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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 686 of 2024

IN THE MATTER OF:
R CT T ) pe—e LR

Govt.of NCT of Delhi...cinminiimnmmrsmnesenensiiasees Respondents

AFFIDAVIT ON BEHALF OF THE MINISTRY OF

REPLY
FOREST AND CLIMATE CHANGE

ENVIRONMENT,
(RESPONDENT No. 1)

MOST RESPECFULLY SHOWETH:

Submission for kind erusal and consideration of the Hon'ble Tribunal

I, Dr. Prachi Gangwar wife of Shri Pranav Singh working as

Deputy Inspector General of Forest (Central) in the Ministry of Environment,
for short), Regional Office, Lucknow

E’?

Forest and Climate Change (‘MoEF&CC’
do hereby solemnly affirm and state as under:



142

1. That I am duly authorized to swear this affidavit as such conversant with
the facts of the present case and competent to swear the present affidavit.

9. That 1 have perused the contents of the Original Application filed by the
Applicant and 1 am duly authorized to depose by way of the present
Affidavit.

3. That to provide for the conservation of forests and for matters connected
therewith or that for the conservation of forests in the country and for
matters connected therewith or ancillary of incidental thereto, the
Parliament in the Thirty-First Year of the Republic of India enacted the
Forest (Conservation) Act, 1980 hereinafter referred to as Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 and it came into force on 25th
October, 1980;

4. That section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 provides that;

“Notwithstanding anything contained in any other law for the time being
in force in a State, no State Government or other authority shall make,
except with the prior approval of the Central Government, any order

directing—

i. that any reserved forest (within the meaning of the expression “reserved
forest” in any law for the time being in force in that State) or any portion
thereof, shall cease to be reserved;

ii. that any forest land or any portion thereof may be used for any non-forest
purpose.

iii.  that any forest land or any portion thereof may be assigned by way of lease
or otherwise to any private person or to any authority, corporation, agency

r any other organization [subject to such terms and conditions, as the

| Government may, by order, specify];

Ef’
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that any forest land or any portion thereof may be cleared of trees which
have grown naturally in that land or portion, for the purpose of using it for

reafforestation”

_ That it is submitted that the protection and management of Forest and Forest

resources are primarily the responsibility of the concerned State
Government. The Central Government deals with policy and regulatory
issues at broader level. The role of the MoEF&CC is to frame policy,
provide directions, guidance with an advisory capacity, and approvals

under the provisions of the relevant Central Acts.

 The ‘land” is a subject matter of the State Government. The forest areas and

the legal boundaries thereof are determined and maintained by the
concerned State Government. That being the repository of land records, the
State Government has the primary responsibility to determine status of any
parcel of land, giving due regards to gazette notifications, provisions under
State and Central Acts and concerned judgments and directions of the
Hon’ble Supreme Court.

. With regards to felling of trees, it is submitted that the Protection and

management of forests is primarily the responsibility of State Governments
/Union Territory Administrations. There are strong legal frameworks for
protection and management of tree resources which include National Forest
Policy 1988, Indian Forest Act, 1927, Forest (Conservation) Act, 1980,
Wildlife (Protection) Act, 1972 and State Forest Acts/State specific Tree
Preservation Acts and Rules, etc. The State Governments /UT
Administrations take appropriate actions in accordance with the provisions

made under these Acts/ Rules for regulating felling of trees.

rior approval of the Central Government under Section 2 of the Van

E/,.,;
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Forest (Conservation) Act, 1980) is required for carrying of any non-
forestry activity on forest land and no State Government or any authority
shall make a de-reservation of forest land or use of any forest land for non-
forestry purposes without prior approval of the Central Government.

9. Regarding the issue of illicit felling of trees in forest land, it is submitted
that protection and management of forests is primarily the responsibility of
concerned State/UT. The punitive action for illicit felling of trees is taken
as per the provisions under various acts such as Indian Forest Act and State
Specific Acts and Rules.

10.The Hon’ble Tribunal was pleased to pass the order dated 22.07.2024, the

relevant para read as:

“ .2 The complaint ex-facie gives rise 10 a substantial question
relating to environment but before taking any further action in the matter,
we find it appropriate to obtain a Fac tual Report for which we constitute
a Joint Committee comprising a representative of Secretary Department
Environment and Forest U.P.; Principal Chief Conservation of Forest,
U.P., Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State
Pollution Control Board,

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for

coordination and compliance.

4. The said Committee shall visit the site, collect relevant information

submit a Factual Report within one month...... E
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10. It is submitted that MoEF&CC, Regional Office Lucknow as a Nodal
Agency, submitted detailed Joint Committee Report dated 24.09.2024 in
compliance this Hon’ble Tribunal order dated 22.07.2024. (Copy of Joint
committee report is annexed as Annexure-Al)

|1.That, the answering respondent reserves the right to file additional
‘nformation before the Hon’ble Tribunal, if required till Pendente-lite.

12.That, in view of the foregoing submissions, this Hon’ble Tribunal may be
pleased to pass such or further orders as it may deem fit in the given

circumstances of the case.

Yoo

VERIFICATION

5 _ )
Verified at Lucknow on this ;15? day of November 2024 that the
contents of this affidavit based on official record(s) maintained and information

available in the office are true and correct, no part of it is false and nothing has

been concealed there from.
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File No. L-1329/DL1/2024/

Dated: 24.09.2024

To,
The Registrar General,
Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Marg,
New Dclhi-110001
Email: judicial-ngt« gov.in

Subject: Submission of Report in O.A. 686 of 2024, Pt.Girdhari Lal vs Govt. of
NCT of Delhi beforc the Hon'ble NGT, New Delhi - reg:
Sir,
In compliance of the direction dated 22.07.2024 passed by this Hon'ble
National Green Tribunal in O.A. 686 of 2024, Pt.Girdhari Lal vs Govt. of NCT of Delhi.

Please find the enclosed hereby the joint committee report with a request
to put up before Hon'ble Tribunal for kind perusal and consideration.

Encl: As above

Yours Sincerely

Q”: ul-"\
(Dr. Prac rf‘angmar)
Deputy Inspector General of Forest (Central)

A




147 i
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Site Visit Report

Subject: Site visit by Joint committee formed by Hon’ble NGT for Delhi-
Dehradun Expressway in the matter of Pt. Girdhari Lal Versus Govt. of NCT
of Delhi having OA no. 686/2024 (Suo-Moto) before The Principal Bench at
New Delhi.

1. Background:

That this Hon’ble Tribunal was pleased to pass the order dated 22.07.2024,
relevant para read as:

“_.2. The complaint ex-facie gives rise to a substantial question relating to
environment but before taking any further action in the matter, we find it
appropriate to obtain a Factual Report for which we constitute a Joint Committee
comprising a representative of Secretary Department Environment and Forest
U.P.; Principal Chief Conservation of Forest, U.P., Regional Officer MoEF&CC,
Lucknow and Uttar Pradesh State Pollution Control Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination
and compliance.

4. The said Committee shall visit the site, collect relevant information and
submit a Factual Report within one month.

5. List for further consideration on 27.08.2024."

1.1 In compliance of above order, MOEF&CC, RO, Lucknow vide letter dated
06.08.2024 sought the nomination from the concerned and subsequently
meetings were also conveyed on 23.08.2024 & 02.09.2024 to discuss the
modalities of Site Inspection. Thereafter the Site Inspection was decided to be
conducted on 6 & 7" of September, 2024 and same was communicated vide
letter dated 05.09.2024.

(Copy of letter dated 06.08.2024, MoM dated 23.08.2024 & 02.09.2024 and
letter dated 05.09.2024 are annexed as Annexure Al (colly)

A meeting was held in the Office of Divisional Forest Officer, Ghaziabad on
06.09.2024 before proceeding for site inspection, where following officials were
present: -

e Mr. Ramesh Chandra, CF, Meerut Circle, Meerut.

e Mrs. Isha Tiwari, DFO, Ghaziabad.

= Mr. Yogendra Kumar, Regional Officer, UPPCR, Saharanpur.

e Dr. Saloni, SDO, Ghaziabad.

e _Mr. R. P. Vasava, Manager(T), NHAI, PIU-Ghaziabad. ?

_'| Page 1 of 13
i
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e Mr. Piyush Kumar Srivasatav, Manager(Tech.), NHAI, PIU-Baghpat.
e Mr. R. K. Pandey, Site Engineer, NHAI, PIU-Ghaziabad.
e Mr. Balram Tanwar, Site Engineer, NHAIL, PIU-Ghaziabad.

In the meeting held at DFO Ghaziabad office, various documents related to

Forest approval of subject project lying in the jurisdiction of NHAI PIU-
Ghaziabad and NHAI, PTU-Baghpat were examined by the committee. During
the meeting the forest approvals taken by the User Agency were found in order.

After the meeting, site visit was conducted where representatives of User

Agency were also present.

h isdicti f NHAL PIU-Delhi/Ghaziab

I The following field officials were present during site visit at Akshardham, Delhi: -

2.1

2.2
2.3

Mrs. Isha Tiwari, DFO, Ghaziabad

Mr. Devendra, Forester, Central Forest Division,

Mr. R.P.Vasava, Manager (T), NHAI, PIU-Ghaziabad

Mr. R. K. Pandey, Site Engineer, NHAI, PIU-Ghaziabad
Mr. Balram Tanwar, Site Engineer, NHAI, PIU-Ghaziabad

Representatives of Authority’s Engineer and Contractors were also present.
P K F

Package-I of Phase-I (Design Chainage Km. 00.000 to 14.750).

The site visit started from Akshardham i.e. Chainage 00.000 of Delhi-
Saharanpur-Dehradun  Highway. During the visit, it was found that the
construction work has almost completed.

The construction work was found to be done by the NHAI within approved RoW.
As almost all the construction work has been completed almost a year back, it is

not possible to ascertain whether felling beyond permissible number has been

done or not but no felling appears to be done beyond pernissible RoW for the

TARD

€ felling detail$are provided in Pro-forma in Annexure A2
* §oom pAe }ﬁ ‘?%‘

Q! L Page 2 of 13
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The compliance status of conditions imposed in final approval accorded is

annexed as Annexure A3
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1.0 Package-II of Phase-I(Design Chainage Km.14.750 to 31.600)
Social Forestry Division Ghaziabad

1.1  The site visit started from Delhi/UP Border i.e. Chainage 14.750 of Delhi-
Saharanpur-Dehradun Highway. During the visit, it was found that the
construction work has almost completed.

12  The construction work has been done by the NHAI within approved diverted
forest area of the subject stretch.

1.3 Since construction is completed almost a year back, status of illicit felling of
trees cannot be established now. It was also ascertained that the construction
has been done within the approved RoW so the felling carried out is not
beyond the permitted RoW in the said stretch.

1.4 Tree felling details are provided in Pro-forma in Annexure A2

1.5 The compliance status of conditions imposed in final approval accorded is
annexed as Annexure A4

Photos taken during the inspection of Delhi-Dehradun Expressway (om
06.09.2024) at Ghaziabad.

Page 4 of 13 /

/1



- i wew e r—
i d, VP, vl s
Pk L PEEL, . i, PR BEE. LATE Aaiiiin
a6

i _.1.
Ghazia WP, incdia i
1, Ly, aimiglhg, 201 107, LI

Lot AL EOEGPR Lo ® Dl P AT %
DL DL R Py ol hll T -+ 1

s
T Loni P dndis
T b O Wil Wil Lo, EA 100, U, indis
s gV BN TN LT
'..‘l- AR JOPA D i M ks l.'a:ﬂ"‘ + % B
‘3

EEELWL

- .-:.. e ) Page Sof 13




1.0 Package-1I of Phase-I (Design Chainage Km. chainage 0+000 ta 27+000).

1

1.2

1.3
1.4

1.4

1.5

1.6
1.7

1.8
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In the Jurisdiction of NHALPIU-Baghpat

Social Forestry Division Baghpat

The site was visited by the committee on 06.09.2024, in which
following officials were present: -

Mr. Rajesh Kumar, DFO, Baghpat.

Mr.Yogendra Kumar,Regional Officer,UPPCB, Saharanpur.
Mr.Piyush Kumar Srivastava, Manager(Tech.),NHAILPIU-Baghpat.
Mr. Sharwan Kumar, RFO, Baghpat.

Mr. Sunendra Kumar, RFO, Baraut.

Various documents related to tree felling of the subject project lying
in the jurisdiction of NHAI, PIU-Baghpat were examined by the
committee. During the scrutiny, the forest approvals taken by User
Agency were found in order.

Site visit was conducted with representatives of User Agency.

It was observed by the committee that the construction work has
been done by the NHAI within approved diverted forest area of the
subject stretch.

The expressway stretch in Baghpat starts from chainage 0+000 to
27+000. In the proposal, ROW of 70 meter was approved for
construction work in which 439 trees were felled in the PF area with
the approval of Central Government. The committee observed that
6 additional trees in diameter class 20-30 ¢m have been felled
without appropriate approval of Central Government.

During the visit it was found that no illicit felling of trees has been
done in the said stretch.

Tree felling details are provided in Pro-forma in Annexure A2

The compliance status of conditions imposed in final approval accorded
is annexed as Annexure AS.

Statement of chainage wise details of RoW and forest area involved is
annexed as Annexure —A7

/ ' Upos oy Page6of13
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Photos taken during the Inspection (on 06.09.2024)
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In the Jurisdiction of NHALPIU-Baghpat
Package-II of Phase-I(Design Chainage Ch 0+000 to 41+800)

In compliance of direction of Hon'ble NGT in 0.A NO.686 OF 2024
TITLED PT.GIRDHARI LAL Vs GOVT. OF NCT OF DELHI PENDING

BEFORE THE HON'BLE NGT, NEW DELHI the site was visited by the
committee on 06.09.2024 and 7.09.2024

During the above site inspection following field officers/employees were present-
1.  Forest Department representatives-
e Miss. Shweta Sain, DFO Shiwalik Forest Division, Saharanpur & Social
Forestry Division,Saharanpur
e Mr. Rakesh Chandra Yadav, SDO Shiwalik Forest Division, Saharanpur.
o Mrs. Samvedna Chauhan, SDO Social Forestry Division, Saharanpur.
e Mr. Manoj Kumar Balodi, Forest Range Officer, Mohand Range.
2.  NHAI PIU Vasant Vihar, Dehardun-
« Mr. Rohit panwar, site Engineer NHAI PIU Vasant Vihar, Dehradun.
e Mr. Arjun Mehra, Environment Engineer, AE
e Mr. Balram Murty, GM Vasishta Construction
3. NHAI PIU Roorkee -
« Mr Naveen Rawat, site Engincer, NAHI PIU Roorkee
e Mr. Mangesh Tyagi. Ret, Nab Tehsildar, NHAT PIU Roorkee

1.0 Stretches from Saharanpur bypass to Ganeshpur section of Delhi Dehradun
Economic corridor in the state of Uttar Pradesh and Uttrakhand on EPC mode
under Bharatmala Pariyojna form Ch 04000 to 41+800 out of whichfrom Ch
04000 to 244000 falls under social forestry division, Saharanpur and
fromCh24+000to4 1+800falls under Shiwalik Forest Division Saharanpur.

1.1 Tt is observed that 29 trees from Ch. 20+400 to 20+750LHS were felled in
Protected Forest for construction of service road, drain and shifting of utility
whichis under Social forestry. Division, Saharanpur and 21trees from Ch.
324500 to 334300 LHS nos. in protected forest need to be felled for

_construction of drain and shifting of utility which under Shiwalik Forest

o
Page 9 of 13
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Division Saharanpur.

1.2 The committee directed the DFO Shiwalik and NHAI (PIU Roorkee) that
out of 21 trees only those trees should be felled which are over aged and
creating obstacle for construction asper site conditions.

1.3 Tree felling details are provided in Pro-forma in Annexure A2
1.4 The compliance status of conditions imposed in final approval accorded is

annexed as Annexure A6.

20 Stretch of Ganeshpur to Dehradun section of Delhi DehradunExpressway-
Phase-1V from design chainage 0+000 (KM 16 of Old NH 72A) to design
chainagel6+160(KM33 of old NH72A) in Uttar Pradesh was also inspected &
design chainage 16+160 to 19+785 in Uttarakhand was reviewed with
following observations.

| Design chainage Observation
O+000 NHAI informed the committee about the phase(IV) of the
project. -
3+100 It was informed by NHALI that the elevated corridor has been

Constructed over the river & RoW has been restricted 1o 25m
to minimize the tree cutting in the project.

8+000 The Elevated corridor was inspected by the committee.

16+000 The commiltee visited the tunnel section of the project. It was
Informed by NHAI that 190 m of tunnel falls in UP section of
The project 180 m of tunnel falls in the UK section of the
project.

194785 NHAI informed the committee that the project ends at

Asharori in Dehradun.

Specific Observations of the committee-

|. DFO Shamli though was not present during site inspection, presented himself
along with R O Kairana later and as per facts presented by him, no Forest Land is
being diverted in the said project and total 188 trees have been felled in Non-
Forest land after due approval taken by the user agency. Forest land of 19.8 ha
(protected forest) had earlier been diverted in road widening of Panipat-Khatima

Marg earlier in 2018 for which permission was taken from Central Government.
ater dated 12.09.2024 of DFO Shamli is annexed as Annexure-A3S

wovt. did not nominate any official as a member of the committee despite

3&

Page 10 of 13
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of repeated reminders. (copy of letters are annexed as Annexure-Al)

. The proposal submitted for diversion of forest land under Forest (Conservation)
Act, 1980 was approved on normal Terms & conditions. Compliance Status of
stipulated conditions are submitted by the concerned DFOs in the attached
monitoring performa and same attached as Annexure- 3 -6.

. Tree felling details have been provided in Annexure-A2 wherein the details of
number of trees proposed for felling & deviation from the proposed felling has
been mentioned.

 The DFOs were asked to visit the site & submit the site inspection report and
they have not reported any tree felling in their respective jurisdictions and the
came was also confirmed by the committee during the site visit, Site inspection of
DFOs are annexed as Annexure-A9.

It is submitted that in the proposal of improvement, upgradation and construction
of Ganeshpur-Dehradun road (NH-72A) in the state of Uttar Pradesh (Km 0.0 to
Km 16.160) and Uttarakhand (km 16.160 to km 19.785) to 4 lane configuration.
In this proposal the Hon’ble Supreme court in Civil Appeal No. 2570-2571 of
2022 titled “Citizen of Green Doon v/s Union of India & Ors.” vide its order
dated 19.04.2022 constituted Oversight Committee chaired by the Director
General of Forests and the Special Secretary of the Ministry of Environment,
Forest & Climate Change, Govt. of India. The first meeting of the Oversight
Commitiee was held on 30.06.2022, the second meeting on 15.07.2022, the third
meeting on 07.11.2022, the fourth meeling on 16.01.2023, the fifth meeting on
16.05.2023. and the sixth meeting on 11.12.2023. The meeling proceedings are
annexed in Annexure-A6 (pg. no.73 -101).

Itis observed by the committee that most of the part of stretch works have been
completed almost a year back thus it is difficult to ascertain at this stage whether
any illicit felling was carried out during the construction work.

?}
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Photos taken during Inspection On 6% September And 7" September 2024
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Dr. Prachi Gangawar,
DIG Forest (Central),
Representative of MoEFCC

Mr, Ramesh Chandra,
CTF Meerut,

Representative of UP
Forest Department
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Mr. Yogendra Kumar

RO, UPPCB, Saharanpur,

Representative of
UPPCB.
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Government of India
vatweot, v v wRad siarra \
Ministry of Environment, Forest & Climate Change \
wm dr:f wratern, s
Reglonal Office, Lucknow

Wdin wira, real wa, Ve gn, afhia, WETE-226024

endiiya Whawan, 11* Floar, Sector 11, Aligan], Lucknow- 226024, Phane No 1 0512-11166%

¥l ¢ roendho-mel nicdn, goimoefrothei gmail.com

File No: L-1320/DL1/2024 ] T e Date: 06.08.2024

Court matter/ Email

To,

1. Additional Chief Secretary,
Forest & Wildlife Department.
Government of U.P.

Lucknow,

Email: psecforestianic.in

2. PCCF (HOFF),
Forest Department,
Lucknow. U.P.

Email: peel-upiinic.in

3. Member Secretary
UPPCE
Lucknow.
Emall: Esﬁ?uggch.h!

Sub: O.A. NO. 686 OF 2024 TITLED AS PT GIRDHARI LAL VS GOVT> OF NCT OF
DELHI BEFORE THE HON'BLE, NGT, NEW DELHI-reg.

8

2 Kindly refer to the above cited subject matter. This Original Application under
Seetions 14 and 15 of National Green Tribunal Act, 2010 (hereinafter referred to as NGT
Act, 2010') has been registered exercising suo-moto jurisdiction on a letter petition
received on 10.10.2023, from Pt. Girdhari Lal, G-77/A, Indira Gali No.4, Jagjeet Nagar,
Delhi-110053, alleging that on Delhi Sahampur Dehradun Expressway starting from
Akshardham Temple, large number of big trees have been cut indiscriminately, in an
illegal manner, causing damage to environment and cleaniness to air.

The Honble Tribunal was pleased to pass the order dated 22.07.2024 (copy

enclosed), relevant para read as:

2. The complaint ex-facie gives rise to a substantial question relating to environment

_,-!:ufqﬁ:ﬂ';:i_re;r_amﬂy further action in the matter, we find it appropriate to abtain a Factual
e W

a
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Report for which we constitute @ Joint Commitlee comprising a reprasentative of Secretary
Department Environment and Forest U.P.; Principal Chief Conservation of Forest, UP.,
Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State Pollution Contral Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination and
compliance,

4. The said Committee shall visit the site, collect relevant information and submit a
Factual Report within one month,

5. List for further consideration on 27.08.2024..."

In compliance of above order, undersigned has been nomin ated on behalf of RO,
MoEF&CC, Lucknow.

It is requested to nominate the officials from your concerned department as
representative in the joint committee constituted by Hon'ble NGT. Tentatively the Site
Inspection is scheduled for 22.08. 2024 Please treat it as most urgent and

communicate the nomination details within a week.

Encl: As above

Yours Sincerely,

(Dr. ;gm%a‘rﬂ:q’n}?ﬂw

Deputy Inspector General of Forests (Central)

>~
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File No. L-1329/DL1/2024 Dated: 23.08.2024

MINUTES OF THE FIRST MEETING OF THE JOINT COMMITTEE CONSTITUTED
IN THE NGT MATTER IN O.A NO. 686 OF 2024 TITLED PT. GIRDHARI LAL Vs
GOVT.OF NCT OF DELHI.

Date: 23.08.2024 Time. 10.30 AM

Background:

Hon'ble NGT vide order dated 22.07.2024 has directed as follows:

2. The complaint ex-facie gives rise to a substantial question relating to environment
but before taking any further action in the matter, we find it appropriate to obtain a
Factual Report for which we constitute a Joint Committee comprising a representative of
Secretary Department Environment and Forest U.P.; Principal Chief Conservation of
Forest, U.P., Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State Pollution
Control Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination and
compliance.

4. The said Committee shall visit the site, collect relevant information and submit a
Factual Report within one month.

5. List for further consideration on 27.08.2024..."

Records of discussion are as follows:

In compliance to directions of Hon'ble NGT in above said matter, first meeting a_l' the
committee was ennvened on 23.08.2024 in hybrid mode under the chairmanship of

Deputy Inspector General of Forest. The List of the participants is annexed as
Annexure-Al

At the onset, chairman welcomed the committee members and explained about
directions of Hon'ble NGT in detail.

The matter was discussed thoroughly by the commitiee members and following
tﬁ. taken:
- ' A

'?/ ;—\'ﬁtﬁ\! 11 = Dehradun Expressway has been transferred from UPSHA to NHAI
/ ; :

Mala Project. ) . :
§ i if;f;'qn ton rnr.' _DFE]}s of the district will conduect a site inspection along with
f .‘ ﬂ‘ t.h\"-‘ rjpﬁt: entative of NHAI on the following aspucts:
AN A4 /
. N :

LU~

-, -
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2

Whether the tree felling was done after the due approval of competent
authority? And whether it is as per approval accorded. -
Whether illicit tree felling is done?

Whether the illicit tree felling is on the forest land or adjoining/patta land?

The data of tree felling must be verified/reviewed with the approval

accorded under FCA and records of Forest Corporation.

{ii. The above exercise must be completed in a week,

iv. Mr, Dheeraj Singh, Project Director, NHAI-PIU, Gaziabad will act as nodal
agency for co-ordination with all the PIUs involved in the matter and their
eoordination with the respective DFOs.

v. The committee will again meet on 02.09.2024 at 10.30 AM to deliberate on
findings and to decide the date of Site Inspection of Joint Commitiee.

an e

The meeting ended with thanks to the Chair.

Pttt st haa s R L LA L LR

Copy to:

1, Additional Chief Secretary, Department of Environment & Forest, Govt. of U.P,

Lucknow. Email: psecforestgnic.in with request 1o nominate a representative in the

joint committee and o participate in next meeting as to comply with order of Hon'ble
NGT.

Shri Ramesh Chandra, CF, Meerut. Email: elfmeerut@gmail.com

DFO, Shivalik. Email: diosiwalikiyahoo.co.in

DFO, Gaziabad. Email: diogzbiigmail.com

DFO, Meerut. Email: dfomeerut@egmail.com

Regicnal Officer, UPPCB, saharanpur. Email: rosaharanpur@uppcb.in

2

oy tn B B
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ANNEXURE-A1
List of Partic ts
| S.No. Name Designation ,

L Dr. Prachi Deputy Inspector General of Forest, MoEF&CC,
Gangwar RO, Lucknow

% Shri Ramesh CF, Meerut ]
Chandra

3 Ms. Sweta Sain DFO, Shivalik

3. Mr. Rajesh Kumar DFO, Meerut

4. Ms. Isha Tripathi DFO, Gaziabad

5. Shri. Yogendra Regional Officer, UPPCB, Saharanpur
Kumar

6. Mr Dheeraj Singh Project Director, NHAI-PIU, Gaziabad |

Y
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File No. L-1329/DL1/2024 19)

e —

Dated: 02.09.2024

MINUTES OF THE SECOND MEETING OF THE JOINT COMMITTEE
CONSTITUTED IN THE NGT MATTER IN O.A NO. 686 OF 2024 TITLED PT.
GIRDHARI LAL Vs GOVT.OF NCT OF DELHI

Date: 02.09.2024 Time. 10.30 AM
Background:

Hon'ble NGT vide order dated 22.07.2024 has directed as follows:

-----

2. The complaint ex-facie gives rise to a substantial question relating to environment
but before taking any further action in the matter, we find it appropriate to obtain a
Factual Report for which we constitute a Joint Committee comprising a representative of
Secretary Department Environment and Forest U.P.; Principal Chief Conservation of
Forest, U.P.,, Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State Pollution
Control Board.

3. Regional Officer, MoEF&CC, shall be the Nodal Agency for coordination and
complianes. '

4. The said Committee shall visit the site, collect relevant information and submit a
Faectual Report within one month.

5. List for further consideration on 27,08.2024..."

Records of discussion are as follows:

In compliance to directions of Hon'ble NGT in above said matter, first meeting of the
committee was convened on 02.09.2024 in hybrid mode under the chairmanship of

Deputy Inspector General of Forest. The List of the participants is annexed as
Annexure-Al

Al the onset, chairman welcomed the committee members and asked about
compliance of decision taken in previous meeting. The DFOs have submitted the
interim /initial site inspection report.

The mutter was discussed thoroughly by the committée members and [olowing
decisions were taken:

< Maurva
Advircals
T Model (Houss ko .F-g

Neya.-31(3ap00 /LD
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Sep, 2024
n I80.S0F 20

ice,
¢ at DFO offi ducted. .t and submit it on oF

hall be con

gathe
the factual repo

i will
The commitlce ‘s site visit 8

ing, thereafter
iii. 'ﬁ:T;amEnﬂtmn shall therealter preparc
before 23.09.2024.

The meeting ended with thanks to the Chair.

FTLE L bl Lk bkl

i1,

ek AR

Copy to:
1. Additional Chief Secretary, Department of Environment & Forest, Govt. of U.P, .
tive in the

Lucknow. Email: psecforest@nic.in with request to nominate a representat
joint committee and to participate in the site inspection on the above mentioned date

as to comply with order of Hon'ble NGT.
Shri Ramesh Chandra, CF, Meerut. Email; cfmeerut@gmail com

2.
3. DFO, Shivalik. Email: dfosiwalik@yahoo.co.in
4.

DFO, Gaziabad. Email: dfogzb@gmail.com
5. DFO, Meerut. Email: dfomeerut@egmail.com

6. Regional Officer, UPPCB, Saharanpur. Email: rosaharanpur@uppcb.in

(¥ Scanned with OKEN Scanner
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ANNEXURE-A1l
— of 8
S.N\D. h___-—_N
e ame Designation
- Dr. Prachi Deputy Inspector General of Forest, MoEF&CC,
T Gangwar RO, Lucknow —
, Shri Ramesh CF, Meerut
———— 1  Chandra
3. | Ms. Sweta Sain DFO, Shivalil
3. | Mr, Rajesh Kumar DFO, Meerut
L Ms. Isha Tripathi DFO, Gaziabad -
S, Shri. Yogendra Regional Officer, UPPCB, Saharanpur
= Kumar

te-

{ (¥ Scanned with OKEN Scanner
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File No. L-1329/DL1/2024 | 195 Dated: 05.09.2024

To,

of Envirenment & Forest, Govt. of
minate @

with regquest to no
the site

d to pn.rtjcipate in
with order of Hon'ble

1. Additional Chief Secretary, Department
U.P, Lucknow. Email: psecforest@nic.in
representative  in the joint committee an
inspection on the above mentioned date as to comply

NGT.
Shri Ramesh Chandra, CF, Meerut. Emnﬂ:cfmeurumgi_l_&ﬂm

. DFO, Shivalik. Email: dfosiwalikiiyahoo.co.in
. DFO, Gaziabad. Email:dfogzbiigmail.com

DFO, Mecrut. Email: dfomeeruti gmail.com
Regional Officer, UPPCB, Saharanpur. Email: rosaharanpuriuppeb.in

LAL Vs GOVT.OF NCT OF

RS R Sl A S

Sub: O.A NO. 686 OF 2024 TITLED PT. GIRDHARI
DELHI PENDING BEFORE THE HON'BLE BGT, NEW DELHL

Sir,
Kindly refer to the above mentioned subject matter and the Hon'ble Tribunal

order dated 22.07.2024.

In compliance of directions of Hon'ble Tribunal, a site inspection was scheduled on
13t 14t of September, 2024 which is now rescheduled for 66 7 September, 2024
on with the committee members.

or at DFO office, Ghaziabad on 6™ Sep, 2024 morning
The DFOs are also requested 10
nd ensure that they may

after the con sultati

You are requested Lo gath
10.00 AM, thereafier the site visit shall be conducted.
communicate the same Lo the concerncd officials of NHAI a

also participate in the sile inspeclion.

Yours Sincerely
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(Phase-l) under the jurisdiction o

[Permission details for Delh

i_Saharanpur-Dehradun Expressway

Forest land Diversion
NHAI, PlU-Ghaziabad
S1. | Land Area | Chainage and | District and
R i a
No. | (i Ha) NHISH No. State No. of Trees Letter no. and date of Approval Remarks
1 2 3 4 5 6 i
0.00 of NH-700800 IR, Jalpur office lettar no. 8R/DL10209/2022-JPR
L 8.53 o 14,750 Deltd 5104 nted 13,08 2022 fattached as Annaxure V) a8
e — |I|I|I|I|I|II
10.011 10 25.000 of Enﬂawuiiumﬂn:ﬁuzﬂaﬂscﬁm:hﬁ from UPSHA 1o NHAI The
2 76804 . e GH-57 Ghaziabad [UF) aar NHAI vide File No. 8B/UPDEN 1204 2/F Cr227 dated |approval 1o LD SHA was accorded
earstwhile 19,05.2021 of IRO-Lucknow, MoEFACC, Gol vide letter dated 14.08.2012 of
RO, Lutknow.
The approval was wansferred
25 000 to 31,200 of iﬁaﬁfﬁuﬂ%_aacvﬂis icom UPSHA ta NHAL The
3 5684 L7088 Baghpal (UP) 489 NHA! vide Lelter No, BB/UP/DSEN 146/2012/FCI288 |approval to UPSHA was accorded
dated 28.09.2021 of IRO-Lucknow, MoEFSCC, Gol | vide letter dated 14.08.2012 of
1RO, Lucknow
in Principle approval was granted to NHAI vide
14750 1531200 of jetter No. BBIUP/DG/Z19/2022/FC/549 dated The Proposal was made for
4 1.12 e NH.7098 Ghaziabad (UP) a3 8.00.2022 of IRO-Lucknow, MoEF&CC, Gal and additional land transfer
duly approval was accorded 1o NHAI vide letler no
dated '
NIL (Nen | 14.700 to 18.600 of : Letter No, 2089/22-1 dated 28.10.2021 of Divisional
5 | forest Land) ks e 0D 18 Divector. of Social Forestry Division, Ghaziabad
Total 24.27 6159
(Phase-1l) under the jurisdiction of NHAI, PiU-Baghpat
S1. | Land Area | Chainage and | District and
No.of T Letter no.
| No.| (in Ha.) NHISH No. State o. of Trees tter no. and date of Approval
1 2 3 4 5 6
0+000 1o 27+D0VNH Siage| cbained on 03.12.2021
- 4157} 2446 Bagheat (UP) N Stage-1| oblained on 13.08.2022
2 NIL Bamu-Ouhans. | gaghost (4F) 121 DLM Meerut fetter no, 100 dated 17.01.2023
3 NIL Mearul Baraut Road | Baghpat (UF) 72 LM Meerul fetter no. 2373 dated 2502 2023
Budhana Kandhia
4 NIL Road & Mesrul | Muzsflarnagar 25 DLM Meerut fatter no. 1911 dated 28.12.2022 Trse Cutting is completed
= Karnal Road I
5 Nil S puar 71 BFO @:ﬁi;vﬁa&jﬂwﬁu 1352/14-1 dated Tree Catiing is completed.
e : hfugecy dptiiesass
MIL (Mon atier Number 520/04-10-2022 and letier no : ad
B | ForestLand) iy Shae 168 £20/04-10-2022 Tree Catting Is COMPET,
Total 41671 845 o —
et T004 |\‘l‘\|\_
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Forest land n_m...m_.mmo:.ﬁm:.:mmmmn: details for Delhi-

saharanpur-Dehradun Expressway under the jur

isdiction of NHAI, PIU-

Roorkee
Si. | Land Area | Chainage and | District and
5 : te Remarks
No. | (inHa) NH/SH No. State _ No. of Trees Letter no. and date of App roval #
1 2 3 4 5 1] T
21 iree nead to bs felled undes <
Km 51434010 3549 trea fell down ﬂumna_n 16 for
16285 274200 of NH-334 & during widning of NH- Eﬂﬁ%ﬁﬂ%m.i: and n@zﬁiﬁ
: 0+000 to 17+870 of 344 and NH-307 out
NH-307 of wtility for Sahampur bypass lo
. Desion km0+000 | Sharanpu(UP of 4438 Stage 1 approved on dated 081172017 ganeshpi section of Delhi
{ n Km: {UF) Stage-1l approved o dated 04/12/2017 Dehradun Expressway
o 414820 of |
Saharanpur- ]
Ganeshpur Deihi 3370 trea fefl down
70201 Dehradun Section) during widning of NH- HEI_E&@E.:EE.
344 oul of 3408 i._u._....%_-ﬂﬂw_nﬂul
| no FRIUPRoad 77522046

7028 Nos. tree fell
down during widning
of NH-344 and NH-307

Total 109,496 lout of 7844

r nn_r_;mm:u_.mn_un_..nm_..ﬂnnn Expressway (Phase-1V)
NHAI, PIU-Vasant Vihar (Dehradun)

Forest land n?manoivm:amuma: details fo

under the jurisdiction

Si. | Land Area | Chainage and | District and | )
Lof T o. a te o val Remarks
No. (In Ha.) NHISH No. State No. of Tregs Letter no. and da f Approva
1 2 3 4 5 [ 8
TIFAT deposted funds for loging O
Saharanpur 4507 tress. Oul of 4003 trees,
1 47 T054 0+000 1o 16+180 e 4891 DLM Letiér no. 852 dated 10.08.2024 oxby 451 ross wese cut and 12
freEs wele zaved.
2 47.7054 7+000 to B+130 mu.,_w._.ﬂ_ug @ DLM fetier no. 512 dated 25.06.2022
el

3 477054 | 15400010 154500 maﬁwﬂus 14 DLM letter no, 65 dated 09.04.2024

Total | 47.7054 4997
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Annexure-A3

Monitoring of the action on stipulates conditions In the ease of proposals app roved by the
Government of India under Sectlon *2' of the Forest (Conservation) Act, 1980

Name/Purpose of the proposal

Part -1
(General Particulars)

Diversion of 958 Ha. of land For

Development of Six lane access controlled in
Delhi portion of Delhi Saharanpur Highway
from Alshardham NH9 (Old NH24) junction
to Delhi/UP Border (Ch. 0.000 to Ch. 14.750)
in the state of Delhi on EPC mode under
Economic Corridor in Phase 1 of Bharatmala

Pariyojana

2. Date of the Govt. of India’s letter : 8B/DLI029/2022-JPR, di 13th June 2022

according permission

Area permitted to be diverted (in : 9.58 ha

h=.)
4. District & forest division +  Central Forest Division in North East and East

District
5.  Arca actually diverted (in ha.) : 958 ha
Part- 11
(Compensatory Afforestation)
S.NNo. Extent District Division
1. | Khasara no/Survey no. 12.00 Ha. land at Eco -

Park in Badarpur area
nos. 0/824/0,
0/823/0,0/821/0,
0/822/0,0/795/0,
0/794/0,0/793/0,
0/783/0,0/782/0,
0/781/0, 0/774/0,
0/775/0,0/780/0,
0/776/0,0/778/0,
0/743/0,0/742/0,
0/741/0,0/740/0,
0/739/0,0/738/0,
0/568/0, 0/569/0,
0/570/0,0/571/0,
0/563/0,0/574/0,
0/572/00/573/0,
0/578/0,0/579/0,
0/580/0,0/577/0,
0/586/0,0/582/0,




~473

0/581/0, 0/584/0,
0/585/0, 0/622/0,
0/619/0, 0/618/0,
0/636/0, 0/638/0,
0/641/0

Whether the afforestation is made on forest or
non forest area.

Non Forest area

If non forest land, whether the land has been
declared as protected/reserved forest (encl copy

Mutation in the name

of Forest Department
of the notification) in under process. After
which CA land will be
declared as I'F.
If no, the steps taken to declare it protected Mutation is under
forest.

process and pending at
the end of Revenue

separate fund and was utilized in addition fo

the normal funds for forestry operation. (Give
details)

- Department.

Whether the Afforestation cost was paid by the | Yes

user agency. Yes/No

If yes, the amount paid (Rs.) = Rs. 8,66,82,235/-
Whether the amount paid was deposited in | Amount was deposited

in State CAMPA fund.

Details of plantation raised

(a) Species planted. 1) Compensatory
Afforestation of 12000 |
(b) If compensatory plantation not made | nos. of trees has been
the reason for the lapses. done on CA land, the
(e) species planted are
(d) Condition of | Amaltash, gular
plantation................ sssseressennnnne | pilkhan, Neem,
.......... sunrhral snssan eV Ht‘.......h. Jamun, Siras ete.
girth
B) Plantation is under
supervision and are of
good health,
Remarks:

project)

.-"'{ i
- .,.__,1_/

(It should be mentioned that the phntalmn are identifiabl

e

T

¢ as specifically related to the
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(Plantation of dwarf trees In case of transmission line)

[ §.No.
1. | Number of trees planted NA
2. | Year of planting
3. | Expenditure (Rs.)
4. | Present condition of plantation %Survival Av Ht Av.Girth

Part-1V
(Reclamations of the area worked under mining quarrying)
S.No.

1. | Mining/quarrying work tnmpleﬂ:d-in Year

Reclamation work done item of work

Iren in ha.

|

Year Expenditure

Present condition of the area worked/reclaimed ;
No reclamation work has been started possibly duc to presence of mineralized area.
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(Conditions stipulated by Govt. of India other then mentioned above)

Kindly refer to the Stage-1 permission granted to
the above cited project vide letter dated
10.05.2023. May please find below a point wise
compliance report for consideration and grant of
Stage-1l permission:Conditions which need to be
complied prior to handing over of forest land by
the State Forest Department

Compliance Status

1. The cost of compensatory afforestation at

the prevailing wage rales as per
compensatory afforestation scheme and
the cost of survey, demarcation and
erection of permanent pillars if required
on the CA land shall be deposited in
advance with the Forest Department by
the project authority. The CA will be
maintained for 10 years, The scheme may
include appropriate  provision  for
anticipated cost increase for works
scheduled for subsequent years.

Deposited by User agency in State
CAMPA Fund

The State Government shall charge the
Net Present Value (NPV) for the 9.58 ha
forest area to be diverted under this
proposal from the User Agency as per the
orders of the Hon'ble Supreme Court of
India dated 30/10/2002, 01/08/2003,
28/03/2008, 24/04/2008 and (9/05/2008
in TA No. 566 in WP (C) No. 202/1995 and
as per the guidelines issued by the
Ministry vide letters No. 31/ 1998-FC
(Pt.IT) dated 18/09/ 2003, as well as letter
No, 5-2/2006-FC dated 03/10/2006 and 5-
3/2007-FC dated 05/02/2009 and revision
of NPV vide Ministry letter No.5-3/2011-
FC (Vol-I) dated 06.01.2022 in this regard.

Deposited by User agency in Stale
CAMPA Fund

in the name of Forest
t in under process. After
will be declared as PF.

==




be transferred and mutated in the name of
Forest Departmental and notified as
RF/PF prior to stage-1l approval. A copy
of the original notification declaring the
non- forest land under section 4 or section
29 of the Indian Forest , 1927, or under the
relevant section of the State Forest Act as
the case may be, will be submitted by the
State Government prior to  Stage-ll
approval.

176

4. The non-forest land proposed for CA shall

Mutation in the name of Forest
Department in under process. After
which CA land will be declared as PF.

In compliance of guidelines of MoEF&CC
issued vide letter No. 17/27/2019-FC
dated 26.11.2019, the non-forest land
proposed for Compensatory Afforestation
shall be declared as Protected Forest
under relevant provisions of Indian Forest
Act, 1927 or site-specific Act, if any.
However, ownership of that CA patches
need not be transferred /mutated in the
name of State Forest Department.

Mutation in the name of Forest
Department in under process. After
which CA land will be declared as PF.

. Additional amount of the NPV of the
diverted forest land, if any, becoming due
after finalization of the same by the
Hon'ble Supreme Courlt of Indian en
receipt of the report from the Expert
committee, shall be charged by the State
Government from the user Agency. The
user agency shall furnish an undertaking
to this effect.

N.A

. The complete compliance of the FRA,
2006 shall be ensured by way of
prescribed certificate from the concerned
District Collector,

FRA Certificate from DM (North East)
has been received.

. The boundary of the diverted forest land
shall be suitably demarcated on ground at
the project cost, as per the direction of
concerned Divisional Forast Officer.

Agency agreed to abide by the terms and
conditions

.




e

9. The KML files of the area to be diverled
and the CA areas shall be uploaded on the
e-Green watch portal with all requisite
details, before  issuing  working
permission towards linear projects or
submitting compliance report for seeking
Stage-11 approval, as the case may be.

Uploaded on e-green watch portal

10. All the funds received from the user
agency under the project shall be
transferred/ deposited to CAMPA fund

only through e-portal.

Fund Deposited in CAMPA Head
through e-portal

B. Conditions which ficeds 1o be strictly complied on field after handing over of forest land
to the User Agency by the State Forest Department but the compliance in form of
undertaking shall be submitted prior to Stage-II approval:

1. Legal status of the forest land shall remain
unchanged.

Undertaking submitted by user agency

Forest land will be handed over to the
User Agency only after required non-
forest land for the project is handed over
to the User Agency.

y A

Compensatory Afforestation site was
taken over and accordingly CA has been
taken up.

Compensatory  Afforestation shall  be
taken up by the Forest Department over
1200 ha non-forest land, village
Meethapur, Tehsil- Kalkaji, Dist. -South,
NCT Delhi (at NTPC Eco park, Badarpur
(Compartment No.-0/824/0, 0/823/0,
0/821/0, 0/822/0, 0/795/0, 0/794/0,
0/793/0, 0/783/0, 0/782/0, 0/781/0,
0/774/0, 0/775/0, 0/780/0, 0/776/0,
0/778/0, 0/743/00/742/0, 0/741/0,
0/740/0,0/739/0,0/738/0, 0/568/0, 0) at
the cost of the user agency. As far as

, a mixture of local indigenous
species shall be planted and mono-culture
of any species may be avoided.

Compensatory Afforestation of 12000 nos.
of trees has been done on CA land. the
species planted are Amaltash, gular
pilkhan, Neem, Jamun, Siras etc.

User Agency shall restrict the felling of
trees to 5104 trees/ minimum numbers in
the diverted forest land and the trees shall
be felled under the strict supervision of
the State Forest Department and cost of
felling of trees shall be deposited by the
User Agency with the GState Foresl
Department.

Undertaking submitted by User agency
for restricting felling 5104 trees
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The user Agency shall raise strip
plantation on both sides of the road o8 per
the IRC norms.

8

Undertaking submitted by user agency

Speed regulating signage will be erected
along the road at regular intervals in the
Protected areas/ Forest Areas,

Undertaking submitted by user agency

 The trees with bird nests, reptiles and
habitat of Wildlife was observed than
such tree shall be treated with specinl care
for relocation in the Forest land by Forest
Department at the cost of User Agency.

“J

Undertaking submilted by user agency

=

No damage to the flora and fauna of the
adjoining area shall be caused

Undertaking submitted by user agency

o

User Agency shall obtain Environmental
Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if
applicable.

Undertaking submitted by user agency

10. The layout plan of the proposal shall not
be changed without prior approval of
Central Government.

Undertaking submitted by user agency

11. No labour camp shall be established on
the Forest Land

Undertaking submitted by user agency

12. Sufficient  firewood, preferably the
alternate fuel, shall be provided by the
User agency to the labourer after
purchasing the same from the State Forest
Department or the Forest Development
Corporation or any other legal source of
alternate fuel.

Undertaking submitted by user agency

13. The boundary of the diverted forest land
shall be suitably demarcated on ground at
the project cost, as per the directions of

the concerned Divisional Forest Officer,

Undertaking submitted by user agency

14. No additional or new path will be
constructed inside the forest area for
transportation of construction materials

for execution of the project work.

Undertaking submitted by user agency

15

The period of diversion under this
approval shall be co-terminus with the
period of lease to be granted in favour of

ct life,

the user agency or the p
whichever is less.

Undertaking submitted by user agency




16. The forest land shall not be used for afy ]
purpose other than that specified in the
project proposal.

ndertaking submitted by user agency

17. The forest land proposed to be diverted | Undertaking submitted by user agency
shall under no circumstances e

transferred o any other agencies,
department or person without prior
approval of Govt. of India

18. The user Agency shall submit the annual Undertaking submitted by user agency
selfcompliance report in respect of the

above stated conditions to the State
Government and Integrated Regional
Office, Jaipur by the end of March every
year.

19. The user agency shall comply with all the Undertaking submitted by user agency
provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court
Order (s) and NGT Order(s) pertaining to
this project, if any, for the time being in
farce, as applicable Lo the project.

20. Violation of any of these conditions will | Undertaking submitted by user agency
amount to violation of Forest
(Conservation) Act, 1980 and action
would be taken as per the MOEF&CC
guideline F.No. 11-42/2017/-FC dt
29/01/2018.

21. Any other condition that the Ministry of | Undertaking submitted by user agency
environment, Forests & Climate change
mayﬁﬁpulate&nmﬁmemﬁmein&m
interest of conservation, prolection and
Development of Forest & Wildlife.
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22. The compliance report shall be uploaded | The compliance report was submitted by
on e-portal (https :/ / pariveshnic.in/). User agency in December 2023 in hard
copy in this office. Further, due to change
in Parivesh Portal login from 1.0 to
Parivesh 2.0 the proposal on parivesh 1.0
is not traceable and after login in the old
id shows Rajasthan Proposal. Therefore,
the same cannot be forwarded on
Parivesh portal for necessary stage-Il
approval. (Reason was also submitted in
previous formats)
Therefore, as desired by Nodal Officer
same is being forwarded in hard copy to
Head Quarter for further necessary Stage
1l approval.

N
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(Condition informed by the state government in addition to the Government of India’s
conditions and other steps taken to preserve forest, wildlife & present soll erosion etc.)

-l

S.No Condition Purpose Action taken
1
Guidlines of MoEFCC 11-306/2014-FC(PL.)
2
3
Part-VII
(Monitoring)

1. | Whether any committee has been formed for No

monitoring of the action on condition stipulated
2. | If mo, give reason, if yes

Give details of the committee,
3. | Reports of the monitoring committee

Part-VIII1

1. | Abstract reports of inspection of forest

afficer if any
2. | Remark of the CCF in regard to progress of

the action on stipulated conditions
3. | Effect of the project on forest & wildlife

Specific Observation
Submitted by:

Dy. Conservator of Forests
Central Forest Division

Bﬁ' 10




182 " Anexure-A4T

PRO-FORMA

Maonitoring of the action on stipulates conditions in the case of proposals approved by the
Government of India under Section *2” of the Forest (Conservation) Act, 1980

Part -1
(General Particulars)

1.  Name/Purpose of the proposal : In District Ghaziabad project from NHAI
Delhi Saharanpur Highway from Delhi/UP
Border to EPE Junction (From design Ch.
14.750 to Ch, 31.200) in the State of UP on
EPC mode under Economic eorridor in
phase under forest division Ghaziabad,

2. Date of the Govt. of India's letter : SB/UPNOG2I92022/FC/SAYDT, 28.09.2022

according permission

3.  Area permitted to be diverted (in : .12 ha
ha.)
District & forest division : Ghazisbad
5 Arca actually diverted (in ha.) = 112 ha
Pari- 11
(Compensatory Afforestation)
S.No. _ Extent District Division
1. | Khasara no./Survey no. Ahmad nagar Navada
Forest Van Block no. - 1,
_ Ghaziabad
2. | Whether the afTorestation is made on forest or Forest Area
non forest area.
3. | If non forest lund, whether the land has been -
declared as protected/reserved forest (encl copy =
of the notification) - E
4. | If no, the steps tuken to declare it protected - 8
forest. ﬁ
5. | Whether the AfTorestation cost was paid by the Yes -]
_ |useragemcy.  YesNo Z
6. | If ves, the amount puid (Rs.) 19,68,000.00 2
7. | Whether the amount paid was deposited in Campa Fund ?,:‘
separate fund and was utilized in addition to =
the normal funds for forestry operation. (Give g
details) b
8. | Demils of plantation raised g
Plantation has not be §

{a) Species planted. done yet.

() If compensatory plantation not made
the reason for the lnpses,

(c) Condition of
PANILON. . cvs i enens #!‘\L[:.l}“

e
e N2
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Remarks:

(It should be mentioned that the plantation ure identifiable as specifically related to the

project)
Part 111
(Plantation of dwarf trees in case of transmission line)
5.No.
L. | Number of trees planted NA
2. | Year of planting NA
3. | Expenditure (RRs.) NA
4. | Present condition of plantation YaSurvival Av Ht Av.Girth
Part-1V
(Reclamations of the area worked under mining quarrying)
S.No.
1. | Mining/quarrying work completed in - NA Year-NA
2. | Reclamation work done item of work Area in ha, Year Expenditure

d. | Present condition of the area worked/reclaimed :
No reclamation work has been started possibly due to presence of mineralized area,

Part-¥Y

(Conditions stipulated by Govt. of India other then mentioned above)

S.No. Conditions Comments
1. Legal status of the forest land shall remain unchanged
2. Compensatory afforestation sha up by the Forest | Compliance is done.

d forest land in
rve Forest
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Ghaziabad at the cost of the user agency. As far as possible, a
mixture of local indigenous species shall be planted and
monoculture of any species may be avoided

The cost of compensatory afforestation at the prevailing wage
rates as per compensatory afforestation scheme and the cost
of survey, demarcation and erection of permanent pillars if
required on the CA land shall be deposited in advance with
the Forest Department by the project authority. The CA
plantation will be maintained for 10 vears. The scheme may
include appropriate provision for anticipated cost increase for
works scheduled for subsequent years.

The State Government shall charge the Net Present Value
(NPV) for the 1.12 ha forest area to be diverted under this
proposal from the User Agency as per the orders of the
Mon'ble Supreme Court of India dated 30/10/2002,
01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in A
No. 566 in WP (C) No. 2021995 and as per the guidelines
issued by the Ministry vide letters No. 5-1/1998-FC (PL.Il)
dated 18/09/2003, as well as letter No, 5-2/2006-FC dated
03/10/2006 and 5-3/2007-FC dated 05/02/2009.

Revised amount of NPV as applicable as per orders dated 06-
01-2022 and 19-01-2022 shall be deposited by User Agency
in this regard.

Additional amount of the NPV of the diverted forest land, if
any, becoming due after finalization of the same by the
Hon'ble Supreme Court of India on receipt of the repont from
the Expert Commintee, shall be charged by the State
Government from the User Agency, The User Agency shall
furnish an undertaking to this effect.

User agency shall restrict the felling of 93 trees/minimum
numbers in the diverted forest land and the trees shall be
felled under the strict supervision of the Sute Forest
Department and the cost of felling of trees shall be deposited
by the User Ageney with the State Forest Department.

The complete compliance of the FRA, 2006 shall be ensured
by way of préscribed certificate from the concerned District
Callector.

Certificate of 'No violation' of FCA from concerned DFO
shall be submitted.

Plantation shall be raised on both sides of the road and
median (if available) at the cost of user agency by the State

Forest Department according to IRC guidelines and order

passed by NGT in OA no. 27/2015 in the matter of Babu lal

Juju v/s State of Rajasthan and others dated 16.11.2015.

Felling of tresa shall be sompenaated by wking up plamuation
along the road and i not possible, then somewhere near the

proposed road.

Speed regulating signage will be grecied along the road at
regular intervals in the Protec reas.
The user agency shall prgp‘fde'!s i ver pass in
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Protected Area / Forest Area as per recommendations of
CWLW/NBWL/FAC/REC.

13.

User Agency shall obtain Environmental Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if
applicable,

14.

The layout plan of the proposal shall not be changed without
prior approval of Central Government.

No labour camp shall be established on the forest land

16.

Sufficient firewood, preferably the altermate fuel, shall be
provided by the User Agency to the labourer after purchasing
the same from the State Forest Department or the Forest
Development Corporation or any other legal source of
alternate fuel,

17.

The boundary of the diverted forest land shall be suitably
demarcated on ground at the project cost, as per the directions
of the concerned Divisional Forest Officer.

18,

No additional or new path will be constructed inside the
forest wrea [or transportation of construction materials for
execution of the project work.

19.

19. The period of diversion under this approval shall be co-
terminus with the period of lease to be granted in favour of
the user agency or the project life, whichever is less.

20. The forest land shall not be used for any purpose other
than that specified in the project proposal.

The forest land proposed to be diverted shall under no
circumstances be transferred to any other agencies,

department or person without prior approval of Gowt. of
Indin.

The KML file of the area to be diverted, the CA areas, the
proposed SMC  work, the proposed Catchment Area
Treatment area and the WLMP area shall be uploaded on the

e-Green watch portal with all requisite details before
commencement of works.

23,

Violation of any of these conditions will amount to violation
of Forest (Conservation) Act, 1980 and action would be taken
as per the MoEF&CC Guideline F. No. 11-422017-FC dt
29/01/2018.

24,

Any other condition that the Ministry of Environment,
Forests & Climate Change may stipulate from time to time in

the interest of conservation, protection and development of
torests & wildlife.

All the funds received from the user agency under the project
shall be wransferred/ deposited o CAMPA fund only through

| The compliance report s

all be uploaded on e-portal

: At an ]
megd B3 4 1
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Part-Vl

(Condition informed by the state government in addition to the Government of India's
conditions and other steps taken to preserve forest, wildlife & present soil erosion ete.)

7
-C.-K - "r'i'-'-':i“:"-!-:'{'.",-l
g ’
Ge

F

UFE

S.No Condition /Purpose Action taken
I 2 3
Part-VII
(Manitoring)

1. | Whether . uny committee has been formed [lor NO

monitoring of the action on condition stipulated
2. | Ifno, give reason, il yes

Give details of the committee, NO
3. | Reports of the monitoring committee NO

Part-VI1I

I. | Abstract reporis of inspection of foresi —

olficer il any
2. | Remark of the CCF in regard to progress of

the action on stipulated conditions
3. | Elfect of the project on forest & wildlife

Specific rvatio
Tree felling work completed in diverted forest area no vielation found.
Submitted by:
£ Divisional Director
Social Farostry Divisian
GHAZIABAD

b
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PRO-FORMA

e i O

Monitoring of the action on stipulates conditions in the ease of proposals approved by the
Government of India under Section ‘2 of the Forest (Conservation) Act, 1980

Part -1

(General Particulars)

I.  Name/Purpose of the proposal Regarding permission of non forestry use of
protected forest land and felling of 125 no.
trees situated on that land having area
7.8964 Ha for widening/upgradation work of
Delhi-Saharanpur-Yamunotri Road, SH 57,
km 10,911 to km 25.000, being executed by
UPSHA in Ghaziabad.

2. Date of the Govt. of India’s letter §B/U.P/06/11/2012/FC/306 DATE 19.06.2012

according permission

J. Arca permitted to be diverted (in 7.6894 ha

ha.)
4.  District & forest division Ghaziabad
S, Area actually diverted (in ha.) : 7.6894 ha.
Part- 11
(Compensatory Alforestation)
S.No. Extent District Division
1, | Khasara no./Survey no, Mavikalan Forest Van
Block, Bagpat Forest
Division Bagpat
1. | Whether the afforestation is made on forest or Forest Area
non forest area,
3. | Hnon forest land, whether the lund has been - °
declured us protected/reserved forest (encl copy é
of the notification) g
4. | M no, the steps taken to declare it protected - =
furest. = e
5. | Whether the Afforestation cost was paid by the Yes 8
USEr ageney, Yes/No o
6. | If yes, the amount paid (Rs.) 16,25,600.00 a
7. | Whether the amount paid was deposited in Campa Fund e
separate fund and was utilized in addition to z
the normal funds for forestry operation. (Give &
details) K —
8. | Details of plantation raised 3

{w) Species plunted. done yel.
() If compensatory pl

the reason for the
el Condition

Plantation has not be
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plalll‘ﬂliﬂh_.""......." earssrssessinisatatratens
llll|'-t-lsuw|'§'alvvt'--ql'l-ivlllt llllll -nﬁ-vl
girth
9. | Remarks:
(1t should be mentioned that the plantation are identifiable as specifically related to the
projeet)
. Part 111
(Plantation of dwarf trees in case of transmission line)
S.No.
1. | Number of trees planted | NA
2. | Year of planting NA
3. | Expenditure (1s.) NA
4. | Present condition of plantation YeSurvival Av Ht Av.Girth
Part-1V
(Reclamations of the area worked under mining quarrying)
S.Ne.
L. | Mining/quarrying work completed in - NA Yeur - NA
2. | Reclamation work done item of work Area in ha. Year Expenditure
3. | Present condition of the area worked/reclaimed ;
No reclamation work has been started possibly due to presence of mineralized area.
Part-V
(Conditions stipulated by Govt. of India other then mentioned above)
S.No. Conditions Comments

Legal status of the forest land shall remain unchanped.

Compliance iz done-

13

Compensatory afforesintion shall be taken up by the Forest
Department on twice the degraded forest land of the affected
forest land or on 15.376 hg - apee for five years
shall be done at the exp s Dufesd@eriedy NP luntation shall
be curried out in one o : .-'L
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The user agency shall plant 2-3 rows of wees on both sides of
the proposed road excluding the city area, and shrubs will be
planted along the divider at their own expense and
maintenance for six years shall be ensured by NHAL
National Highway authority shall ensure implementation of
the sanctioned plan of plantation from CF Bareilly U.P. on
both sides of proposed road under the supervision of forest
departent, in time bound manner as per condition no. -2 of In
principle approval.

The user agency shall deposit the Net Present Value (NPV)
amount as per the direction given by Hon'ble Supreme Court
in writ petition 202/1995 under 1A 556 and Government of
India letter no, 5-3/2007- F.C. dated 05/02/2009.

No damage to the flors and fauna of the adjoining arca shall
be caused during the project development and maintenance
phase.

The forest land shall not be used for any purpose other than
that specified in the project proposed.

Apart from the proposed forest land, cutting and filling of
soil/stone will not be done from adjoining forest land during
the construction work.

The user agency shall provide kitchen gas/kerosene oil to the
labourers/staff during the construction work at the site, no
harm shall be done to the adjoining forest,

No labour camp shall be established on proposed site/ forest
land, by user agency.

The muck disposal work will be carried out at the expense of
the user agency under the supervision of forest department as
per the proposed plan.

I.

The proposed forest land shall be demarcated by boundary
pillars at the expense of user agency whose latitude and
longitude will be marked on the pillar and the direction of
each pillar installed on forest land shall also be marked at the

front and back. The information regarding this shall also be
sent to this office.

The felling of the trees to be felled for the construction work
shall be done by the department/authority designated by the
state and the revenue received from the sale of the forest

produce shall be deposited in the Gram Van committee/State
Revenue Fund.

Only the required minimum number of trees will be felled

by the user agency and apart from the proposed  trees, no
other tree shall be felled.

m— -
-~ =il
dh {-}dlhfﬁaﬁ?t ce of the nursery. A joint report by NHAI and

A modern nursery shall be established within one vear under
the supervision of forest depaniment at the expense of the
user agency and money will be earned by sclling saplings
(Shishum, Amla, Gambar ete.) to farmers from the nursery to
finnncial  erisis, this money will be used for

foresy” depariment on the production and use of soplings

YK Mawrys \ '1\
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obtained from the production nursery shaull be sent to regional
office Lucknow every year.

Part-V1

(Condition informed by the state government in addition to the Government of India's
conditions and other steps taken to preserve forest, wildlife & present soil erosion ete.)

S.No

Condition [Purpose

Action taken

According to the guidelines issued in leétter no | 1-%/98/FC dated
08.07.2011 of Ministry of MoEFCC New Delhi, submit Geo
reference digitnl/data centified by the proponent authority of the
State Government, in which the Forest boundary is shown in the
special data (_shp) file

1

As per the above instructions, NPV and other funds shall be
deposited in the Ad-hoc withdrawl of Compensatary Afforestation
Fund Management and Planning Authority account number SB-
25230, carporationBank (A government of India Initintive) Block -
11, Ground floor, CGO Complex phase-1, Lodhi road.

The Net Presemt Value (NPV), amount of Compensatory
Afforestation and other permissible dues asdetermined by the
Honble Supreme Court in Writ Petition-202/1995 as per [A 566
and Government of Indin Letter No. 5-3/2007-FCdated 5/02/2009
shall be deposited by the User Agency in the Compensatory
Afforestation Fund Management and Planning Authority through
the forest deparment.

No officers. employee, or contractar of the project proponent or
any other working under or connected with the said project shall
damage any forest property and in case any damage is caused to
the forest property by the said person, the compensation determine
by the concered DFO shall be binding on the project proponent .

The Proposed forest land will remain in the use of project
proponent during the period in question as long as the proponent
need it for the said purpose. 11 the proponent does not need the
proposed forest land or any part of it, then the proposed forest land
or such part of it as the cases may be which is not required by the
praject proponent, will be returned to the forest department, Govt.
of Uttar Pradesh without paying any compensation.

The forest department officers and its other concerned oflicers
shall have the right to inspect the forest land in question at any
time they deem necessary.

The felling of obstructing trees situated on the proposed forest land
will be dong anly by Uttar Pradesh Forest Corporation and for
various processes of felling the project proponent will have 1o pay
the cutting, felling, logging and transportation charges to the forest
corporation. The cost of marking o trees will have 1o be praviced
1o the forest department by the project proponent. This
arrngement is mentioned in complinnces with the instructions
given in the letter number 5-172007-FC, dated 11.12.2008 of
Government of India e

i

According to Government of :"llidialla‘tur'ltp 5-3/2007 FC(PT)

Compliance is done.

Dated 19-08-2010 and Lefier_no J=11013/41/2006-1A-1(D) dated

i Falr
“.*;, (e
.j'..'.'.'
N et
< AN
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02,12.2009 the project proponent has to ensure that they have
obtain environmental clesrance/approval from the competent level
and approval from the standing committee of National Board for
wildlife, if applicable, separately before starting the work

9 The project proponent shall obtain no objection centificate from the
land owning department of the protected forest land before starting
the work.

] If the land in question fallswithin sanctusry/national park, then
permission has to be taken separutely from the Hon'ble Supreme
Court, New Delhi

I Work will be started only afler obtaining all legal/adminisirative
clearnnce.

In addition to the above, such directions as may be given by the
Central Govi/State Govt./ Hon'ble Court from time to time shall
be complied with by the project proponent.

Part-V1I
(Monitoring)

1. | Whether any committee has been formed for NO
monitoring of the action on condition stipulated

2. | If no, give reason, if yes

Give details of the committee. NO
3. | Reports of the monitoring committee NO
Part-VIlI
1. | Abstract reports of inspection of [orest
officer il anv
1. | Remark of the CCF in regard to progress of
the action on stipulated conditions
3. | Effect of the project on forest & wildlife
Spee n
Tree felling work completed in diverted forest area, no violation found.
Submitted by:
- Ciractor
D‘;umml:::_ “ Oivision
i Olgset
sockdl T 7IABAD

5

Y(f
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PRO-FORMA

Manitoring of the action on stipulates

Government of India under Section

conditions in the case of proposals approved by the

#1* of the Forest (Conservation) Act, 1980

Part -1
(General Particulars)
1. Name/Purpose of the proposal . Development of 6 lane National Highway from
the junction of Eastern Peripheral Expressway al
Khekra to Saharanpur Bypass at Latifpur village
from km 0,000 to km 118533 of Delhi o
Dehradun Economic C
2. Date of the Govt. of India’s letter : SB/UP/06/193/2021/FC/114, Dated-13. 2022
aecording permission
3, Area permitied to be diverted (in : 41671
ha)
4. District & forest division : Baghpat
5, Arca actually diverted (in ha.) : 41671
Part-11
(Compensatory Afforestation)
[ s.No. Exient District Div
isio
n
1. | Khusura noJSurvey no. Budshuhibagh Forest Block,
Compartment No 1b. Barkala range,
Shivalik Forest Division,
Saharanpur
3. | Whether the afforestation is made on furest or Forest Land
non furest aren.
3. | if non forest land, whether the land has been -
declured as protected/reserved forest (cocl copy -
of the notification) 3
4. | If no, the steps taken to declare it protected - £
forest. |
5. | Whether the Afforestation cost was paid by (he Yes L]
USEr agency. Yes/No __¥ =
6. | If yes, the amount paid (Rs.) 25,15.500.00/~ =
7. | Whether the mmount paid was deposited in - =
separate fund and was utilized in addition to the 7
aormal funds for forestry operation. (Give =
details) =
8. | Details of plantation raised ﬁ;
=
()  Specles planted. &
(by  If compensatory plantation not made Information Related to Shivalik
the reason for the lapses. Forest Division, Saharanpur
{e) Conditien of
Pl s ca s msmninmaannananiny BianmaneE
A survivil,oooomv HE A
girth
9. Remurks:
!
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‘ (It should be mentioned that the plantation are identiliable us specifically related to the
project)

Part 1L
(Plantation of dwarf trees in case of transmission line)

S.No.

1. | Number of trees planted -

2. | Year of planting -

3. | Expenditure (Rs.) [ -

4. | Present condition of plantation l Y%Survival Av Hi Av.Girth
Part-1V
(Reclamations of the aren worked under mining quarcyin
| §.No. :
I. | Mining/quarrying work completed in | Year
3. | Reclamation work done item of work Ares in ha. Year Expenditure

3. | Present condition of the area w orked/reclaimed:
No reclamation work has been started possibly due to presence of mineralized area.

Part-V
(Conditions stipulated by Govt. of India other then mentioned above)
| S.No. Conditions Commients
l. - z
Part=V1

(Condition informed by the state government in addition to the Government of India’s
conditions and other steps taken to preserve forest, wildlife & present soil erosion etc.)

S.No Condition /[Purpose Action tuken

1 Legal stutus of the forest land shall remain unchanged. Caomplionce

2 Compensutory afforestation shull be taken up by the
Forest Department over an area of 8.3342 double
degraded  forest Innd in Budshuhibagh Vin Block,

Compartment No. 18, Barkaly Range. Shivalik Forest
Division, Suhamnpur at the cost of the user agency. Al

fur us possible, a mixwre of local indigenous species
shall be planted and monoculture of any species may be

L_ avoided. ,..-:rr"‘f'._---l —_

hl'l_
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The User Agency shall obtain Environmental Clearunce
as per the provisions of the Env ronmental (Protection)
Act, 1986, if applicable.

The complete compliance of the FRA. 2006 shall be
ensured by way of prescribed certificate from the
concerned District Collector,

User agency shall restrict the felling of trees o
minimum number in the diverted forest land and the
trees shall be felled under the strict supervision of the
Sate Forest Department and the cost of felling of trees
shall be deposited by the User Agency with the State
Forest Department.

Plamtation shall be roised on both sides of the road and
medinn (if available) at the cost of User Agency
secording to IRC guidelines and order pussed by NGT
in OA no, 27/2015 in the matter of Babulal Jajus State
of Rajasthan and others dated 16.11 2015

Speed regulating signage will be erccted along the road
at regular intervals in the Protected Areus Forest Areas

The user agency shall provide suitable under [ over pass
in Protected Arcn / Forest Ares as per recommendations
of CWLW/NBWL/FAC/REC.

The User Agency shall obtain Environmental Clearance
as per the provisions of the Environmental (Protection)
Act. 1986, if applicable.

1]

The layout plan of the proposal shall not be changed
without prior approval of Centrul Government

11

No labour camp shall be established on the forest land,

12

SutTicient firewood, preferably the altemate fuel, shall
be provided by the User Agency is the labourer after
purchusing the same from the State Forest Department
or the Forest Development Corporation or any other
lepal source of alternate fucl,

13

The boundary of the diverted forest lund shall be
suitably demarcated on ground at the project cost as per
the directions of the concemed Divisional Forest
Olficer.

14

No additional or new path will be constructed inside the
forest area for transporiation of construetion materials
for execution of the project work,

15

The period of diversion under this approval shall be co-
terminus with the period of lease to be granted in favour
of the user agency or the project life, whichever is less.

16

The forest land shall not be used for any purpose ather
than that specified in the project proposal.

17

The forest lond proposed o be diverted shall under no
circumstances be transferred o any other agencics,
department or person withuut prier approval of Govt, of

Indin. Pl e B, WP

18

The Kml file o

the proposed S} - ! Naichment Area,
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Treatment area and the WLMP area shall be uplouded
on the e-Green watch portal with all requisite details
before commencement of works,

19 The User Agency and the State Government shall
ensure compliance of all the Court orders. provisions,
rules, regulations and guidelines for the time being in
force as applicable to the project.

20 Project Completion Report and Stage-11 compliance
repont shall be submitted within a period of 6 months of
completion of project.

21 Violation of any of these conditions will amount to
violation of Forest (Conservation) Act, 1980 and action
would be wken as per the MoEF&CC Guideline F. No.
11-42/201 7-FC dt 29/01/2018,

2 Any other condition that the Ministry of Environment.
Forests & Climate Change may stipulate from time 10
time in the interest of conservation, protection and
development of forests & wildlife

Stage-1 complianee is attached (Annexure-1)
Part-VII
(Monitaring)

. |Whether any committee has been formed for
monitoring of the action on condition stipulated

2. | If no, give reason, if yes
Give details of the committee.

3. | Reports of the monitoring committee

Part=VIII

1. | Abstract reports of inspection of forest
oflfcer il any

2. | Remark of the CCF in regard to progress of
the action on stipulated conditions

3. | Effect of the project on forest & wildlife

ifie ervalin

Tree felling work compileted in Diverted Forest Area. No violation Found.

Submitted by:

ol

(Rajesh Eumnr)
Divisional Forest Officer
Baghpat Forest Division,

Baghpat.

4
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196 Annexure-A6. |

PRO-FORMA

Monitoring of the action an stipulates conditions in the case ol proposals approved by the
Government of India under Section "2’ of the Forest (Conservation) Act, 1980

Par -l
{General Particulars)

1. MamafPurpose of the propossl : Permission for thee felling of 198 trees and thie use of 047
hectares of reserved forest tand far the consruction ol a
Dguble lane tunnel near the Daat Kall temgle bn thy areas
dectprad ol slephant redeove b kilomitay 33 & 34 of Natlena
Highwiny 720 [Mew 307) in the Shiwalik Forest Division.”

4. Dute of the Govt, of indid’s letter accarding @ “In-panciphe approval by Government of indin tier o

perTEsh BRJUP/O9/RE/I0IANIC/3I0 dated 02.07.201%, and Fanal
approval by letter an, BB/UPOSJES20I4FCIIT daned
0rL.0%5. 2017,
1 Arsa pormitted te be diverted (in ha) ¢ 0LAT HiL Ruesurve Foeest |amd.
A, District & forest division ¢ Dist Saharmnpor & Shiwalih Foeest Divsbon Salarmnpar
5 Area actually divertod {in ha.) 1 04T Ha. 1 Reserve Forest Land)
Part- 1l
(Compensatory Alforestation)
SNo. | . Extem  District ' Ilhbhiﬂﬂ_:i
L Khasara no./Survey no. (1} Sahpranpier (Survey Topo sheet NO— =
SIF/1E,} (Mohand Forest black compurtml '
HNo=1b, in Shivwaiik forest Division ]
| Sabprampi)
5 Tl “ﬂiﬂﬂ}'ihe_aif&umt'hn is made on forest or Degraded Forest Lind E _ B
non forest area,
% | fnon forest land, whether the land has besn A - ~1 Shiwaiik
daclared as protected/reserved forest (uncl copy I Fivpese
| ol the notification) - Division I
4. | i no, the staps taken to deciare it protected N ——— '
larest, N S
5. | Whether the Atforestation cost was paid by the Ve -
Ulerogeny. _ YesfNo g
B | Wyes, the amount pald (s, ) Hu.8,64,500.00
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7. --l_'l'i'_hﬂhll‘ i amount ni:id wis deposited in | Mlnun_rd!-pmug:] i CAMPA Fung

separate fund and was utilized In addition to the
= noimal funds bor lorestry aperation. [Give detalls) | o= I
g Detally of plantation raised
=
. b. o Lnncins plantad. Species plunted in the wvis of Shiwalik Forest
. THv iion-
| Sie T Area Spevies Planed
| tha) TR Secientific
E— p— . 1 ] | Mame
‘ Mohand | 180 | Sisham Dalbergi
3 Ha Lt 2 slanon
| LIUB | Bang Millewin
pluntg | |_pinnats
I Siras Alhizia
| lubbeck |
Amwla Phyllamh |
L (1]
O | | |/ /S | embilicy
[ Bambwn Brmbagsy
“:-uh Tecinna
e B 2 _ L gmindis
4 W componsatary plantation not made the | N.A
reasan lor the lipses. . |
" Condition af | i [ Arch | Survival | vl | Av.
| plantation Sur {ha) Y [in t?rrtl'l-
WiVl i M B, giED Feet) | (in
—=——F11 ' | Cm),

L34

[ Mohand | 180 | B.16 | 0812 | 1618
[ y i

9, Remarks: -

(it sBould be mentianed that the plantation are identiflable as specifically related to the project)

part 1l
[Mantation of dwart trees in case of transmission line)

S5No. .
;' 1. | Number of trees planted ‘ nil
o e SRS S S I . ,

2. | Year of planting il

| 3. | Expenditure {Rs.)
" 4. | Present condition of plantotion \ Survival ‘ A Ht
| o e il

—

! Av.Girth |
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Part-iy
{Reclamations of the area worked under mining quarrying)
L e — . =
sNo. | f s
1. Mining/quarrying work completad in - 1‘:‘—31:-"1\‘ |
2. | Recismation work dane item of work Areainha | Year Expenditurs ‘
| Nil i
A= e L |
3. Present condition of the orea warked/reclaimed ; Nil
| No reclamation work has been started possibly due to prasence of mineraliged area. l
L = <. el
Part-V

[Conditions stipulsted by Govt. of india other then mentioned abova}

S.Nw | Condition T | Commants .
|-_‘__. )

bt sappe condition/ln Principle Approvil Condition - MY amount of Rs. 4] 33000 s bt

| (a2} As per ihe prders given under LA o, 566 in Wit dapasited i CAMPA azcuunt by the Liar
Petition (Civil) Mo, 2021995 of the Howirablbe Sapreme AgencyH  Davision, Public Wiorks

Court i the Government of ndin's letigr No, 5-32007HC | Depurtmiend, Rparize

duted 05 D200, the specified umount of ot Presemt Vol |

[ | (W s shall be duposived by the Liser Agency. |

" Ist stago condition. «(3)  The wser agency will subimit an | Certificate has been submited by the
underialang that if there bs an worease in thie MNPV vale from | Wser ppency.
the copetent level, then the increused amount will be
depeaited by the wser GEENy. - = -
] 1at stuge condition ~(3F Accotding W the instrustions given | Challan has hees enclosed.
under Goverrment af Indin leiter %o S ARUNTFCT duied
05,07 3000, NPV und il other Tunds shall bo depeabied in the \
secount number $¥-25210 of the ad-hoc body of Plustation
fund Managemens and Mlanning Authonity in Corporation |
fLank (Ciaverment of India Undeswking) Mok 11 Grownd
Flour ©G0 Complex, Phasel Lodii Rowl New Erelhi

No. S66 I Wt Petiion (Civil) No, 21993 of ihe | approval has beon issued in the case
Henorable Suprenie Court and the Government ol India's
letter Mo, 5<372007-FC dated 05022000, the Net Present
Vatue (MY and sl other funds shull e dieposited m ihe Ad- |
hoo hody of the Compensatory Afforestitivn  Furld
Sumnguent. and  Flanniag Aubirity  (CAMPA)  at
Coeporntion Hank {8 Goverameil of Indin Underbaliingl,
I| Hioeh 11, Ground Floor, CGD Comples, Fhase |, Lonllnl
Rn:ul.hrwnull_u-Hmul.nnlyu!hrdmmiunuﬂnwﬁum |
and svbmiiting @ copy ol the acknowlodgment receipt aluny
| | sl e skt sy of the tank deaftie b of he dpparpitod |

15t tug condition, {Sp As por e arders given under LA Compliance  has  heen done  Fival ‘
i

= - M— —_——
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‘-—--L

b=

amount, the compligne seport of the in-principle lppnﬁ-u]
fuehich ahould inelude e himilosise detuils of the deponited
smannl, | e MNPV, compensatory afforestution, affarestation
argund the proposed mite, and othet deposited amounts) will
\ be forwarded Thereafior, fnal approval will be considered.

It staye conditian

] It stuge condition. -(6)- After final spproval, the boundary

pilhirs of the proposed forest s will he demaicated ol tie
espense of the Ulsr Agenicy. Tha lutitude and Tongitude will
alvo e shiswn on thie map und the pilties, and the forward und
tichowvard beeasingg vl e weinien in cachpillur o] fonet oreh
Iat stage condition <(7)- The muck dispasal plan whall e
| prepared by the Liner agency il scnl thisn affice aiter
| pesting & sijgred by e Divlsional Fuica Officer.

| Undenaking hias been submiticd by
| User npency in standord condithan

i

In cempliance with the condiion, e !
muck dispooal plin was submited by the
wser agency Uhat has boen counter signed
by the Divisional Fores {fliger,
Shiwalik, wnd forwarded 1o the highe
authorhbes aloing with compliancs @ the |

(8} The Llscr Apency will sulimin n
cerileate From e Diarket Magistrare of the concermel
Jistrict under the Fores Righis Aot 2006 in the prescribied

| Tormmut adoug with U mentioned enclisures.

ey of the In-principle spproval
Compliance has been dosc |

Final Approval (1): Legal stalus of the forest fand shall

Underaking hus been subiritiod by Liser '

| nanitcnaiioe of the project, no harm will he ciused 1o The thom
| aid fauna of the surourding amea.

perpain unchanged. agency in this conditipn_ :
[ Finnd Approvad (4% Duaring the econdtriciion  wnd Lindertaking his been suboined by Liser |

ayeney v ihix pigpil il

T Finad Aqgwoval (55 Apart fro the priopied land, m cutting

| o Wby of| snstone whil b e Troemtan the surrmdings
farest lan durih the consimction work..

Corincatc has trson submitied by Ty
| mgeney o ihida gnmdition.

Fimal Approval (65 The forest {esd shall ot e used for any
et prirpose EH Ui

Filunl Approval (T The User Agency will provide
LG Rermene ail i the labourert’siall working at the site
during constryetion work, s that there is 5o dnmage o the
whatiihy lunes

that specifiod m_We proposal.

Final Approsal (B The user ugency will ot set wp any Kind
af camp for labxssrers/staff around the proposed siiefforemt
el -

Final Approval (9 Tie propaked flresl anea will he
derpareatzd by houndury pilliaes 8t thi expenia, of the Loy
mgeniey. Euch pillar will have ils pamber, DOPS

Forward and Mackwand benoy anil distance firum vhe
adjacent pillar. The saiud demarcation work will be campleted

| within 3 months of iysunge of in-principle upprovil_____

Chinal Approsal (10) In case of nom-compliance  or
| unstialietory compliasce of sy of the enudithon af the
peopoenl. the central govemmient revrves thie Fight W revoke
_the proposal.

11 L5 e ———
Final Approval (11 The Liser Agency anid the Stae

| Gavermnent shall comply with all the present il T
| applicable rules, lnw wiid puidelines.

Eoviificots has heen submitied by Uner *

in this condition. ) 1
Crtificse hiis been submiped by Lser l
agency in this ceawdition,

Certificase has been mibmitied by Usel |
agency in thie eandition.

i s v b Wy hes |
ageney Instandand condition |

Cantifeste has besn suhmilied by L
| sgendy in thiy cumdion |

I Conmificae s been submpiued by User }
| ugEncy in thits condition. |

e
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17 Final Approval (12 Any ather condithons which

guvernment af bodi may hi necessaty Tor the prolection af

the snviourmiet

e | -

S

Part-\l

(Condition informed by the state government In sddition ta the Government of India’s conditions and

othersteps taken to preserve forest, wildlife & present soil erosion etc.)

ad

0|

Condition (Parpoase =

(Staie Govt, Order's Cundition No. 185 Acconding 10 the
i limes ippeid i ke no L1080 doted U8.07201 1 of
Mamsry of Mok 0 Mew 13alin, submit Geo refirence
dhigebhiat sl i LT Ty s patopronient mathiworiy ol the Slate
Govt. I which the Forest buundary was shown b the spaazial

Aetion taki

At st (il
(State Guet, Oeder's Condition No. 16): Mo offivens,
employce, oF conitnetor of the Project propoment oF ay
ather wirking under ve comueted with the said propect
shinll damage any forest property sl 1 case nny damnge
s caused fo Ui Torest propesty by the said porson, the
compemation determing by the soncernad DFO shall be
hmding on the project proponend -

Tinleriaking hus been submicted by User
agency in stndurd comdinon,

(State Guvt. Qrder’s Condition No. 17): Fhe Propased
Tugest Tand will e in the 9se of praject propuncnt during
the period in questivn as long 1 the propancal need Jufor the
said prurpose” 11 he proponet does ok nead de praposed
Fovest land o any part ol it then the propesed furest land or
such pary of it ms Thi cases may be whiel b non seguined by the
Project proponent, will ha retarmed v the faresy depanment,
| Gowt, ol Lirtar Pradichy witlouy payi any mtine.
{Stae Gavt Deder’s Conditim No, 1811 The foresl
depmrtmen officers and (1= ather concemed officers sholl have
the right to inapect the forest land in question it any time they
oo ey

CeniTicate has bowt) subinitied by Tinee
agency. in tiix eondiiinn

VT T ———
Centificate has been submnted by User
agency In this conditlon

(State Govt, Ordder’s Condition No. 19 Acconding 1o
Goversment of lodia letier no $-32000 FOFT) Dimed 19-08-
T010 and Liotrer i J1 101354 172006-5A-111) dated 02.12.2009
thie projest propesnl s ko cosure that ey I ulvtirin
environmental chineancelapproval (rom the competen level
and approval fram the standing comimitice of National Boari
for Wildlife, iTapphicable, scparatcly hefore starting the work

Wildlife clearmnce hus been issued by the
Minisiry of Enviresiment, Forest arud
Climate Change (MoEFECC), Wildhi
Pivision, New Delhi, as per letter No,
F.No, 6-132017 WL dated 05 04 2017,
aid by the Principal Chuef Conservator ol
Forenn (Witdlite), Unar Prodesh, ss pe
tetter No, SO0 02611 duted 28032017,

{state Govi, Osder’s Condition No. 20): 17 the land i
quiestion Talls within sancoussy/aational park, ther v ssion
s f0 be taken separntely fom the Hen'hle Supreme Court.
Wewbelbl, . -

{State Govi. Order's Condition Mo 215 The constiuction
site of the proposed winel s located 50 moters away from the
ounidary of Rajaji Matiohal Park . Therefore, the project
propiment mwst obuain approval from the Standing Commiiies

———

WildTile elearanie teis buen tewcd by the
Ministry of Enviromnent, Forest and
Climute Change (MpEF&CC), Wildhle
Division, Mew 1elhi as per leer No.
F.No. 61372017 WL dined 0304 2017,

L=
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of the Natonal Thord For Wildlile for the project propesal, a0l by the Principal Chiel Consorvinor of
considering the Trex moveren and conservation of wildiife. | Forests (Wildlifie), Lnar Pradest, us. per
fetter No, 3011/26-1 duted 2804 2017 |

(Siate Gave. Ovdes™s Condition Na. 22): Wark will be Cortficute has heen submited by User

sinrved only aiies obiming alf legaladmmistrative sleaaes. | kgenty in thibs condition.
(State Govl, Order’s Condition No, 23) The feliing of .

obmructing rees sttusied on the proposed forest fand will be
done anly by Uttar Pradesh Forest Corporation d for vamrienis
proceises of felling the project proponent will biavee 1o pay the
gutting. felling. logging and transportation charyes the
firrest gorpatation, The codt of marking af trees will have e be
provided 1 the forest depurtment by e project prapshienl
Tl arvasgement 15 mentioned M complisnees with thie
imtciions glverbn i Tetter number 5= 20NT-FU, doied

10 L2008 el Cioverniment oF Dndia

1 {State Gost. Order's Condition No. 24): In sddibon to the | -
shiove, such directions ms muy bwe given by the Centtal

Giowt Ainie Gov Hon'bile Cour [rom time 1o titme shall be
complicd with by the project proponent.

Fart-vil
ivionitaring)
1 T Whether any sommitter his been | Mo
| fopgmed Tor monitoring of the setion
| an condition stipalated

L | 1w, pive ceasom, i ves .

Ciive dutstls of the commilive,

% epurts al the monitoring com mittee | -

Part-Vil

1. | Abstract upum?ﬁu.piuﬂin}i of forest officer if

any
2. | Remark of the CCF in regard to progress of the
action an stipulated conditions

3. Effect of the project on farest & wildlife

- L ————

Subenitved Dy-

mm_t:na&l;(n‘:ﬂt Officer
Shhvg: Forost Division
,.-' hirinnu;{r
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PRO-FORMA

Monitoring of the action on stipulstes canditions In the case of propasals approved by the
Government of indla under Section ‘2" of the Forest {Conservation] Act, 1980

Part =l
[General Particulars)

Name/Purpase of the proposal H

Date of the Govt. of India’s letter :

acconding permission

Aren permitted to be diverted (in ha.)

District & forest divisian

Area actually diverted (in ha.)

Hebabilitating and upgrading to lane with paved shoolider
conliguration of Chutmalpur - Ganeshpur section of NH-
224 and  Roorkee-Chutmalpur-Saharanpar-UP T larvana
Buorder seetlon of NH-T3 in the Stute of Uttar Pradedd
Fropusal Namber - FPAUWROADNTTS22000

In Shivalik Forest Division, for the widening and sipngihening
ol Chutmalpor-Ganeshpur section (MH-T2A) froem km 410 10
la0 and  Roorkee=Chutmad pur-Sabarmnpur-Y ansiunag:s
(NH-TH) from km 22 10 23, permission is gmnbed for the gone
forestry use of 39 333 heowres of reserved forest land mnd fon
the lelling of 4,436 trees. Addinonatly. in the Satuanpur Sociul
Miviston, for four-blne widening and srengthenioyg from lim
25300 to 70,00, permission is granted for the ann-foecstny use
off 30,064 hectares of protected forest land and for the felling of
LA treos, bo totel, permission is granted for the nun-firestry
we of 70200 hectares of reserved forest land and proteoed
Toest bandd the Felfing of 78484 rees

Crovernment of lenet no. KE/ALPAOGANZOITIE.CO661 Dued
4122017 wanted  In-prineiple  appeoval  and  letter  no
AP AGAR20TTE.CAST Dated 06042018 provided il
approval

T0.200 hectares (39235 hectures undes Shiwaiik Fones
Uiivisione, Saberanpur, and 30966 hectares andor Sowial
Forestry Division, Saharanpur)

Dhstriot Sabarmppur {Shiwalik Forest Division, Sabarnpur and
Social Forestry Division, Salnsupir)

70201 hectares (39,235 hectares under Shiwalik Forca
Dnvision, Sabacupur, mnd 30,966 hectnes anider Sociil
Forestry Division, Sabaringir)

Part- Il 2P §

[Comprnsatory Afforestation)

5
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| Division

SNo. | © Extemt District
L. | Khasara no.[Survey no. — {1).Saharanpur [SHNE :an shest N -
53F/16, 53F/15,53F/11, 53F/12)
Shajahanpur-1b, Shahjahanpur 2ei),
Khajnawar 20, Kaluwala 2b, Sahansara-1,
| . Barkata-3b in Shiwalik Forase division)
{2} salon ( Survey Toposheet Mo 54 if16,
SANSAN konch rang Mau forst block, Dangays
| Farest block, Madhogarh Range- Gopalpura
Farest Block in Jalon Forest Division Urat)
Z. | Whether the sfforestation is made on furm' bﬂ‘ﬂ,l- aded Fﬂ'l‘e::‘l“l.‘ll'ld_
| | or non forest arag,
.'_T_mnn_l;mst land, whether the land has NA ) ==
{ been declared as protected/resorved forast
| fondl copy of the notification) . .
| 4. | if no, the steps taken to declare it protected | A
' i . =
3. | Whethoer the Afforestation cost was paid by | Yes
the user agoiy. YesNa o
' 6. | Wyes, the amaunt paid (Rs.) A5.27552631.00 (Rs.B224231,00 For Shiwalik
A Division & Rs. 19310400,00 For Jalon Division)
7. | Whether the amount paid was deposited in | Fund deposited in CAMPA Fund =
separate fund and was utilized in addition to
the normal funds lor forestry cperation.
| (Give details) =
B. | Details of plantation raised information retated to Shywalik Fures
| {a} Division & Jalon Forest Divisjan
|E} = S_;I-Edus planted. Species plunted in the areas of Shivalik Foros
i ‘ Division-
Site Arci (ha) | Species Plamed
| T E—
| Hwmg LT
| Shahjuhap | 4 60 (o Shocsham | [halbsrpla
| ur 11 — e
'_-___ o — T
. bl Uimading
} — 11T
Ty ™
Hatnbon Erlﬁw_
s e ——]
i | Vorsme
| o B 3 b= L pecies |

A

Shiwalik
Forest
Dhiwisiig
& Indon
Forest

65

IMivixian .
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&4

[

Shohjahap | 1164 Ma [ Sheobin | Outergla
LT g
W Ajun T ernunabia
L]
o T =y
mhiorea
= A
: risdig
Whambin 1 b
[~
(Jilsers. Vartne
Khajnawn | 623 Ha | Soessloni &u
ripn pckiy .
Adrfian Tarrimlin
: LA
Eoduighs Gimspliiea
Arhiirey
Tk lenjana
[T Witnnbapmout
e
Rl Warme
| ey
Foaluwals | 220 00, Slcefinen itaihonn |
R : M
Aryin Terminils
b e —_LWEN._ ]
(N Cansdinn
iy
(=" fp—
gramdis |
Lhiigribmas Pasithwisiml
il B . S
| (hers | Vs
: b e e L]
Sahansurd | 280 1 Kl Agugin
I e orbuy
Hhiewilism 1l igie
il
Toak Toomma
f T i
= iboney. | |
Marakals 1760 Ha | Sheaban Tnallnera
28 = oy |
Teuk TeaKme
A wiEmpii mﬁ“
[ |
SEE— L i
e G
iliien
Kilunir re— |
N —— Total [T !
fck If tompensatory plantation not | NLA
| madethe r_umniurﬂuw
() Condition - of | Site An Sarviv | Av.HI Au
plantation y ; {ha) al % i | Girth
e SUPVIVAL....... 3V L. A, girth Feet) | tinCmy
Shakjala | 460 .22 | %12 1014
pur |18
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jaha | 1064 [ 8724 |82 10-14
pur 2Lt
Khmnaw | 6,73 ¥4 | %12 10«14
a2 .
Katowal | 239 | H728 | 812 -4 |
ull
g Salansar | 280 [RTO0 [ K7 | 10-14
al
| Harskuls | 1760 | &6 iz 1o-14
n
|
9. | Remarks: In the ubove mentioned proposal, @ total of 70201 hectares of profected forest land |
was wtluded, aginst whseh compensatory afforestation was carried out on 2 total of 140,565
heotres of degraded forest tand. This included 43 16 hectures of degraded forest land within the
Shiwalik Forest Division, and 95405 bectares of degraded forest land within the Julaun Forest
Division, Uk, The afforestation was curried out in the following areas: 20 hectares in the Kounel
Range, Mau Forest Block; 23,403 hootares in the Dung Gatai Forest Block: and 50 hectares in the
Gopalpura Forest Block of the Mudhogadh Range.
(it should be mentioned that the plantation are identifiable as specifically related to the project) |
Pare 11
__|Plantation of dwar trees in case of transmission line)

S.Ne. | ]
1. | Number of trees planted i :
2. | Year of planting ' il
3. | Expenditure [Rs.) it
4. | Present condition of plantation | %Survival Av Ht Av.Girth

L -
Part-Iv
(Reclamations of the area worked under mining quarrying)
| S.No. | s — !
1. | Mining/guarrying work complated in | YearNil '
2. | Reclamation work done item of work Area in ha. Year Expenditure i
it Nil
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3. | Prasent condition of the area worked/reclaimed : Nil

No reclamation work has been started possibly due to presence of minerslized area.

Fart-v

(Conditions stipulated by Govt. of india other then mentioned above)

i.No.

| Condition

Commenls

In Prineiple Approval Condi. No 2(a) - As per e
orders given under 1A Na. 566 in the Hon'ble
Supretne Court's Wit Petition (Civil) 2024 905 and
s por Hsie Ciovernmisit of Indin's letter ne, S-172007-
FO doned 05 02.2009, the Net Present Value (NPV)
of the spocified nmownt will be degsgited by the uer

ageney i CAMPA, New Dalhi,

| o this, an oalime ereceipt of the deposited amoeunt,
along with i compliance report of the In-principle
approval  (which  should include & detniled
broakdown of the deposited  amount, such gs
compeitory afforesttion and demils of the NIV
st should be submitted. Unly alter this; the
finad approval will be gonsideral.

n Principle Approval Condt, No 2(h) Suhscqu:ml '

In compliance with the conditions, (he
wor-agency hos deposited an anioiel o
R2AS61, 01000 oo the CAMPA Tund, |
enrresponding to 39,235 heotnres relured |
b bhe Shiwalik Forest Division

The condition lus been comphed with, i
and Yinul approval has been issued by the
Cievernment ol ledin m s case

In Principle Appruval Cond No 2(c) | he user
agency will submit an unilertaking certificate (by the
compelent authonty) stating that oF the NPV (Net
| Present Vilue) mie ingreases, the sdditional amaount
will b depositend by the user ngoncy

s el

Undertaking has been given by Usor
AgenCy,

In Principle Approval Condt. No (3) Alter linal
approval, the boundary pillars of the proposed forest
aves will be demarcated at the expense of the User
Apgency The fatitude and longitude will also be
shiwn o the map and the pillars, and the forward
and backword bearing must be written in each pillar
| of forest arcs

Undertaking has teen given by User
ageney,

agency will submit i undertsking stuting thay, in
aceordance with IRC stundinds and in complinnee
with the order diged 16,00.201%  issicd by the
Howble National Green Tribunal (Centrl Zone
Beneh, Bhopal) in Application No. 27/2015.
Pabilnd bgu va. Rajasthan Governmwent, the us
agency will carry om plantation on both sides of the
road as well we on the median (ifuvaitable) o its own

expense. amder  the direeton of the Forest
Deparenient.

o Principle Approval Condt. No (4) The user | Undermking hus been given by User

ngoncy

In'liri:ncijalu Approval Condt. No {8) The muck
*Et["":“;‘rf"'”' shall lhe prepared Iy Mie Liser dgency amd

In compliance with the condition. (e
ek disposal plan was subinisted by
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st 10 this office after gething i s by the Divisional
Forest CHTjeer

In Priociple Approval Condt, No (). The User
Agency wud the Stale Governent shall comply with aft
the prescal and Tutee applicable mles, by and
sudelines

—_—————

In Principle Approval Condt, No (7) As per the
gawchimes ssued by e Ministny ol Environment,
Fomest and Clmmie Chonge, Mew Delki, in lemer no.
20620 4-FOP T)duted. 25082005, after e
isnnee of Inprinciple spproval, the user ngeney
can begin the felling of proposed trees and starl the
wark unly after complying with the conditions
mcittoned in the In-principle approval, soeh as
compensalory  afforestation. NPV, wildlife
conscrvation plan, plantation of dwart medicinal
plats, sl the transker md mutation of Lorest Ll
1 Bavoar ol the Forest Department

the user agency that has been counter
signed by the Divisional Farest Officer,
Shiwalik, and forwarded 1o the higher
authorities along with compliance 1o the

terms of the ln-principle approval,
Undenaking hax been gven by User
Ny,

Centificate hus been submined by the
ST ey,

-1

reiain miuluu_qgud_

r Fma] ﬁp_li?ﬁi‘ui fﬂ:l. Aparl from I.lu.'_;ulumd fand, niy

Final upproval (1) Legal stats of forest land shall

Finul upprm*uim Duting the construction and
miairilenance ol the priject. m herm will be caused o the
Mars und luina ol the srounding ares,

Undertaking has been submitied by User
agency in standied condition.
Undertiking s been submisted by User
igency.

curtinzof filling of soilfwone will be dooe fromvon the
searoandungs larest band duning the corsimuction work.

Lirspede]

Final approvali) The forest land shall nat be wied
fist ainvy other purpose other dum tue specified in the

Undertaking has been submitted by User
ngeney in standand condition,

I-"lnul"umurnvnlq'r_j the Uher Agency will provide
LINVKerayeme oil 1o the Ishoarerssmft warking a fhe

e during constructban work, go that there is no damage
io the newrby Jorest |,

Undrinkingg i been submitied by User
agency,

12| Final approval{s) The uwer agency will not set up any -
Lind of comp for labourers/sudl around the proposed
[ Helhietaee, o "
13 | Final approval @) The propased forest area

RppTOVA]

will he
demarcated by boundary piilacs st the expense of the User
agency  Ench pillar will bave i pumber, 10PS
coordinaies, Forward and Backwiard beartng and dbtance
from vhe odjocent pillar The said demarestion work will
be completea withan 3 months of issuanee of in-principle

Undertaking has been submitied by User |
agency in stundurd condition,
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19, | Final approval (12) Uhe aer agency shall, iof Undertaking has been submitted by User
necewsary. obtain envinginental clewance under the | ALeney

privwisions ot the Fevinumental (rowscikm) Act 1985,

15| Final approval (1) in case of non-compliance or '
| msatislictory vomplianee iof agy of th comdition of (he
propasal, the vemrnl govermment reserves e rigght 1o [

revitke the proposal, | |

Part-\1

[Condition informed by the state government in addition to the Gavernmant of India’s copditions and
other steps taken Lo preserve forest, wildlife & present soil erasion ete.)

SNo | Condition /Purpose Action taken
1| State Covt. Order's Condifion No, 15 = T project propenent | Certificate has been
shiadl btcin oo objection cerlilicate from the land Owiling subwntiedd Iy thie imer

depaiiment of the petected forest land before stanting the BECHEY. |

L lwewk. .

2 State Gove. Order's Condition Nu. 17 — No off WIS, Linderaking has been
| emplavee, o contractor of the project proponent or any other | submitted by Ulser agengy
' workiny under ar connected with the said project shall n standand condition

damajic any forest property and in clise any damage is
i caused o the Torest property by the said person, the
culpemation determine by the concerned DFQ shall be
 binding o the project proponent . N .
3 Stabe Guvr Opdor's Condition No. 18 - The Praposcd fores Litrderioh g huy been
landd will rerisainn in the use of project proguinent during the period | cubaitted b e agenes
oy question i long as the proponieat tieed it tor the sl purpese. 10 | insmndard candition.
the propusent does not need the proposed forest Tund ar any part ol
M.t thes et Fovest kand or such pars of'it as the cases roay |
bie which is nor requived by tihe project proponent, will be retumed
bor the Turest depariment, Govt. of Uttar Pradesh without paying

L | By compensation,
q State Covt, Order's Condition No, 19+ The fore departtient | Uindertaking hay been |
atficers and its otlier concered officors shall hive the right o suhmitted by User ageiey
MPeet the forcst land inquestion aany finie they diem necesary. | i, standard condition,
5 Stute Gevt. Order’s Condition No, 21 - According Llnaunahn; his buen

Civeammueni of Indin ketier no S=123007 PCPT) Dated 19082010 | submtted by Uiser ngency
and Letter més 111000 3 F2006-LA-HED) dated 02, 12,2009 the
Priect proponent hue i énsure that ey have ablhs

e tnmmenial dhurmncetapprosal frum the conmpetlent leve| junl
appeoval from the stambing commities ull Nationl Buard for

Wildlide, if applicable, se Iy hefore stanting the work .
[ Sate Govi. Urder's Cn‘%n MNa, I2- 1f the ﬁnd i dquiestion A
fulks within sapctuary/matimal purk. then perimission hag o be
taken separiely (rom the Hon'ble Supreme Court, New Delhi
7 Stute Govt. Order's Condition No, 23. Work will be staried only -
after obtuning: all lepaladminisinive clesrance.
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8 State Gove Order's Condition No, 2d- In addition 1o e sbave, Unifertaking has been
sich iirsctiong as may be given by the Central Gove St Govi/ subimitied by User agency
Hlan bile: ot Brom fave 1o time shall be complicd with by the in standurd condition
| | progect propiaant.

Part-Vi|
{Monitoring)

1 | Whether any committee has been formed for monitaring of | No
| the actien on condition stipulated |

5 I no, giw; I:n-amn, Iif vTj =
| | Give details of the committes.

| 3. —r Reports of the monitoring committee NA |

Part-Viil

.. -N
Remark of the CCF in regard to progress of the
action on stipulated conditions i i _

| Effect of the project an forest & wildiife -

|

l R .I-ﬁtul,rntl reports of inspection of farest officer if -

s

Submitied by:-

L
ni‘n‘lilﬁﬂﬂrl Forest Officer
Shiwalik Forest Divisien

S:zrannu;';
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PRO-FORMA

Monitoring of Utuuuu-nunsﬂnulmﬁmmmlnm:mu!mmhfmu
‘2" of the Forest (Conservation) Act, 1980

Government of India under Section

Name/Purpose of the proposal

Part—
(General Particulars)

lmprovement, wpgradation  and  constructiog  of
Guneshpur-Dehradun road (INHTZA) in the state of Utine
Pradesh (Km 0.0 10 K 16,1603 and Uttarakhand (km
16,160 to km 19.7%5) to 4 bane conligurabing
Propasal Number - FPIUP Rosd/ 4528202000

In Suharvanpur, within the Shivalik Forest Division, the
widening and elevated rond construction of Natiomal
Highway No. 22A (from Ganeshpur o Daikali Temple)
between km 16,000 and 33,000 {new ehainppe 0,000 to
16161 requires 47,7054 hectares of forest land Cincluding
5. 1893 hectares of protected forest land and 42,5161 hoctanes
of reserved forest land) flor non-forestrs ue imder the Forest
Conservation Act, 1980, This includes permission for the
removal of B.588 obstructive trees and plants {5,354 trecs
and 3,234 plasts).

L Date of the Govi, of India’s letier The In-principle approval was granted by the Govenunent vl
nveurding permission india under levier No. SB/UPAIG 16020200571 108 dansd

23,12.2020, and the Final approval was grumieh undey letier
Mo BB/UPAG! | 602020FCY dated 20,07 2021

L Ares periiitted (o be diverted fin ha.) 477654 Ha (5.1893ha Protecied Forest & 42 5161 ha
Reserve Foresr)

4 District & forest division Dist. Saharanpur & Shiwalik Forest Division Sahurmnrpir

5. Aren actunlly diveried (ly hiv. ) 47 054 Ha (5.1893ha Protected Forest & 42 S161ha,
Reserve Forest)

Part- |l
(Campensatory Atforestation)
T Estem B - District | Divisi |

o

Khasura um’ﬁu;u}- e

i

(1)-sahiranpor (Survey Topo sheat N0~ 53F710, _|_5I|iwn
HA3L 11, HA3L 16 (Budbmvan 1B, Kahiwala Ib, ik

shalsjahunpur 1, Badshabibag | b, kaluwala 2b, Foren

shujahwnpur-3h, Shivalik foress Division Linvisi
pur) an
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fa

Whether the sfforsstution | mate on fored or
inoah Torest iirea. )

Degraded Forest land

| nun Farest land, whethier the g kax been

declared sy protected/reserved favest (encl copy
of the notificarion)

1 00, tiie steps Liken to declare Il protected
Torest.

Wihiether the Aflarestation m.nu__piu iy the
| userngoncy.  Yes/No .

Yes

I vex, the smount puid {Hs.)

Wheiler the mmount paid  was 1m_h_
separaie fund wnd was ofillaod in additlon o the
wormal funds for foresiry oporation, (Give detalls)

R 0B, 00000

| Fund deposited in CAMPA Fund

Details of plantation raised
e B

5';‘“‘ P‘I-IIM- =

.

Specics plamed m the sess of Shivalis s Divisiee

Sibe Arey | Spevics Flunked
Wb [ Clasins | Selomiilic |
i Wi
Dodlevan (8 | ToOh | ShistEm Ciniberga
E1chio Beu) i Rl -
Kﬂ.ﬂ’-l Teetimm
Romdn
| Pilciati
L
YT
L T—
55l Ligua rlppena
Kahawala 110, ([T Shinshison ' W
Tran Hin . —— 5 b
Founagisn | Teouwni
= Alravida
ikl b Fene wityomn
] |
Anin H-Iill:l'lhll
. Peepal | Fiows relognma
Konduwwala 1R 0 Ha | Shidham Thilhery
Part 2 Mg
Karsiguan Teutiany
L T
Ik i igus e
- lmmun Syuayphem
| sminl
Amli 1w B
L | ombliey
Pl Fian

b
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Shabjshapur 114, | 1500 | Shdain | Tl
P | s — L S C |
Ib'.hu@uﬂ 'rn.:-.-.p
kil i S
Fifkhan o wirn |
Husiaiat Byay gl |
B Ll !
Ambn | Plbtdeas
| cmblin__
Fizgsal | Cucpm by
Shalehupur 18, | S00 | Shedus Leslberyta
Pat 2 | Ha | s
l;'nll.lu'm Tetnms
atirili |
Tl Tan ligam wimems —1
Bauinimi ‘-_l-J.'I!u.Iu:I.
oy |
P T i ey |
wttiflaliy
qulf Il.i'El‘.lwhlu
Hacuhahithagh sy | | B
WY Maogangpara | Ha
L)
{ Husumwmbiy i
Kaluwala 20, AR - { -
fabhariyn Son | Ha
| Iwr | | |
Koluwnla 2IL | 100 . "‘l
Bigbluriva St | Ha l
Pad - ! .
Shahjehapur 365 | 108 | | :
{Lichabaky far | s
1 |
Shabahupur 30 | 100 == R '
{Prabowila) Part | N |
! '
. D— g B “Total S50 -
IF compensatory plastation not made the | XA
_veason Burthedypees,
Cuondition ol | Sk e | Murviv | vl | Av
PR e T May | Wl | (in | Chirth
AnpRiEinay ‘un“lllti'lttllll‘¥ilttlllllnﬁ.‘l l"lll.'l] “ﬂ
il x L —fm)
&l Bhlbywan D8 %l | D00 | 802 | 08
) u ~AL =
Kadawals 1T, P | 100 | 9503 Ul-dis | =it
[
Katlianls 10, Pt 2 | T00 | U506 | 046 | Gtk
- | Shatyjadaper 15, 150 | V04 | 0406 | obei
| Port | : B o =—"
r 13, P EoG | waas D0 | DD
e = [
" |

JFL




- —g—
i

of 2025

L

I —

213

T T E =1
Pabburys Srol P | 1
I
Konfuenty 20, i .
Iabbuaelyi Srol Pt | ©

= _ )
Shabjabapuar 311 18,0 e T
{Lichatseta)y Pam | 0
Shedijahopar 100 [T
llhnmdn_rl"-ﬂ r it

]'____ 3 ]

8. | Remarcks: bnothésase of Civil Appeal Mo, 25702571 of 2022 tited “Citizen of Green Doon vs Linion of i
| s, the Supremme Court. by s otdor dared |9.04.2022, eatnhlished o | -member Oversight Commities chalred b
the Minegior Cengral of Foroas amd Specinl Secretary, Mindsry of Enviromwent, Forest and Climwie Chanye.
Ciwernment OF Tndia, The e oveeting of s Oversight Commitze was held on W0L05 2022, and the minres of
Urin meeting were fsaed by MoEFECC under lenge No. 10-3772021-ROHO dated 060062002, Aceording o palik
23 of these minutes, a Subvommittes was Tormed I nasess the suitability: of compensatory atforestathon aad
adhtionsl afforeation sites. The Subcommibitce fnspecied the campentatory afforeststion sies wnd fnmd § ces
okaling 48 50 hecywres unsuiable for afforcitition. New sites were solected [y their ploce, and tlhieie were uppraved |
b thee REL i the Sl meeting of the Regdonal Bmpowsred Commities balkd on 06,09 2023, Afforestaian on tho
niwly apparvved sites] totaling 5050 heotarce, hin not wel beei carried oul snd 48 proposcd for the mnicon seoson

alin &

(Pantation o dwarttrees i case st ansmision e i
5.Na.
1. | Number of trees planted il
Z. | Year of planting Nil
3| Expenditure (Rs.) | Wil

[ 4. | Present condition of plantation

| i

WSurvival

Part-IV

DA erara—

{Reclamations of the area worked under mining quarrying

© L. Mining/quarrying werk completed in

' Av Ht _Tﬁ?ﬂ}

Year-Mil

2. | Reclamation work done item of werk

Argain ha.

| 3. | Present candition of the area worked/reclaimed : Nil

pe—r

Year Expenditure

ORI N SN RNV SRING USRS RN o T ke wree.

L2
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(Conditions stipulated by Govt. of India other then mentioned above)

Condition

Cuimmenis

st stage cond,-(1)- Lesal st of the lorest
Loy shall rernadn bikchanged.

Undermking has been submrition] by Liser ngescy.

| ¥ ]

1w stage comd-{33 The Stale Govermment shall
charge the Net Preseql Value (NPV) lor e
477054 b, Forest area 1o he diveriod onder (his
proposal fom thi User Agency as per the orders of
the Hon'ble Supreine Court of tndia dated 30-10-
2002, 1OE-20032K-3-2008. 2442008, and $-3-
I00E i 1A Moo S66 i WD No. J027 1595 and s
| par the puidelifres ssied by e Mhlinbary vhile
letters Mo So L 0E-FO MUY duted. 1 8-08-200)
a5 woll oy jemer N S22006-FC dised 034414~
2008wk S RA007-0E dted D5-02-2009 in this

i compliance with the conditiigs, the User Agency
hits deponitad the Net Present Value (NEV) of
23530743600 for 47,7054 hectares of forest land
inty thie CAMPA fund.

Tst stage coid.~C5)-Additonal amount of the NPV
of the dihvered forcst bund i any becoming due
after fmiization of the same by (he Haon'hle
Supreme Cowt ol India on receipt of the repart
from Expert Commitics, shall be charged by the
Stiste Governnienl o the Usier Agency. The user
Aericy sl furnish an undemking i thisgffect,

Undernking has been subminted by User igetiey.

o} PR

Int stage cond=(bi-llser agency shall wesirit the
Fetting of hare trees bo avinlmm. namber il the
diveriad formt bnd and e meed shall be lellod
wmder the sireen supervision of the Stite Forest
Dopariment and the cont of felfing of trees shall be
deposited by thie Llser Apmiuy with the Suie Forest

Cortificate s been aubmitted by User agency.

sl stuge comib-(T)-The complite camplianes of
e FRA 2000 shall be ensured by way of
presoribied Certifimte from the concemed Dl
Cotlegion

Certificate has been sulmined by User apuncy.

Ist stage cond. S} Steip plaation oo bols sides
o) central verge ol the roud shall be ruised @1 e
eosl of imer sueney ux per the 1RC poarms in
conplinnee of vnder dated 16-11-2015 passed by
Hon'ble NG, Cemral zone Dhopal in 1A No
277201 SeHabualal Jau Vis Rojasthan Covernaent ),

Unidertak ing has been subimited by User agency.

Isi stage conid-()- Speed regulating signage will
b erectied along the rod 31 regilar itervals in the
Protecied AreasFored Ao

Underaking hus been subsnitied by User agemy

Ist stoge cond-(I10) The user agency shall
provide sustabile underioser pass n Protecied aren
Farest  aren ar recominendition  of
CWLEWNWFACIREL

]

Undenaking has been submited by User ogeney,

b5t stinpe cead-{1iF User apeney shall botain
Emvironments! Cleprnge we par the, provisians of
the Enviranmentdl (Prtection) Aot 1986 iF
applicahle.

Underoking hus been submutted by User agency
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Ist stage cond-(12) The layout plan of the
propasdl ahall nol be changed without  prior
spproval of Cemml Government

ist stage cond.{131-No labaur camp shall be |

wspbiiskied o e forest tand.

Undertaking hns boen sotrmined by Lier ageney.

Unndertakling has Been subauiied by User agency.

' the same from the State Forest Depanment or e

Ist wiuge  cond-(14) Salliciem firewod
preferabily the altemate fue! shall he jrovided by
the User Agency to the Taboyrer ufter purchusing

Forest Development Corperation or aiy otlier kegal
somrce of nllermie fiel,

14

Undermking has been sutimiticd by User agency

Tk slage cond.-(15)- The boundary of the divened
forest land shall be suitably demarcated on ground
pi the projert cost ws per the dirpetians of the
sumgerned Division) Forest Offieer.

o —

sl stage cond.-(16)- No additional or pew path
will be constnmied inslde the fosest aren for
wansporiation  of  construction inaterials  for

Underaking has been sabibed by User agency.

Undenak mghm- been subiilited by Ulser ageney.

exgeution of the praject wark,

st staga cond.-(17) The period of diversian under

this approval shall be ea-tennins with the pericd
il lease 1o tre gramed i fvor of e wSer dgemey

| or the project litk whichevet s lesy

st slage cond.-(18)-The forest land sholl mot be
wed LoF ainy prarpose ouier s that spocified in
tlie project proposal,

Underting has been subinitied by Uscr agoney.

Undertaking has beon subiined by Liser agency

st stage conit.{19) The forest kand propased 1o
be  divefied shull wader no clretpstinces bo
wanaferved Un an other ugencics, depaninemt oF
person without prioe spproval of Govt. of indis

Ist stage cond-(20)- Violstion of any of theie
eonditinns will wmenet to vibltion of Fores
{eangirvationg et IS0 pnd action winld b tiken

we per the MofF&CC guidelines PNG. 1)-
A0 1-FC W 29-01-2018

Underaking hus been subimiied by |lser agency

Undertsking has been submitied by User sgency

n

151 stage cond.-(21)- Any other condiion thal the
minwary of Environment. Forest & Climate change
way stipulale (rom tome 1o time in the interest of
conscrvation protection and development of forest
& wildlife

Undertaking has been submited by User ugency .

It stage eond-{22 ) As far a5 possibile masimum
nuinberol tees shall be wanslommted peconbing to
a debnibead et Tor incishuntion of uniable
ploms prepared n conssliaton. wil the St
Farest Deparument and the st Tor the same shall

| b bormo by the user Agency.

A total of 155 trees have been mransloesied,

1st stuge cond.<(23) All Funds received form the
user  agency under the  project  shall  be
trangterred/dipositied 10 CAMPA  fund  only

terpugh c-gorinl {hittpscipariveshnicm).

Ist stage coad~(24) The complinnce repor shall |

b uplooded on é-portal (b pariveshnic_ )

The Uscr Agency has deposited all due amounts o
e CAMPA limd.

The camplinnes repoct for the conditions of U in-
principhe approval has been wploaded onlive by ihe
Liser Agency.

"l stage cond. No.d7- A ditalled report on

tronsiocation shall be sent by the See forest

Compliance will be done,
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| mqnl once e process of trsnslocation 1s

Part-vi

[Candition Informed by the state govemment in addition to the Government of India's conditions and
other steps taken to preserve forest, wildlife & prosent soll erosion etc.)

[ sNe |

Condition [Purpose

1| (Stang Govi Order’s Condition No. 200 No officers.

emplover. or cantractor of the project propenent of amy other |
working under or- comnected with the sald project shall

dimage any forest property and i cnse any damage s |
cavseld o the lorest propenty by the said pesson, the '
compansition determine by the concerned DFO shall be |
binding on the project proposent .

5

Action taken

Stafe Govt, Order's Condition Nin 21 = Thu Propesed furest
Land bl rermadn in the wse of projest proponent dutlng the period
i guiestion s Tong W e pesonent noeed it for the said purpse. 1
Wb et doey ot needd the proposed forest band or sy porl of
| e thies the prispsed Torest Band ur such put of il a8 the cases may

| | B2 which s mot rogned bir the projecy propaneni, will be resmed
tor thie forest depsatment, Covt of Ulisr Pradesh withoul pay g

| mny worpensalbion

Stute Govl, Orider's Condition N 27 = The forest depanment I
offizers apd s oiher concemed officers shall bave the right to |
et the forest Land in glestion a2 any tims thre they decrn pedeseiny

Seate Guvt. Order's Conditinn No. 24 - According to
iovvermiment of lidla telter nn 3232007 FOUPT) Dated  PO08-2000
ool fgtror mo 5= 1101149 EE2006-1 A1) datéd 1. 13:2000 the
prgect praprarent has 1o easue that they have abilbn
anvirumnentnl ¢ledranesapproval fvin the copatent hevel s
spproval from (e stmding commitce of Marionat Board for
Wildlie, if spplicable, sepamtely before starting the work

Wl ¢ lxarance fus bogn
issued by the Mindstry of
Fnsrtinmsent, Foresd and
Chimate Change (MoEFECC). |
Wildlite Division, Nuw Delhi,
as per letler Mo, F Na G-
FARZ020 WL duted
010220210, and by the
Principetl Chibel Conservalor of |
Forests (Wildlile), Unur
Prachiah ax per leter Na
20332011 doted 04002021,

State Govie Oieder®s Canditiun Mo, 25 10 the land in guestion
falls withm sanstuars national park, then permisdan has w be
tiher separately from the Hon'ble Suprenie Cour, New Delhi _
Atate Goavt, Order™s Condition Mo, 20- Work will be stanted only |

| after ablaiming all legalidministmtive clearance,

“Stte Govt. Order's Condition No, 27- In sddition to the abave,
such dlpvetiong ms may be given by the Cenlral Gowt.fSimie Giovt
Hon "blie Conart from thms s i shall I complied with by the

peogect Flupﬂllf.’lll —

| State G Dpders Canilition No, 28 - The pregect proponent |
shull obtain no objection vertileate from the land owning
‘ depanment of the protected forest land before starting the
| | work,
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i question is belng ssued oo the basis of the by the Liser ageney,
reporrecommendutions of the CCF/MNodal Offices, Unar
Pradesh, Lucknow. In future il any fagt is concealed in the
cas of ary Other fact aguinst the rule come 1o light, then
CCFMNedul Officer will be himsell responsibile. !
10 State Guve. Ovder’s Condition Nu, 30 - The CCFModal -
CnTicer. Lnar Pradesh, Lucknow will provide his verifjcation
reparn o e povemmment n:mrdinu the shove terms and

et relnved wo b projest, == =
1 State Cust, Order's Condition Ni. 31 - There gre B588 trees (| A lotul of 155 trevs have heen
§354 treed ancd 12 saplings) obstructing the project. wransiocatad.

Therefisre E1TT will e complicd umler the issued agenda

T dated 16082021, I R I —
Part-vil
| I Whether any commitice s hevn Yes
i farmsed for mguitering of the scibom
[ wih eundilion stipualated I
% [ i mo, G vouatw; yes T 1n ihe chse of Civil Appeal No. 2570.2571 of 2022 titled
“Ciizen of Cireen Doon win Union of India & " the
ﬂifc detsily of the commitiee, Supresme Court. by 5 onde dated 1904 2022 csimhHabiod o

I S-member Orversight Commitice chaired by ihe Directin
General of Forests and the Specinl Secretary of the Minkstry
of Enviranment, Forest and Clmane Chapee, Goveriment of
I,

i e ports of the muonltoring commiites | The et mesting of ihe Ovars gt Convniites was helid an
| | 30.06.2022, the second mesting on 15,07 2022, the third

| eneerny un OF. 11,2022, the fourth mecting on 1 60] 20273 (e
fifth mecting on 16,05 2003, and e sixdy mesting on
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Dehradun, This Subcommitiee inspecied the undesconsiriction road [Ganesipu-Dehiadun, NH 724) on
2142 2023, During the nspection, it was direcled o form a committed under the Sub Divisienal Forest
Officer to measure the actual width of the road at vanous chalnages. The committee, led by the Sub
Divisional Forest OfNcer of Shivalik Forest Division, lound that the road wis coastructed with an excess of
0.038958 haotares of land. Consequently, & case had been régistered under Séction 26 of the Indian Forest
Act, 1927, for the Mohand Aange (Case Mo. 31/2023-24), and the inviestigdtion procass ic curranty
undenway

Subminted Ly
J o
Divisional Forest Officer
Shiwallk Forest Divisian
'b'-nhil-_p'.lnnn -
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By Speed Post/E-mail
Government of India

Ministry of Environment, Forest and Climate Change
(ROHQ Division)
Indira Paryavaran Bhawan,
A Jor Bagh Road, Aliganj, New Delhi-nioo003
Dated: Gth  June, 2022

OFEICE MEMORANDUM

Sub: Minutes of the First Meeting of Oversight Committes constituted
under the direction of Hon'ble Supreme Court of Indin’s order dated

19-04.2022 in Civil Appeal Nos, 2570-257 of 2022 titled as “Citizens of
Green Doon vs Union of India & Ors,"- reg

The undersigoed is dirccted to forwarded herewith minutes of the First
Meeting of Oversight Commitiee constituted under the direction of Hon'ble Supreme
Court of India's order dated 19.04.2022 in Civil Appeal Nus. 2570-2671 of 2022 titled
as “Citizens of Green Doon vs Union of India & Ors.* held on 90" May, 2022 at 04:50
P.M. in Krishna Conference Room of Indicg Paryavaran Bhawan, Jorbagh Road
Miganj, New Delhi for necessary action and complisnce.

(Abhijit Roy)
Under Secretary to the Gavernment of India
Tel: 011-208 19387
E-mail: abhijit.roy@nic.in
Distribution:

1. Additional Chief Secretary (Forest), Government of Uttarakhand.

Conservation Organisation (HESCO),

\\Er;/ 2. Dr. Anil Prakash Joghi, Founder of the Himalayan Environ mental Studies and

3. Mr Vijay Dhasmana (B-mail: vijay.dhasmana@gmail.com).
4. Director, WII, Deliradun, Gol.
5. Chairman, Central Pollution Cantrol Board.

q \‘* 6. Chairman, Uttarakhand Pollution Contral Board.
7. PCCF (Wildlife), Government of Uttarakhand,
8. PCCF (Wildlife), Government of Uttur Pradesh.
9. State Environment Impact Assessmant Authority, Uttarakhand.
10. Director, FR1, Delradun.
L1.Commissioner, Saharanpur.
12.Commissioner, Delyradun,
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13.Conservator of Forest, Dehradun, Government of Uttarakhand.
14.Conservatar of Forest, Saharanpur, Government of Uttar Pradesh.
15.The Regional Officer, IRO, Dehradun, MoEF&OC.

16.The Regional Officer, 1RO Lucknow, MoEF&CC.

Copy for information to:

1. PPS to DGF&SS, MoEF&CC,
2. IGF (RKP)/DIGF (ROHQ), MoEF&CC.

3. 8hri Pankaj] Kumar Mourya, GM (Tech)-cum-Project Dh:arztor. National
Highways Authority of India, PIU, Vasant Vihar, Debhradun-24B8006.
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directions of Hon'ble Supreme Court’s Order dated 19.04.2022 in Civil
Appeal Nas. 2570-2571 of 2022 titled “Citizen of Green Doon vs Union of
India & Others" held under the Chairmanship of Director General of
Forests and Special Secretary, Ministry of Environment, Forest and
Climate Change on 30.05.22,

First meeting of Oversight Committee constituted on the direstions of Hon'ble
Supreme Court's Ocder dated 10.04.2022 In Civil Appeal Nos. 2570-3571 of 2029
titled “Citizen of Green Doon ve Union of India & Others” held under the
Chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment, Forest and Climate Changs (MoEF&CC) on 30™ May, 2022 at 04:30
P.M. at Krishna Conference room, Jal Wing, Indira Paryavaran Bhawan, MeEF&CC,
New Delhi. Members of the Qversight Committes and officers from MoEF&CCC
attended the sneeting. The list of participants is attached a3 Annexure-1.

2. IGF (FC/ROHQ), MoEFCC welcomed all the participants and requested to proceed
for the presentation prepared by NHAI, Govi. of Uttar Pradesh and Govt of
Uttarakhand and the deliberation an the ftsues,

3. NHAI gave the presentation and gave the information regarding progress of he
work. Moreover, the officials of the NHAI underlined the issue of need of muck
disposal from the excavation site to the other site sither with in the RoW ar to a
private land under intimation to the forest department. NHAI officials told that it
will be a big problem to dispose surplus muck e 64,000 em? diring coming
monseon season otherwise it may damage adjoining forest area and may adversely
Impaet the natural flow of torrents in the area of works . NHAL officials also clafmed
that as per norms of the project B5% muck is disposed at the project site itialf.

4. Dr. Dhesraj Pandey, CCF (Shivalik Cirele), Govt. of Uttsrakhand in his
presentation explained about the Additisnal Compensatory Afforestation of 10 ha.,
status of tree felling, status of muck disposal, mitigation measures for protection of
wildlife, identification of erossing zones, preparation of wildlife management plan

and requirements of equipment, and tentative cout summary of the project related to
wildlife management and mitigation measures to be taken,

§ Shri N.K. Janoo, CCF, Govt, of Uttar Pradesh gave a brief about the status of [ssues

related to royalty and muck disposal. It was informed that Govt. of UF has gave
clarification that no royalty is to be tuken and this issue related to royalty has been

Y
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resolved. However, he insisted that in case of transportation of muck, which is forest
produce, transit permil by depositing transit fee, will be applicable in the matter
unless elarified and exemption if any given by the State Government. Moreaver, he
also insisted that since only 12,0087 cum muck has to be disposed of and
transported away from the construction site, therefore NHAT has to give the details of
the transportation plan and if there {s any revision in muck disposal plan propased,
the same may also be intimated to all concerned.

6. Dr. Anil Prakash Joshi, emphnsized the importanee of eeo-system restoration and
need of taking the plantation activities mere holistically by including works of sail
and moisture eonservation.

7. After hearing the views from NHAI, Gowvt of Uttarakhand and Uttar Pradesh,
following decigions/discussions took place in the meeting-

(1) Height of the Underpass/ Flyover « The NHAI will ensure that the locstions and
heights of underpassis/overpasses should be as per WII's recommendations,
approval accorded by the SCNEWL and as directed by the Hon'ble Supreme Court
and that needs to be seen in the field. NHAI officials were also apprised that any
change in this is beyond the scope of the committee. Mareover, details of mitigation
measures including numbers and designs of the mitigation structures shall be
provided by the NHAI to the members of the committee. The NHAT officials were
directed to ensure the mitigation measure without any deviations of any kind and to
comply the terms and conditions of the approvals accorded and directions given.

(2) To ensure the sultability of both CA land and additional CA land, 4 subsommities
congiot of Shri Anil Jushi, Shri Vijay Dhasmana, $hri N K Jany, Shri Dheeraj Pandey
and Shri Dinesh Kumur shall visit the identified sites and give a report with in one
month along with the suggestions if any

(3) The Committee decided that an eco-restoration plan of the affected area including
of CA and Additional CA area shall also be prepared in addition to compensatory
afforestation plan. Committee also requested both the Government of UP dnd
Uttarakhand to have combined eco-restoration plan of the landscape under effect and
submit the report within one month, Shri N.K. Janoo, CCF, Gavt. of UP will be thk
Nodal Officer for this task. .

{a4) State of UF miay allow the disposul of muck bofore the sdvent of monsgon, as
requested by the NHAL sabject 1o et complianee of muek disposal plan as

o
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approved and payment of transit fee and other lavies as applicable in the Acts and
rules applicable for such transportation, However, the committee is of the view that
in case there is any disagreement between State of UP and NHAI regarding transit
pecmit/payment of transit fee, the same miy be resolved in time, however the
disposal of muck may be allowed by the State of UP, in case the NHAL gives an
undertaking to abide the decision of the State of UP in this regard. It is necessary for
avoiding damage to the forest and area due to non disposal of muck and change in the
course of torrential streams in monsoon,

(5) The Committes also directed NHAI to submit the KML files for additional CA to
RO Dehradun and Lucknow for examining and DES verification done and a repan
submitted by them to committee with in 15 days,

(6) Director, CPCB requested to have a bia-diversity conservation plan and suggested
that an expert/Consultant muy be enguged by NHAI to see the effeet on the
river/rivulets. On this Chairman sdvised that this issue will be ineluded in the eco-
restoration plan to he submitted/prepared by the concerned State Governments.
Necessary expert opinlon ean be provided by WIT if necessary.

(7} It was decided that the next meeting of the committee will be Uttarakhand and the

same will be coordinated by CCF Deliradun Shri Dheeraj Pandey in consultation with
NHAL

The meeting ended with the vete of thanks to all.

ELE]

Annexure-]
WW&ES,W

1. Shri C.P. Goyal, Director General of Forests & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEFECC), Government of Indin
(Gal).

2. Dr. 8.P. Yudav, Additional Director General of Forest (FC & Project Tiger)/
MS-NTCA /Director (WII), MeEF&CC, Gal.

3. Shri RK. Sudhansu, Principal Secretary, Forest & Environment, Government
of Utlarakhand.

4. Shri Ramesh Pandey. Inspector Genernl of Foreste (RFOUROHO), MolFmoe,

he
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Gal.

5.8hri Pankaj Agrawal, Additional Principal Chief Conservator of Forests,
Integrated Regional Office, Dehradun, MoBEFE&CC, Gol.

6. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO),

7. Mr. Vijay Dhasmana

8. Shri A.K. Vidyarthi Director, Central Pollution Control Board, New Delhi.

9. Shri N.K. Janoo, Chief Conservator of Forest, Government of Uttar Pradesh.

10.Dr. Dheeraj Pandey, Chief Conservator of Forest {Shivalik Circle), Govt. of
Uttarakhand,

11.Dr. Vijay Dhasmana, Vice Chancellar, Swami Ram Himalaya University,
Swami Ram Nagar Jolly Grant, Dehradun-240016,

12.5hri 5. Pal, Chief Environmental Officer, State Pollution Control Board
(SPCB), Govt. of Uttarakhand,

13.5hri P.K. Jashi, Environmental Engineer, SPCB, Govt. of Uttarakhand

14.5hr1 Lokesh M., Commissioner, Saharaupur, Govt. of Uttar Pradesh

15.5hri Sushil Kumar, Commissioner, Garhwal, Dehradun, Govt. of Uttarakhand.

16.Ms. Shweta Sain, Divisional Forest Officer, Govi. of Uttar Pradesh.

17.8hri N.M. Tripathi, Divisional Forest Officer, Dehradun, Govt. of
Uttaralchanel

18.8hri Dinesh Kumar, Scientist ‘G’, Forest Research Institute (FRI), Dehradun,

19.Dr. B. Mukhopadhyay, Environment Director, Enviranment Division, Natinnal
Highways Authority of India (NHAL), Govt. of India.

20.8hei Pankaj Kumar Mourys, GM (Tech)-Cum- Project Director, NHAL PIU,
Vausant Vilar, Debradun-248a06,

21.5hri Rehit Panwar, NHAL

22.5hri Sanjeev Sharma, Authority Engineer for NHAI (TPF).

23.5hri Manoj Kumar Khandelwal Technical Officer (Farestry), ROHQ Division,

MoEF&CC, Gal.
P -
s
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Government of India
Ministry of Environment, Forest and Climate Change
= (ROH) Division)
FEEFER
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Delhi-110003
Dated: 5 g1hJuly, 2022

OFFICE MEMORANDUM

Sub: Minutes of the, SeeondMeeting of Oversight Committee “"“hmmﬁ
under the direction of Hon'ble Supreme Court of ‘India’s order date
19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 titled as "Citizens of
Green Doon vs Union of India & Ors.”- Follow-up — regarding.

The undersigned is divected to forward herewith minutes of the Second
Meeting of Oversight Comunittee, constituted under the direction of Hon'ble Supreme
Court of India’s order dated 19.04.2022 in Civil Appeal Nos, 2570-2571 of 2022 titled
as “Citizens of Green Doon vs Union of India & Ors.”, which was held Em:d:r the
chairmanship of Dirsctor General of Forests and Special Secretary, Ministry of

Environment Forest and Climate Change (MoEF&CC) on 151 J 1_113? 2022 at 1.30 P.M.
at F.R.I. Dehradun (Uttrakhand) for necessary action and compliance.

(Abhijit Ru:f}
Under Secretary ta the Government of India
Tel: v11-2081 387
E-mail: abhijit.ray@nic.in
Distribution:

1. Additional Chief Seeretary (Forest), Government of Uttarakhand.

2. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).

3. Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com)

4. Director, WII, Dehradun, Gol.

5. Chairman, Central Pollution Control Board.

6. Chairman, Uttarakhand Pollution Control Board.

7. PCCF (Wildlife), Government of Uttarakhand.

8. PCCF (Wildlife), Government of Uttar Pradesh.

9. State Environment Impact Assessment Authority, Uttarakhand.
10.Director, FRI, Deliradun.

11.Commissioner, Suharanpur.
12.Commissioner, Dehradun,
13.Conservator of Foreet, Doh radun, Qovernment of Uttaralchand
14.Conservator of Forest, Saharanpur, Government of Uttar Praclesh.
15.-The Regional Officer, IRO, Dehsaduyg gnow, MoBEF&CC.

Copy to
1. PPS to DGF&SS, MoEF&CG
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2. IGF (RKP), MoEF&CC, Gol.

3. DIGF (ROHQ), MoEF&CC, Gol. )

4.Shri Pankaj Kumar Mourya, GM (Tech)-cum-Project Director, National
Highways Authority of India, PIU, Vasant Vihar, Dehradun-248006.
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Minutes of the second meeting of Oversight Committee constiluted on th:a
directions of Hon'ble Supreme Court's Order dated 19-04-2022 in Civil
Appeal Nos. 2570-25710f 2022 titled “Citizen of Green Doon vs Union of
India & Others” held under the Chairmanship of Director General of
Forest and Special Secretary, Ministry of Environment, Forest and
Climate Change held on 15" July, 2022

Sengl meeting of Oversight Committee constituted on the directions ui
Hon'ble Supreme Court's Order dated 19-04-2022 in Civil Appeal Nos, 2570-2571 0
2022 titled “Citizen of Green Doon vs Union of India & Others” held under thli
chairmanship of Director General of Forests and Special Secretary, Mimstry ©
Environment Forest and Climate Change (MoEF&CC) on 15" July 2022 at 01-33
P.M. at F.R.I. Dehradun (Uttrakhand). Members of the Oversight Committes an
officers attended the meeting. The list of participants is attached as Annexure-1,

2. DG Forest & Special Secretury, MoEFCC welcomed all the participants and
directed to proceed for the presentation prepared by NHAL, followed by Govi
of Uttar Pradesh and Govt. of Uttarukhand and the deliberation on the issues. The
meeting was followed by the site visit of the Shiwalik- Dehradun road (total 19.785
Km) by the oversight committee and concerned officials.

4. NHAI gave the presentation and gave the information regarding progress of the
work. The following issues were discussed by NHAI -

a) Suitability of both CA Land and additional CA Land, regarding the same the
subcommittee constituted on 30.05.2022 is required to submit the report.

b) Eco restoration plan of the affected area, the Govt. of UP and Uttrakhand has

been directed in the previous meeting to submit combined eco restoration plan of
the landscape.

¢) Disposal of Muck- NHAI officlals told that the muck being generated at site is
being disposed as per the Muck Disposal Plan submitted by NHAL

d) Examining and DSS verification of CA and additional CA land, regarding the
same needful actions being taken.

€) Network connectivity in the project area — NHAI requested for consent of the
committee may be provided for installation of telecom connectivity towers in the
area so that in case of emergency or accident on high speed corridor, incident

management services can be contacted in the time and necessary support may be
provided to the road accident vietim during the golden hour.

f) Provision of light and sound bavrier in the elevated corridor- regarding the same
NHAI requested for permission of oversight committee mgmrcd to allow
installation of optically transparent spund barrier for panoramic view of area.

E) Btatus of Tranaplanted troos.

h) Construction of around dJuo m view polint an Lioth side of prajeat nred ineluding
Forest and Police chowki,

i “ it fee of muck, NHAI official informed that PD ?IU_Vasnut Vihar vide ﬂ:l&ilt'
AaONgted 23, 062022 has submitted an undertaking 1o the TP fores

e
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department to pay the charges/fees (if any) for the muck transported for utilization
in the project as per clarification received from Govt of UP.

4. Shri N.K. Janoo, CCF / CF lu-charge Saharanpur, Govt of Uttar Pradesh gave
presentation on Integrated Eco-restoration plan, in which various works like
Integrated Biodiversity Conservation & Wildlife Mitigation Plan, ANRJPIMFWW%
Soil and Moisture conservation work, Forest Fire management, Renovation O

existing infrastructure, Awareness, publicity & Extension, Monitoring &Evaluation
ete has been provided in the Eco-restoration plan.

5. Dr. Dheeraj Pandey, CCF Shiwalik Cirele, Govt of Uttrakhand gave presentation on
Eco restoration plan of Uttrakhand and explained about all the works to be done
under the Eco-restoration plan like Integrated Biodiversity Conservation & Wilﬂl?fﬂ
Mitigation Plan, ANR/Plantation, Soil and Moisture conservation work, Forest Fire

management, Renovation of existing infrastructure, Awareness, publicity &
Extension, Monitoring &Evaluation ete.

6. Dr Anil Prakash Joshi emphasized the importance of eco-system restoration and
invited all members of Over-sight committee and subcommittee to visit HESCO,

Dehradun, Uttrakhand, while requesting to keep the next meeting of Oversight
Committee at HESCO, Dehradun.

7. After hearing the views for NHAL Govt of Uttarakhand and Uttar Pradesh
following discussion/decisions were taken place in the meeting-

(1) To ensure the suitability of both CA land and additional CA land, the
subcommittee constituted by the decision taken in the previous meeting dated
30.05.2022 required to take action and submit the report within 15 days.

(2) To review the Eco restoration plan prepared by Govt of Uttrakhand and Govt
of Uttar Pradesh, a new subcommittee headed by of Dr, S.P. Yadav with Dr. Anil
Praksh Joshi, DFO Dehradun, DFO Shiwalik and representative of NHAI shalk
teview the Eco restoration plan and submit a final report before next meeting.

DFO Shiwalik will be the member secretary of the sbove subcommittee and”
coordinate accordingly.

(3) Regarding network connectivity issue, the committee decided to take up the

matter with DoT for best possible and practical solution of the metwork
eonnectivity issue.

(4) For installation of sound and light barriers, the committee decided that NHAL
to submiit their plan map to PCCF (WL) Uttrakhand, who will decide the
suitability of locations forinstallation of sound and light barriers.

(5) Transplantation of trees — the committee directed for joint site inspection by

Forest department and NHAL All conditions laid in MoU for translocations of
treen ahall be compliod by NHAL

{6) Regarding construction of around 300 meler view point, the commitioe Was

of view that provision of view point will cause safety issues for the raad users. The
committee rlémmmcn al; the lay-by should be used only for forest/ police

chowki and for ement purposes.
he-
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The meeting ended with the vote of thanks to all.

Annexure-1

List of Hes - ts attended tl ting held u“lsﬂt []Il]!ﬂﬂw
Chairmanship of DGF&SS, MoEF&CC

1

[

i O

. 8hri C.P. Goyal, Director General of Forests & Special Secretary, Ministry of

Environment, Forest and Climate Change (MoEF&CC), Government of India
(Gol).

. Dr. 8:P. Yadav, Additional Director General of Forest (FC & Project Tiger)/

MS-NTCA/Director (WII), MoEF&ECC, Gol.

. Shri R.K. Sudhansu, Principal Secretary, Forest & Environment, Government

of Uttarakhand.

- Smt. Mamta Sanjeev Dubey, PCCF&HoFF, Government of Uttar Pradesh.

. Shri K.P. Dubey, Chief Wildlife Warden, Government of Uttar Pradesh.

- Shri Sameer Sinha, Chief Wildlife Warden, Government of Uttarakhand.

- Dr Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and

Conservation Organisation (HESCO), Dehradun.

-Shri Pankaj Agarwal, Additional Principal Chief Conservator of Forest,

Integrated Regional Office, Dehradun/Lucknow, MoEF&CC, Gol.

. 8hri NK. Janoo, Chief Conservator of Forest (Mecrut), Government of Uttar

Pradesh.

10.Dr. Dheeraj Pandey, Chief Conservator of Forest (Shivalik Circle) Government

of Uttrakhand.

1.8hri N.M. Tripathi, Divisionsl Forest Officer, Debradun, Government of

Uttaralhand.

12.Ms, Shweta Sain, Divisional Forest Officer, Shivalik Division, Saharanpur,

Government of Uttar Pradesh,

13.DBr. Dinesh Kumar, Seientist' ‘G' Forest Research Institute (FRI), Dehradun.
14.Mr. C P Sinha, Regional Officer, NHAI, Uttrakhand.

15.Dr. B. Mukhopadhyay, Enviropment Dipector, Environment Division,

National Highways Authority of India (NHAI) Govt. of India.

17.Representative of State Pollution Control Board, Government of Uttarakhand.

b=
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By Speed Post/E-mail
Government of India

Ministry of Environment, Forest and Climate Change
(ROHQ Division)
R

Indira Paryavaran Bhawan,
Jor Bagh E.nad,uigu;} New Delhi-ui0003
Dated: - 23 November, 202z

QEFICE MEMORANDUM

Sub: Minutes of the Third Meeting of Oversight Committee constitiuted
under the direction of Hon'ble Supreme Court of Indin's order dated

19.04.2022 in Civil Appeal Nos, 2570-2571 of 2022 titled as “Citizens of &
Green Doon vs Union of India & Ors,"- regarding,

The undersigned is directed to forward herewith minutes of the Third
Meeting of Oversight Committee, constituted under the direction of Hon'ble Supreme
Court of India’s order dated 19.04.2022 in Civil Appeal Nos, 2570-2571 of 2022 titled
as "Citizens of Green Doon vs Union of India & Ors.”, which was held under the
chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment Forest and Climate Change (MoEF&CC) on 07 November 2022 at

11,30 AM. at Krishna Conference Room, Indira Paryavaran Bhawan, New Dellii for
necessury action and complisnce.

Encl: As above W r iy
(Abhijit Roy)
Under Secretary to the Government of India
Tel: n11-2081 9387
E-mail: abhifit.roy@nic.in
Di.uh*ihulipn:

1. Additional Chief Secretary (Forest), Government of Uttaralchand.

2. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO),

3. Mr Vijay Dbhasmana (E-mail: ﬁjny.d]msmann@gmuﬂ.nmnj

4. Director, W1I, Dehradun, Gol.

5, Chairman, Central Pollution Cantrol Board.

6. Chairman, Uttarakhand Pollution Contrel Board,

7. PCCF (Wildlife), Government of Uttarakhand.

8. PCCF (Wildlife), Government of Uttar Pradesh.

9. State Environment Impact Assessment Authori ty, Uttarakhand,

10, Director, FRI, Dehradun.

11.Commissioner, Saharanpur.

12.Cornmigsioner, Dehradun.

13.Conservator of Forest, Deliradun, Government of Uttarakhand.

14.Canservator of Parest, Saharanpur, Guvernment of Uttar Pradesh.
15.The Regional Officar, TR0, Dehradun/ Lusknow, MoREP&CC,

Copy to

Y-
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1, PPS to DGF&SS, MoEF&CC, Gol.

2, IGF (RKP), MoEF&CC, Gol.

3. DIGF (ROHQ), MoEF&CC, Gol.

4.8hri Pankaj Kumar Mourva, GM (Tech)-cum-Project Director, National
Highways Autharity of India, P11, Vasant Vihar, Dehradun-248006.

Minutes of the Third Meeting of Oversight Committee constituted undes
the direction of Hon'ble Supreme Court of India’s order dated 160.04.2090
in Civil Appeal Nos. 2570-2571 of 2022 titled as “Citizens of Green Doon
ve Inion f Indiac & Ors.” held undar the mﬂmtmuﬂﬂp af Director
General of Forests and Special Secretary, Ministry of Environment Fo rest
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and Climate Change (MoEF&CC) on 07" November s0oa

Third meeting of Oversight Committee constituted on the directions of
Hon'ble Supreme Court's Order dated 19-04-2022 in Civil Appeal Nos. 2570-2571 of
2022 titled "Citizen of Green Doon vs Union of Indin & Others” was held under the
chairmanship of Director General of Forests and Special Secretary, Ministry of
Environment Forest and Climate Change (MoEF&CC) on oyt November, 2022 at
11.30 AM. at MoEF&RCC. Members of the Oversi Committee and officers attended
the meeting, The list of participants is atached as Annexure-1.

2. Director General of Forests & Special Secretary, MoEFCC welcomed all the
participants and directed to proceed as per the agenda.

3. The following decisions were taken it the meeti ng as given below:-

3.1 The issue of condition imposed by the Chief Wildlife Warden, Govt of U.P,
which states that “No work shall be allowed from sunrise to sunset”. It was
decided by the Committee to waive off the condition subject to the final
approval/concurrence by SC-NBEWL.

3-2 Action taken report on the MoM of 274 meeting issued by vida O.M No. 10-
87/2021-ROHQ dated 25.07.2022 werp discussed and the following decisions
were taken by the Committee as given in the table helow:

1. Decision of 27 meeting Directions given/ Decision taken
No. (15.07.2022)

1 [Fo ensure the Suitability of bothShr N.K. Janco, CCF Western zone, Meerat]
CA Land and sdditiona)l CA land updated regarding the sub-committee visits
the subcommittee constituted bypnd reported that in Shiwalik Forest Divisian,
the decision taken in the previousiU.P, out of total 13 CA and additional CA sites
meeting  dated  go-5-2022f 4 sites were not found suitable for,
required to take action and lantation by the sub-committes members
Tsuhm:t the report within 15 days, hnd all 3 sites in Dehradun Forest Division,
ttrakhand are found suitable for plantation,
ew proposed sites (in place of rejected situs)
Shiwalik Forest Division, UP were also
isited by sub-committee members and wepge
und suitable for plantation. Shri Vijay
hasmana had not visited any of the CA and
ditional CA sites and preferred to visit the
tes between 24 to 28 Nov. 2022. It was
decided by committee to finalize the report
before the next meeting.

2. [fo review the Kco-RestorationShri N.K. Janoo. CCF V Western zone, Mearut

lan prepared by the Gowt. ofinformed that Integrated Eco-Restoration

and and Oowvt of [TitarfPlan of U.P and etealchand has  liean
radesh, a new subcommitteeprepared under the idanes of Dr &P
eaded by of Dr, SF.Yadav with Imv and the suggestions given by WIT will
r. Anil Prakesh Joshi, DFObe incorporated in  Integrated FEco-

ehradun, DFO  Shiwalik andiRestoration Plan. The committes Rave

J2
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epresentative of NHAI shalldi

ew the Eco-Restoration plan
d suhmlt i ﬁnglvr_upnrl before

ubcommittes
ceordingly.

and eoordinate

HH
§Fg
agg
g

ctions to send the Integrated
toration Plan to all the members o
mimittee. Shri Vijay Dhasmana will also
ting the Eco-Restoration sites during his
isit between 24 - 28 Nov 2022, Th
ttee decided to finalize and submit
ntegrated Eco-Restoration Plan before next
eeting. It was also directed by the Chair to
hare the copy of Eco-restoration plan with
Il the members of the Committee for their
pomiments vie E-mail.

egarding network connectivity
sue, the committee decided to
up the matter with DoT for
est possible and practical
lution of the network

WNHAL informed that the design is under
finalization in consultation with DoT and
industry experts. It was requested by NHAT to
gnark the issue as stands resolved. The Chair
lirected WHAI to send a conformation letter

nectivity issue.

IEEELE

the Ministry that the issue has been
esolved.

or installation of sound and light|]A meeting was held under chairmanahip of|
arriers, the committee decided{PCCF{WL) Uttarakhand on 31.10.2022 where!
at NHAI to submit their planfn PCCF(WL) instructed to install Light
p to PCCF (WL) Uttrakhand {Barriers at approach of EUP towards
ho will decide the suitability o radun also. The same has been agreed byl

peations for installation of soundiNHAI for installation.
d light barriers.

L5

Cransplantation of trees- theBhr N.K Janco, CCF Western zone, Meerut

committee directed for joint site
inspection by Forest department
and NHAL All conditions laid in

informed that joint survey was done by Forest
fepartment and NHAI on 16.08.2022. Dr.
Anil Prakash Joshi and Shri Vijay Dhasmana

oU for translocations of treeswill also be visiting the site of anted
1 be compiled by NHAL . 1t was directed by the Chair that NHAI
{acilitate Committee members in onsite

erification of transplanted trees.

&

rarding construetion of around|This has bean complied by NHAT,
00 meter wview point, tha
mmittee was of view that
rovision of view point will cause|
afety issues for the road users.
e committee recommended
t the lay-by should be used
nly for forest/police chowki and
or accident relief management

urposes.

3.3 Other deliberations and decisions taken in the meeting -

a. Sll UL Janoo, CCF Western zone, Mecrut Informed that no directions
were receivad from Govt, of ULP regarding transit fee payinent yet due
to which till now no transit fee was payed by NHAI to Farest
Department. The committee directed the PCCF (WL) U.P. to get clear

a3
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directions from Govt. of U.P. regarding transit fee matter before next
Oversight committee mesti

b. Muck demand by Indian Army (vide lstter dated 27.09.2022 and latest

© request to DGF&SS, MoEF&CC on 03.11.2022) - NHAI raised the issue
that Indian Army is demanding 15600 m3 of muck from Uttarakhand
part (where road widening work is going on) for filling of a site to build
operational infrastructure at Clement Town Cantonment. NHAI ecan
agreed to supply the surplus muck to Army subject to NOC from Forest
and District Administration. However, DFO Dehardun ohjected to the
proposal and said that disposal of muck can be done only as per the plan
approved by Government of India, Ministry of Environment, Forest &
Climate Change, Integrated Regionsl Office, Dehradun and deviation
can also be granted at their level. The committee after discussions and
deliberations, directed NHAI to prepare a revised muck disposal plan
and submit to IRO Dehradun, MoEF&CC, Government of India, for
approval.

C. The Conservator of Forest Shivalik Circle ralsed the issue of non-
payment of 1.39 crore by NHAI related to demolition of the Asarori
Forest rest house to Uttarakhand Forest Department. NHAI officials
informed the committee that they have raised objections and asked the
Forest Department to incorporate the depreciation value of the existing

" building to which Forest Department is not agreeing, The committee
was of the view that since new Forest rest House building has to be
constructed at a different place thus the demand raised by Uttarakhand
Forest Department is justified, and directed the NHAI to submit the
above amount immediately with the Uttarakhand Forest Department.

d. Further, it was decided by the Chair that the next meeting will be held in
First week of Decembier 2024, Venue for the meeting will be intimated
in due conrse of time,

The meeting ended with the vote of thanlks ta all

-
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1. 8hri C.P. Goyal, Direvtor General of Forests & Special Seeretary, Ministry of

{E.éw-li;-nnmmt, Forest and Climate Change (MoEF&CC), Government of India
0l ).

2. Shri LK. Sudhansu, Principal Sseretary, Forest & Environment, Government
of Uttarakhand.

3. Shri I;_hli‘. Dubey, PCCF (WL)/ Chief Wildlife Warden, Government of Uttar

4.Dr. Samir Sinha, PCCF (WL)/ Chief Wildlife Warden, Government of
Uttarakbiand.

S.Ehrli Ramesh Pandey, Inspector General of Forests (FC/ROHQ), MoEF&CC,
Gol,

6. Shri Sushil Knmar, Commissioner (Garhwal), Government of Uttarakhand.

s ) g!u:idghﬁ. Janoo, Chief Conservator of Forest (Meerut), Government of Uttar

r .

8. Dr, Dheeraj Pandey, Chief Conservator of Forest (Shivalil Cirels) Government
of Uttrakhand.

5. Shri Rajiv Dhiman, CF, Shiwulik, Dehradun, Uttarakhand.

10.8hri A K. Vidyarthi, Director, CPCB, New Delhi,

11.Shri Gajendra Narwane, Assistant Inspector General of Forest, Integrated
Regional Office, Dehradun, MoEF&CC, Gol.

12.8hri N.M, Tripathi, Divisional Forest Officer, Dehradun, Government of
Uttarakhand.

13.Ms, Shweta Saini, Divisional Forest Officer, Shivalik Division, Saharanpur,

Covernmant of UHtne Pradesh
14.Dr. Dinesh Kumar, Scientist’ ‘G’ Forest Research Institute (FRID, Dehradun,
15.8hri P.EK. Mourya, PD, NHAL
16.Dr. B, Mukhopadhysy, Environment Director, Environment Division,
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National Highways Authority of India (NHAI) Govt. of India.
17.Shri Rohit Panwar, Site Engineer, NHAL
18.5hri Sanjeev Sharma, Environment Expert, AE, NHAI
19.8hri P.K. Joshi, E.E. UKPR, Dehradun, Government of Uttarakhand.
20.8bri D.P. Singh, Addl, Comm., SRC. ’
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¥

Govornmant.of Intlh L

Minlstry oF Environment, Forest and Glimate Ghango
» (ROHQ DIvialan)

[T Y]

_Indira Paryavaran Bhawan,
Jor Bagh Road, Aligary; New Delll-110003

Daled: ]Ll*}h February, 2023

OFEICE MEMORANDUM
Sub: WMinules of the .Engl}n-ﬂgpuﬁgf:@ﬁ
under the direclion of Hon'ble Supre

me Court of ‘Indla’s order dated
19.04.2022 In Civil Appeal Nos, 2570

*2571 ol 2022 titled as " Cilizens of Gregn
Doon vs Unien of India. & Ors - regarding.

Oversight Committee canstituled

The undersigned is directed to forward hierawith milnutes of the Fourth
Meeting of Oversight Commilles, conslifuled under the diraction of Hon'ble
Supreme Court of India’s order dated 19.04.2022 in Civil Appeal Nos. 2570-2571
ol 2022 \itled as “Citizens of Green Doan vs Unlon of
under the chairmanship

India & Ors, which was held
ol Direclor General of Forests and Special Secretary,
Ministry ol Enwvironmen

\ Forest and Climata Change (MoEF&CC) on 16" January,
2023 at 04.00 P.M, at Krishna Conlerence Room, Indira Paryavaran Bhawan, New

Delhi for necessary-action and compllance.

Encl: As ahove Bt B
(Abhijit Ray)
Under Secretary.tothe Gove tnment of India
Tel: 011-2081.9387
‘ E-mail: abhijit.roy@nicin
Distribution:

1. Additional Chigf Secrelary (Forest), Governmant of Ultarakhand.
2 The Regianal Officer, 1RO, Dehradun/ Lucknow, MoEF&CC |
4. Dr. Anll Prakash Joshi, Foundsr ol.the Himalayan Envitanmental Studies and
Consgérnvation D_rganlﬁallnn':HESE;D}. e ’
4. MrVijay Dhasmana (E-mail; ﬁj&yﬁdhmman,a@g'mﬂl.;nm]
5. Director, WII, Dehradun, Gol.
. Chairman, Cantral FPoliution Contral Board.
7. Chalrman, Uttaralkhand Pallullon Control Board.,
8. POCF (Wildiitey, Covernment of Utiarakhiand,
8. PCCF (Wildiite), Government of Ultar Pradesh,
10. State Environment Impact Assessmont Authority, Uttarakhane.
11, Birecior, Fri, Dehradun,
12. Commizsionar, Baharanpur,
. 18, Commitssioner, Dehradun,
= -3 14, Consarvator ol Forest, Detirad s Bovemmaent ol Uttarakhane,
S 15. Consorvalse of Forgsts il M Govemmaont of Ultar Pratlesh,




jb 3. DIGF (ROHQY, Ma

':
‘.
:
:

l

{

238

EF&GEI EDL

i 1 ¥ - T

; ~ 10-37/2021-ROHQ I
im Shri Panka] Kumar Mourya GM (Tech)-cu P

: ' ' : L B )k K] F

I Hiﬂhi'*ﬂ?l_l Authorlty ot India, PIU, Vagant \%q;..i%ﬂhr?ﬁr::gﬁmm
?nfy Pi;rshlngaa;lm to: :

+ PPS to DGFESS, MOEFACG, Ggl,
E 2 IGF (RKP), MoEF&CO, G'nlf; =

Nallanal




239
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o0 olthe Fourh Moollng o Ovorulyh Qommitten Gonstituted ungdgy tha
mﬂlun of Hon'blo Bupromg Court of ndin' ardor dated 10.04,2022 In Ciut
Appeal Noa, 26702571 o1 2024 o8 " Ollizona of Gregy BPoon va Unfon g
Indla & Ors.” holg undor the Chaltm anship of Prg
Speclal Becralary, Minjat

" 2rolor Gonpral of Fyreprs and
_ Y of Bwvironmoni Foroot and Glimagy Change
(MoEF&CC) on qgih January 2023

Fourlh mealing of Overaight
Hon'bla Suprama Court's

Order daloy 18:04-2022 | Civi
of 2022 litind "Cllizan of Gr

Was held undas
and Bpaclal 8ecrotary, Minlstry of
Climate Changg (MOEFZCC) on 1gih

PM. at MoEF&CE, Mg

January, 2023 4
mbars of thg Overgight Comm

1 ltoe ang officers
I8 allachod ag Annexure.],
2. The DG Forggy & Special Becralary,

_ MoEFCO Weicomed al Participants ang
10 proceed ag per the agana. ,

3. The fallowing declalons warg laken In tha meeling as pivan beloys:-

¥ lthe Chlgf Wildlite wa

1den, Goyt of
Proposal hag bggn Submilled on 16 ¢

} o Govt. of Up T4 maller Is yep 1o reach at sgwy_ The
Committes diraciad CWLW UP 10 gg

2 monthg,

ta daclglon gn It from sBwW vithin nesxq

MoM of gd meating issued by yige O.M No,

@ discugsag and the foliowing
@ a8 given jn the lable balgy,.

Meealing
2

ound,
Stage-
1?1 be Mmedifled  an,
g ap, ed b B RO,
a2 requirpd 1 Proy y

. Iﬁdm'nns
Previous mpg,

dated 3p.. i

like

acllon a

; and  gubmy Fu
9P Vilhin 1 g, y Sl

regarding replaein
o elocled CA gitg | 41y <

» B noaw sllag nead
lo got Approval frg
MnEF'&EG.

m RS ﬂchrﬂdu.fs.
0 -ravigwy, 17}

arnd b eSOl s Degrated

APlan proparg by tho Gy, o Plan, " the comm
Pragenand and Gout of igiracted 10 sand fhe SUMmary of B,

£ i Pmﬂﬁhiﬂnﬂ;v nauhmmﬂ'ﬂltﬂnan 'esloralion. pian YORF winn
] :. I e A o f. BB ififi "r:""lr 5kl o : 3 I 1 .-'_'-T-
B th-Dr. Any Pra :#lt'r ':_L. 'w the Gmouni,
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and foprasentaive of NHAIjgo 'dnmnrgaa 10 ourplua amoupi
shall  ravlow  the  Ecodtaquirod for 2 raatornilun plun nn
Rbatorallon plan and subimit alGA slloa (ineludig ougpdstiono fr
ﬂ:\al reporl  balora  nexlibr. Anil Prakaah dJaghl mnd

t}l-‘u Dalyadun, DFO Shiwally]

ealing.  DMislonal  FordaliDhasmana) be” Ut up adup. Il was
Qlficer Shiwalik will bo thajalso dirocled 1o ro-tond tho Eeo
membor.  secratary ol (lhofrastorallon plan lo ull the memb
above subcommites  undjagain, CPCB.WII glvo lta confmo
coordinate-accordingly. vilhin 2 woolk.»

18hel NiS. danoo, COF Wostorn zonB,
Moanut will sond tho fhﬂl.!ﬂlgﬂm
aco-restoration plan lo MoEF
or s approval. .

. |barriers.

.|Regarding nelwornlit was Inlormed Ihal Togue Hiaoe baen|
connectivily  lssus,  théjresolved and samo has boon
commiitoe decided lo take-uplcommunicaled by NHAI 10
Ihe malter with Dol for bestMoEFACC on 22,11.2022. It was
possible and practical soluliondirectad thal NHAI shall gond It 1o
of the network conneclivityllRO Dehradun for approval of Iis
55UD, ‘[designdayoul.

For Inslailation of sound and{The Tssus hao baen rosolved and i
light barrlers, the commilleawas Informed that PCCF {WL), Govl.
eclded that NHAI to submlljof U.P. accorded Ils approval on
their plan map to PCCF (WL)|04.01.2023.

Ulirakhand, who will decide

Iho suilabillity of locatlons for

instalialion of sound and fight

fslte inspeclion by Forestisling the slies and the progross
eparimonl and NHAL Alishall be updated to Commiltoo
nditions laid in Mol forjperlodically.
translocallons of trees shall be

mpiled by NHAI

Jransit foe payment yot due lo{Government of LLP, In this mallcr ot

Llovorsight commil

No dirocllons were rocaived, was direcied by the Com
from Govl. of UP regardinglgel  cloar  direclions

from

Gowvt. of LILP. regarding Wansliregard for ewrly doeclslon In
lpo  maller bolore  nextmaller.
Iﬂﬂ!ﬂﬂ Pl s
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By Speed Post/E-mall
Government ol India

Ministry of Environment, Forest and Climate Change
(ROHQ Division)
[EEL Al
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj, New Dalhi-110003
Dated: 24 June, 2023

QFFICE MEMORANOUM

Sub: Minutes of the Fifth Meeting of Oversight Committee constituled under
the direction of Hon'ble Supreme Court of India’s order dated 19.04.2022 in

Civil Appeal Nos. 25670-2571 ol 2022 tilled as “Citizens of Green Doon vs
Union of India & Ors."- regarding.

The yndersigred Is direcled to forward herewith minutes of the Fifth Meeting
ol Qversight Committee, constituted under the direction of Hon'ble Supreme Court
of India's order dated 19.04.2022 in Civil Appeal Nos. 2570-2571 of 2022 fitled as
“Citizens of Grean Doon vs Union of India & Ors”, which was held under the
chairmanship of Director General of Forests and Special Secretary, Minisiry of

Erwlronment Forest and Climate Change (MoEF&CC) on 15" June, 2023 at 1230
al Mohand, Dehradun and Wi, Dehradun for necessary action and compliance.

Encl: As above @Tﬂlﬁlmi

{Shivanand S. Talawar)

Assistant Inspacter General ol Forests
Tele-fax: 011-2081 9215

E-mail; r047@ils.nic.in

Distribution:

1. Additional Chief Secretary (Forast), Government of Uttarakhand.
. Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).

3. Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com)

4. Director, W, Dehradun, Gol.

5. Chairman, Central Pellution Control Board.

v, Chairman, Ultarakhand Pollution Control Beard,

7. PCCF (Wildiite), Government! of Ullarakhand.

B PCCF (Wildlite), Governmenl of Ultar Pradesh,

8 The DDGF (Central), RO, Dehradun/ Lucknow, MeEF&CC.

10. State Environmen! Impact Asseasmeant Authority, Ultarakhand.
11. Diraator, FRI, Dehradun.
1 Commissione’, Saharmanplr.,

13. Commissioner, Dehradun.

14. Consanalor ol Forest, DehraduplQ ve“xglﬁ Mitarakhand,
15, Conservalor of Forest, Saharghaur &1 it piONtar Pradesh

e
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Copy for information to:
1. PPS to DGF&SS, MoEF&GT, Gol,
2 IGF (RKP), MoEF&CC, Gol.
4. DIGF (ROHQ), MoEF&CC, Gal.
4 Shil Panka] Kumar Mourya, GM (Tech)-cum-Project Director, Mational
. Highways Authority of India, PIU, Vasant Vihar, Dehradun-248006.
]

=
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Minutes of the Fifth Meeting of Oversight Committee constituted under the
direction of Hon'bie Supreme Court of India’s order dated 19.04,2022 in Civil
Appeal Nos. 2570-2571 of 2022 titled as “Citizens of Green Doon vs Union of
India &Ors." held under the chairmanship of Director General of Forests and
Special Secretary, Ministry of Environinent Forest and Climate Change
(MoEF&CC) oh 15WJune 2023

Filth meeting of Oversight Commillee consliluted on the directions of
Hon'ble Supreme Court's Order dated 19-04-2022 In Civil Appeal Nos. 2570-2571
of 2022 tiled “Citizen of Green Doon vs Union of India & Others” was held under
the chairmanship of Director General o! Forests anc Special Secretary, Ministry of
Envionment Forest and Climate Change (MoEFAGC) on 158"MJune, 2023 ay
03:30PM. at Wiidlife Institute of India (WII), Dehradun. Members of the Oversight

Committes and ollicers atlendad the meeting. The list of participants is allached as
Annexure-|,

2. The DG Forest & Special Secretary, MoEFCC wealcorned all the participants and
direcled to proceed as per the agenda.

3. The lollowing decisions were taken In the meeling as given below: -

3.1 Action takan report on the MoM of d'mesting issued by vide O.M No. 10-
47/2021-ROHQ dated 14.02.2023 were discussed and the following decisions
were laken by the Commiltee as given in the table below:

Sl No. Decision of 4 meeting Directions given/ Declsion laken
(16.01.2023) j
1. Condition imposed by the|lt was nlgrmad to the Commiftee thal
Chief Wildlife Warden, Govt oflihe preposal recommended by SBWL
U.P.- The Commiltee directedjin its meeling held on 18.04.2023,

EWLW. UP 1o get a decision on it Further, PCCF-WL{UP) vide lelter
om SBWL within next 2 months, |dated 11.05.2023

2. Alternate CA siles wers lound|It was informed 1o tha Committee 1hat

suilable by the sub-committee.|details of allernate CA sites approved
Accordingly, Stage-l conditions 1o Oy the sub-committee still noy
e modilled and approved by thejsubmitted 1o the RO Dehradun,
1RO,
It was directed by the committee to
submit the details of new sites of CA
aa 1o the RO Dehradun within next
two weeks and RO Dehradun will

vorify thaze giles.

It was Informed (o the commitiea
As. 86,52 crore has beon deposite
; AL The balance money, w.rl

Further  regarding replacing of
rejected CA site, the new silas
need to get approval from IR
|Dehradun. MoEF&CC.

restoration plan, the committes
irected 1o send the summary

3. ’:au archng Inlegraled Eco
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the Eco restoration plan yearthe eco-restoration plan, needs to
wise combining all the amount, assubmitted by the NHAL Th
deemed fil. ommitlee  suggested that the
[Also demand the surplus amountidemand for this balance emount wil
required for Eco restoration pla bp raised by Uttarakhand Fore
and CA  sites  (including|Depariment. Further the UP CAMMA
suggestions from Dr.  Aniljwill transter balance share cdl
Prakash  Joshi and  Vijay|Uttarakhand Forest Depariment te
Dhasmana) be put up as seon aslihem as per the eco-restoration plan.
possible. It was also direcled l1o/The commiltee also emphasized m'g
re-send the Eco restoration planjthe Eco-restoration plan should

to all the members again. CPCBstarted as soon as possible.
Il give ils commems within 2

zone, Meerut will send the ling
integraled eco-resloration plan to
MoEF&CC for ils approval.

Regarding network connaclivity[ll was Tnformed by the NHAI 1o the|
issue, the commitlee decided tojcommittee that the design of lowers
take up the matter with Dol for been finalized by them. The
pest  possible and  praclicalcomments of Road Safely Exper
solution  of  lhe netwotkiover Design & localion of towers Is
connectivily issue. el lo be received, The Design/ layout
it was directed (hat NHAI shalishall be submitted to RO Dehradun
send it 1o 1RO Debradun forflor approval after recelving  the
approval of its deslgnflayout. mments of RSE. The commiltee
50 supgested that the proposal of]
elwork towar may be procassed by
elecommunication depariment. 1RO
ehradun should oversee this work.

fransplantation of irees- it wes informed That survival rale 1g
committee directed for joint sitel54%, so (I was suggested to ke
inspection by Fores! departmentvisiting the siles and the progress
and NHAIL All conditions laid inshall be updated 1o committes)
Mol for translocations of treesiperiodically.
shall be compiled by NHAI

Regarding transit fee payment W0|CGFE Maerul 1o pursue It and resalve
Forest Department, {1 wasjit in 15 days. He should parsonally)
directed by the Commiltee to getiapprise PCOF&HOFF  and  ofthar
lear directions from Governmentisenior officers to get a decision asap.
of WP in this malter at the
arllest praterably within next 60

ays. Tha commilies algo
direoted thid the CGommissions

t Ganaranpur shall also pursue
the matter with the Gove of LR |

his regard lor égﬁr decision

10"
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‘!he maller, |

the REC recommendation in it
meeting held on 31.01.2023.

lan and submit to IR
Dehradun.
DDGF (Central), IRO Dehradun
has informed to the CommitteeiNHAI further informed thal they
hat this proposal received infaccordingly informed the same to the
thair  office recenlly  andlarmy offlicials but they did no
necessary action/ approval willrespond and might have arranged
be taken as per rules. muck from somewhere else.

CCF, Meerul informed thal total
12,000 cum muck was proposed to
be generated in Ultarakhand section
but thay have already transporied
21,000 cum muck from Uttarakhand
o Uttar Pradesh.

g committee directed NHAI o
submit the revised muck disposal
plan to RO Dehradun along with
pxplanation for additional muck

A commillee comprising of CF
Gahamnpur and OF Dehradun as
members and Shri P.K. Moutya, PD,
NHAI, Dehradun as Member
Secrelary  is constituled under the
chalfmanship of DDGF (Central), RO
Dehradun who would verily 'l.lsrhfaltl'l.slrI
the work in Uttar Pradesh &
Uttarakhand saction has been carried
oul in approved width or nol.

[The . Commiltiee  decided (o|The sub-commillee has submitled
constitule a sub-commiltee undetithe report which was ratitied by the|
tha chaimanship of Shrd R oversight commiltee.
IPandey 1G (FGf ROHO) 1o examine
the suitablily of eco-restoratio
plan. The GCF, Shivalik, CF-
Sabaranpur  and D Salvan,
Seienlist-E, PE Bivislon, MoEF&CE
will be the members ol this sub-
commilias, The sub-commiltas will
give its raport to the Owersight
Commiliee within a  lorinigit

30D
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gelting tha same submitled both in
soit and hard copy.

Commissioner, Garhwal mentioned
that the much in and around the
construction area is becoming
: affic hazard and should

: ositioned properly. FD,NHAI was
Feaific issuss in Utiarakhand iracted Iup Ic?uk into thiz issue
parsonally and coordinate with local
Hicials while deciding the positioning
of muck so thal the moveman! o
tralfic is smooth as much as possible.

10.

Gompleton of project MNHAI informed that work 1[5 in
progress In Uwee packages. First
Package Is 1o be completed by
Decembar, 2023. Further, second
nd third package will be complated
by March-April, 2024.

The meeting ended with the vote of thanks to all.

Annexyre-|

List of participants altended the mesting held on 151 June, 2023 under the
Chalrmanship of DGF&SS, MoEFa&CT

ib.

- Shri C.F. Goyal, Director Genaral of Forests & Special Secretary, Minisiry of

Environmeni, Forest and Climate Change (MoEF&CC), Gevernment of India
{Gol).

Shri Pankaj Aggarwal, DOGF (Central), RO Dehradun, MoEF&CC. Gol.

Shrl Ramesh Pandey, Inspector General of Forasls (FG/RoHQ), MoEF&CC,
Gol.

Shri Virendra R. Tiwari, Dirgctor, Wildlite Institute of India, Dehradun,

Shit Sushil Kumar, Commissioner (Garhwal), Government of Ultarakhand.
Shri N.K. Janoo, Chisf Conservator of Forest (Mearut), Government of Uttar
Pradesh,

Sh. Naresh Kumar, CCF (Garhwal), Government of Uttarakhand.

. Shri Rajlv_Dhiman, Conservator of Forast (Shivallk Circle) Dehradun,

Govarngment af Litarakhand,

his Rabhkastan Naseom, Depuly Director, - Rlpnal FPark, Govl. ol
Uttarnkhand.
Shri MM, Tripathl, Divisional Fores

S
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Unarakhand,

1. Ms, Shweta Saini, Divisional Forest Officer, Shivalik Division, Saharanpur,
covernment of Uttar Pradesh.

12, Dr. Dinesh Kumar, Scientist-G, FRI Detradun,
13 Shri P Maurya, PD, NHAL, Dehradun.
14. Shri Rohit Panwar, Site Engineer, NHAL
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By Speed PosVE-mail
| Government of India
Ministry of Environment, Forest and Climate Change
} (ROHQ Division)
Lai T
I Indira Paryavaran Bhawan,
Aliganj, Jor Bagh Road,
. New Delhi - 110003
' Dated: 8" December, 2023
MEETING NOTICE

Sub: Meeting of Oversight Commiltee under the direction of Hon'ble
Supreme Court of India's order dated 19.04.2022 to C.A. Nos. 2570- 2571 of
2021 titled as "Citizen of Green Doon v/s Union of India & Ors."” - reg.

The undersigned is directed to inform that Meeting of the Oversight Committee
is scheduled to be held on 11.12.2023 at 11.30 AM onwards at IGNFA, Dahradun,
Uttarakhand under the Chairmanship of DGF&SS, MoEF&CC. All members ol the
Committee are requested to attend the meeting as per the schedule.

Signed by
Dheeraj Mittal (Dr. Dheeraj Mittal)
s Dale: 08-12-2003 18:19:05 Assistant Inspector General of Forest
1. PCCF, Government of Uttarakhand.
2. PCCF, Government of Ultar Pradesh.

L

- Dr. Anil Prakash Joshi, Founder of the Himalayan Environmental Studies and
Conservation Organisation (HESCO).
. Mr Vijay Dhasmana (E-mail: vijay.dhasmana@gmail.com)
. Director, WII, Dehradun, Gol.
Director, Indira Gandhi National Forest Academy (IGNFA), Dehradun,
Uttarakhand.
7. Chairman, Central Pollution Control Board.
8. Chairman, Uttarakhand Pallution Control Board.
8. CWLW, Government of Ullarakhand.
10. CWLW, Government of Uttar Pradesh.
11. Reglonal Officer, RO, Dehradun, MoEF&CC,
12. State Environment Impact Assessment Authority, Uttarakhand.
13. Director, FRI, Dehradun.
14. Commissioner, Saharanpur.
15. Commissioner, Dehradun.
16. Conservaltor of Forest, Dehradun, Government of Uttarakhand.
17. Conservator of Forest, Saharanpur, Government of Uttar Pradesh.

o|on s

Copy for information to: -

1, PPS to DGF&SS. MoEFACC, Gal.
2 FS v IGF (ROHQ/FC), MOEF&CG, Gol,

g
3. PS 1o DIGF (ROHQ), MoEF&CC, Gol. X 1*,':‘ O r \
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Development of Six- lane
MIL-9 (Ol NI1-24) junction

1o Delhi/UP Border {

sccess eontiolied in

portion of Delbi Saharanpur Highway
0,000 to ch.14.750) in the state of Delhi on

S1 Ko Existing Chainage proposed Chainage Pro Remarks
Ree | Langth | oy | (e rengh | oW
From To (m) | From To (m)
1 os000 | 0-250 | 04250 | 66 0000 | os2so | o0+250 | 66 =
2 0vz50 | 0+650 | ow00 | 60 0250 | 0Oe650 | O+400 | 60 -
3 0+650 | 04880 | 0+230 73 04650 | 0+880 | 04230 73
4 0+880 1+072 0+192 a0 0+880 14072 0+192 60
5 12072 | 14300 | O+228 73 1072 | 14300 | Os228 73
& 14300 2+800 14500 60 14300 24800 14500 60 -
7 2+800 24410 0+610 60 24800 34410 0+610 60
B 34410 5+190 14780 60 3+410 54190 14780 60
9 51190 | S+a10 | 04220 | 60 ce190 | S+410 | 0+220 60
[ 10 Se310 | 6+440 | 1+030 | 60 SeAl0 | 64435 | 1+025 60
| u G+430 | 6+839 B 9 0 6e415 | G674 | 04239 30
chnical Schiodule /75 gL NP\ Page A 2
l{f S \ ':a-‘.‘, "{;:_'F-_';'T:":‘-\.
wﬁfr = x|
3 S, S
AN 7 . 141 @ﬂ//
N o e Y “

lrom Akshardham
EPC mode under

Heonmmic Cortidor In Phase-1 of Bharatnala Par
‘ SINo. Existing Chainage | 1 ength l Ex. proposed Chainage Length Prop. | Remarks
Gam) | ROW (Km) (km) | BOW
12 6+839 7+315 0+476 0 G+674 6+900 0+226 30 .
13 7+315 74515 0+200 27 54900 7+100 0+200 27
14 74515 74775 04260 48 7+100 74360 0+260 48
15 7+775 | 104405 | 2+630 48 7+360 94990 24630 a8 .
16 10+405 | 114307 | 24630 48 9:990 | 10+882 | 0+892 Al
17 114307 11+ O+13d 52 10+0G% | 10+955 0+073 52
14 11+440 | 12+278 b+830 52 10+955 | 11=808 n+A53 52 -
19 12+278 | 124570 | 0+282 52 114808 | 12+100 0+292 &0
20 124570 | 15+220 | 24650 52 u:}nnj‘ 144760 | 24650 52 .

Note : Existing ROW isunder verl
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/
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Annexure- 1
Derails of standing trees within Right of Way |PRoW) of Project Road

are of Project- “Development of & lane National Highway from the junction of Eastern
ohera) Expressway at Khekea to Sa haranpur Bypass at Latifpur villoge from km 0.000 to ki
< 533 ef Dein to Dehradun Ecagnomic Cotridor under Bhoratmala Pariyojona.

Jiserict/ Division: - Shamii

Location i_ Chainage | Type of land Type of tree | District | Division
Bhara kalan to Shamli | 62+700 Mon-Forest/Gov. | Linear Shamli Shamli
cad | | Land Plantation
anipa khatima Road | 694300 Non-Forest/Gov. | Linear
N e  Land Plantation
caffar nagar | 824900 | Non-Forest/Gov. | Linear
nanabhawan Road | Land | Plantation

-
Tl

le: - 27/07/2022 Project; sl
NHAI-PIU Baghpat

¢lace: - Haghpat Uttar Pradesh
Name: - Sanjay Kumar Mishra

Signature & Seal
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Alinistesy of Environment. Forest A Climate Change
Totesrated Regional Office. Loselonmasn

e o .
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fedfm: 17022021

oA
i iR .
o, gl v ey wiReE R
B WAL R ER NI, ST |

(srrterd e dw- FP/UP/Road/37343/2018)

f&q‘u.umﬂne:ﬁﬂumﬁ!mmwmﬁﬁm—mmﬁmﬂw—mﬂﬁmﬂwhﬂh
Wﬁﬁwﬁg1smmmﬁﬁﬁmﬂvuhﬂmwaﬂﬂmm1mMW$
IR @ T W | -

el P . e AN T D185 /B1-2-2021-800(§2) /2019, ST, FRe-02022021.

"Ry
g aues 90 T2 G UGW AW @1 vaie-f-e7 / 81-2-2019-800(a2) / 2019, RAME-25002019
o s TEV @ w T AR s weeR A Ruafee wem v () sfeie 1980 @ g
(o) w wwersta viva wweR @ e A 8

T g § 5 aniE @ wees 9% REw-0g12020 BR w4 dafew @i e a6
] 4 e sfbetie wd @ Il SRR YN WEE & ouded dehta T &N wega @ o & e
wHwEe W RN g8 STy U8 afve we @l Prdy g @ o wen wem aeta soerd mfirse

g e w4 admd-aee w9 (vovee-7088) & 9w I P B 1900775 T Tl
A W m e e o W aRea 1678 aaE el @ S @) wheh Frefefas wel w
PEER S Gl

I Lecnl status of the forest kind shall remain unchanged.

2 Compensatony sttoreststion shull be taken up by the Forest Department 40 ha. degraded forest
land Bheda v Block, Manikpur. Range Markundi, District- Shamli at the cost of the user ageney. As
far e possible a misture of local indigenous species shall be planied and monoculiure of any
species may be avoided.

3 The aomnplete complianee of the FRA, 2006 shall be ensured by way of prescribed centificate
froun the concerned District Collector.

4o Upet sy shiall restriet the telling of trees to minimum number in the diveried forest land and the
trees sholl be telled under the strict supervision of the State Forest Department and the cost of telling of
trees shinll be deposited by the User Agency with the State Forest Department.

5. User agency shall vaise steip plantation on both sides and central verge of the road as per the IRC
o

B Speed regulating <ighage will be éected along the road st régular imtervals in the Protected Areas)
Forest Argns, [

7. The user agency shall provide suitable undler /
recommendations of CWLW ¢ NBWL J FAC KT,
B The User Agency shadl obtain Enviro
{Protection s Act. 1986, i upplicable.

dver pass in Protected Aren / Forest Area as per




A -~ 256

9, The lavout plan of the proposal chall not be changed without privr approval of Central Government.
1. No lubour comp shall be established on the forest land.

1. Sufficient firewood, preferably the alternate fuel, shall be provided by the Uiser Agency 1o the
lahourer after purchasing the same from the State Forest Department or the Porest Development
Corparntion or amy other legal souree of alternate fucl.

13 The boundary of the diverted forest fand shall be suitably demarcated on ground al the project cost.
as per the dinections of the concerned Divisional Forest Officer.

13, No additional or new path will be constructed inside the forest area for transportation of construction
materials for execution of the praject work.

14 The period of diversion under this approval shall be co-terminus with the perod of lease o be
aranied in favour of the user ageney of the project life. whichever is less,

15 The forest land shall not be used for any puepose other than that specified W the progesd proposal

16, The forest land proposed o be diverted shall under no circumstances be (runsterred W any other
agencics, department o person without prior approval of Giovt, of India

(7 Violation af any of these conditions will amount to violation of Forest (Conseryvalici) \ct, 1980 and
action would be taken as per the MolF&CC Guidelne F, No, | | 422017-FC dL 29017201 8.

P8 Ay other condition that the Ministry of Environment. Forests & Climeie Change may stipulute
frowm time to time in the interest of conservation. proteetion and developaent of forests & wildlife.
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Annexure-A9

Phone-0120-2783617
Fax-0120-2783618
E-mail-dfogzb@pmail.com
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IwiE fuad w3 & 9 7 RA0E 26082024 B O.A. No. - 686/2024 Pr. Girdhari Lal Vis

Gowvt, of NGT of Delhi 5@V 3 Deputy Inspector General Of Forest (Central) aredl g el ma
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il 28.08.2024 T OUA, No, - 6862024 I, Girdhari Lal VA Govt, of NCT of Delbi 7557 8 Degury
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02028 T O.A, No, - GRE2024 I, Girdihari Lal /s Govt. of NCT of Delhi 9577 & Depuity =
cqe General OF Torest (Contrat) VG gan Rl ) Pbt g A qenfors atvhy av, ki v
et 3 SRR T TR Prber Pt | v Py & B e e 7 -

: mﬂﬂwm,mﬁmﬁﬁmmﬁﬁmﬁﬁm.mtanmu
, o @ a wfia anrsr, wfis ai s, mie (@@ )
3mmﬁﬁ.‘rﬁﬂi.mmﬁmﬂmwahm]; )

& e e T ﬁm.mmwh%}:;‘:ﬁf

5 g pare, @ g, R [ ) Payead (804)
6
T
g
|

& st zarh TE0R0 IRTRE (TROTRON0N)
& g, ks siER (oraeteso)
ST, woda (TA0TR00NTD)

&t ), TR A (TRoTHoRoHTdD)

. &ﬁwmmw?mmﬁﬁamnﬂzamwm
qammqa%mtgmmmmqnﬁ«#mmﬂm
<io-edio /200 /06 / 11 /2012 / et / 53 ReAiE 1a0ez01z T & o o A ofe Fvs
qrpracoe W ERETETE €9 W YR (0. 9 wrafa warE-afin/ gotio /06 / 11 /2012/
ot /730 Fis 10022022 B A TR

. 'ﬁwﬂﬁﬂqﬂmmaﬂﬁmmqﬁmmmﬁﬁ@mﬂmﬂfﬁa:ggmﬁu;m
gdzzfmﬁnu;mﬂﬁazﬁmwknwmﬂwmu;mﬂmzmmaszﬁnnnw
Wt}WMﬁWWﬁEWWWWﬁWMWl

Cmow | = fagm
T 2 3
r | /a0 i 00 g0 4T 4 T WRE 14 W
T2 | s/ i 71 o WH A ol TEe 4 e
3 21 /524 ST 7 A T T9T 14 A (@ee o $ A
4 20 /250 53 01 g0 418 7 A Was 1 A (g
5 18/ 538 aew M| T A & 1 ,
\ | e R T W T R T O T )
| & | 14/800 ﬂﬂﬁﬁﬁﬁ-@iﬁﬁ@ﬁﬂﬂﬁﬁmﬁ

mﬁnﬁ*ﬁmwﬂmhﬂsﬂmm@mm;mmmﬂ%mﬁmﬁmm
t

\ KA i
® » s ruﬁ(‘\\ M Qe
O .'F%\ oz ey sEaes) B}/ ' 4 g

S &
@ ﬁ%—m ‘Hﬁﬂgﬂ Knﬁ«.wﬂu\ﬁ ":J LA

~ RN 3
@ A s, Bades

] R T R T S g ee— : nl!
/‘EEWW Rty Oy few — .
e wann 3T yAvili a R L 2\




e

fanrT 20082028 T QLA No, - HEGF202 T Cliedhari 1al Vs Govt of NCT of Delhi 9577 8 Depuy

nspector General OF Forest (Central) mvzat gr ol o Prde o d g Pl e e b
wrgrrgtpsdo W st o g g Frdem G o g Fréem | Fre sl anfron @ -

\ ammgmﬁm&wﬁuw.mmm,mmm|

3 mm_mmm_mmm.mmmwh

1 & o freiul, dd e, mREEE @ R S
4 mm&mmﬂ,ﬁm_m{aﬂhmh%}f/
s ) e o, W (@ ) Wespeand €2:31)
e A whea ardl TRORD ARRTEE (TRONHOR0NTID)

7. A T, T SRR ((RrHoneaTo)

g, S, smodo (tHoTaoewo)

o o wom el R MR (wHouRouesdo)

. ﬁ:ﬂ—mﬂ@umﬂm—?mﬁLﬁttﬁamgnﬁzammaﬁﬁiqﬁmmﬁﬁﬂﬂﬁmm
@ammqglmwmmﬂmmmhaimmﬁﬁim
iv-edio /2080 /06 / 11 /202 / Wwotllo /583 AT 14082012 B & wfl W oaw % ofdeen PReE,

o el el e R g / goiio /06 / 11 /2012 /
wwoio /730 FaTre 002 2022 TR ) LY

wﬁm#wgﬁmmqﬁmmwilﬂwumiaﬂﬁﬁ;ﬂﬁmﬁﬁm 19720 & 22,/00
qﬁn;am#wfmeﬂﬂ%azﬁrﬁmmwﬁr@amﬁﬁEufmﬂmfauuwaaﬂﬁrﬁ'bmnw
thﬁummﬁﬁmmﬂlsﬁ@ﬂﬁmmmﬁmﬂﬁm T |

[(mw | W e ]
[ 1 | 2 3

4 26/ 420 0 91 70 A A AT e 4 AR

2 2w/ | &5 o o8 W4 9 o6 A M AR

3 73/ 524 iR g T AW AEE 14 AieR (WRe el T )
| a | 20/290 &3 7 o 8 9 o0 WiEs 14 Aicd (e e s
l 5 YL GE G G T T O (A @ g Sragied 9
. 3 l | e i O BT g T A Qo T
|8 | 14/80 52 F1et el aTiy S (4ER M & UrE

mﬁﬂﬁmwﬁﬁnhﬂsﬂmmwﬂmmqmmmﬁmmﬁmm

&
o el Qoo W
D B geomy sStas &
O Tmw , wieSe PN VAS
@5” ey ATQ L%l;m;“ B
"’(’25‘7 ety A4 5 ke 3 %,

-

& ST, ST U qq.fhﬁﬁ?mﬁﬁ?, >
Wil T I

i

o imih M pdol P salin dan 7 L

Pl
Sfors P uum‘?

RIS L/Pﬁ'/"

115




263 ’ = o |
i; - el
¢ = .
"
i
M A,

Bl 1 181 49 B A b
E Ll URR T pefil ¢ [ I
A sl §omn e | L R s
i godrekiedt A B A

ot A T welrolka e

i L e
ugd o pdl, o M .rm!nzwm:num'ﬂ-/‘g; f}?? (sl 1408 2012
L n
urel S )
el MR el el i TR
TUTT WS ML el | |
fip ngt1 T 2866 TR

P - miims A4 ouen g @ Sn W iﬁﬁ-ﬁ-amrmig-umfh £.1 j}mﬁﬁﬁ'ﬁ;’mfﬂ O et
LB o] i I .

e s auham g oo o WEm TR R
semid R
!« s e A R, T e - 20w R, RoT— 03082012

s e 161202 i

WY
#1 a2y F Wi eetEl

e wedien fawn @ Mde wile, own wda wrom gl 204 / 14=2=2012.
S T A 0 o T DR g Ten TR e wom w @ e SR 1600
ETecl o i Gl i B pHIE

C gewmd e § v anien ® e m Rie- 1esaon @ waw A P oy e B
t‘ﬁaﬁaﬁf‘ﬁ‘ﬁnwﬂuﬁlmamgmmmwmm.mmﬁ_m#ﬁ.w g T F
m§1w:mrﬁmmwm@mﬁmm¢mmgﬂWraﬁﬁﬁth‘ﬁ?ﬁ'&ﬁg}nafﬁxm R
woe witwmm i wvm g B o @ Rel-weemm-rend el gwete-sr fEdlo 108y B o2secs TR
i s ue B 7es0e B0 tidfiv w43 wn o o O o2 smRer 128 At F amm @ frieen =ime

frisian Wi U7 WRTT ol B
T mﬁﬁuﬂmﬂilﬂﬁﬂﬁmmﬁ‘ﬁl

o sfewm © ooy ox Mo gR enle wnift & T e Mt @ st 1san do T st
geriev ¢@ dfe o wos eR R ongnn g QU ¢ T aval 8 @ R g :

3.

wirgn afloe B gt o e v weilln el O S O UER R oTER ¥ 2-y o R A
gedl §owndere g W gy Tae wwar o wl oen Ren m&ﬁ - ‘i’ﬁﬁ:gl ‘l::;qﬁ-ﬂ:- }.r 1-*'*1,»'
waoyuoido gt gffia . onelty sl il W Wl 3T gaEe ¥ wn sies, GSR qane s . o
maﬂﬁf':ﬂ 'i'i“{lllilll arlll o F]'I-“Fim‘]‘ ?rﬁ‘“ﬂ mrﬂ"f EIWT{IJ' MR hqrq .I:m ';IFEI—’{EP' 3 *i:r':r; _-.::?..:I 1.-
Wi dtf wilalr o el =z W s yAfan B e WIS, 1hEE i

s wuman afae g el gaam e @ Re e 202 2 100 i

= : g (i) Q. 566 o i EaTw U
e & -3/ aoer-aneuilio Rim pso Hew R sl el e M
THE il -Ji:*Fi” 2 d’ ﬁ.il Tlﬁ Eh ?HI‘IH'E qm “iT’TFT ‘E-m W“lﬂm} hﬂ RIS T8

o uleitann o [0 e qem o ang-arn B 8 aaaii e s -
ut i o) } i Wli-Sal e Bl wae @ ey

grarafibn oo im0l o s et b 1 o8 W i

ey sron]fin o i 3au e e 8 g 3 bl a0 G e (e uivie el ga e o e oot fame
afm | ¢ o g




264

|"_J
A
tna o1 B S
o e it Pusbon s b e el 19 i s S g QTR TR T
WAL Enedt Pl asil ad wiy o 8 ' : 1!1'
PP TR UM ) ) R L
u:hiih“ MB“FM L H I u‘l'.ﬂil-l"-ﬂ L e B T 3 Al l“"'iéfl*ﬂfh i i W s
LN v

L i AL
‘ l,:;mill.lm Al & am wg v Baitar o SR 0 N il g apgare ORI i+ 2o
Sy - :

TSR T 1T At i L i o
MY MR e el e A A e g g mr;m_‘[-:f b P ol S e
MENRE A Wt R e sndn e et B8 i i, e d i itys A 13T -t
TN T vitem a8 addy

3 Pl ad @ aeata wiag @) od
AR B

-

o e aeeent 3Pa d wanl W
el s e o Bl by g it e et '
M A A e e N e s a0 i e Ben e

st s wTepe g pd S
v, TN AR g amanie saean gl 8 mest B i ol gegla @i el o
g8 W i ad T smem

15, it SR @ e g e s W (RI @ e e o i g T 2 0 S ;r~ L
ud Daln vwe R o @ B wiel i @ Rael @ o (e o A e T .1:*",‘_; iy
vt aRi o reh o wi A du-mm @ e gdwa O ool TeTEsleEEe T oM R

; f‘ﬂ!'ﬁ =o ﬁl}g 3‘ ILEF'.J
e 9= FEEw T
wiafaly el vl anmvas wndand o - L. )
1 SleRan T SRR gl sl @ o, Wi s SR seesms = T
farsti-110003.
T

T, TR T TIRAAT, W R QI IRV TR 17 I mem s i R —

3 3T s, 39 @, Al 9 i i R
il Frés, amilfens anfrd wim, mmn Ser s

& A wdarE afre, S e e vl ofiee, S

Nz N
(T ESTREE e RS P
: (ko A
Ble N T

r'}?é: '%.f}l.r/




265
L

hadiin B0 oy LRt B

q""" TFIHTTE, wrvreew
Pl inidsiny ar Ervirnnmant, o, o Cbbsraiy €
R o

-t bRt by
LR T 1u-u::1::i:':':.|'|...l..-:-:..:m :L Vipi ) I.ql-ll.I-"IE .Ir-.n-.::.-l:l. B ,:“ o
W=l A e u;m:;wﬂ.fﬂqq it
TV MR gy
T 4,
Mt wey iy,
Ul v eyt s

A WAL i D VB i |

fawen wemre sftrrae o faweh srere T e (e Toadl) w904
25.00 E (raess Bo) wif

i i
& T A I @ vimemye
fy ‘F% v telio 20200 % Wl 23000 i 120 el w e o i i
g

u anr wnanw el 3 qrrr o s v g ST

Tk HMTIL T W M 0 AT SR AR S i [T .
e,

TTIE fena vl oW e men o0l e e ek on el e o ra
VY T (et i e % am () o ada o R v gl @ e @ uplh
Wm!ﬂﬁﬂwqwm-;q.q..m.- Wy

Hohe debasits abd e b dy
1

o e gl o e el - Tagle ey o el
1

ol et WER Gtul) e 0 AL Agealy i
wet 81 iR s el A wad ot sepedh

&
:
1

3} Rt wurea v ol (pouny sendl) W e

A At sy T (o004 o) T Sl B N ol TeE @ wonoTu ) TR P o

o Sl 20200 % FEdio 39050 WP aa T T TR W A ¢ v A sl g

Tt o T ) appf fredifen alifen ol o ave e sl £

F‘Imiunnﬂﬂ Tiaes n!‘numhrufimupmm-- o i i bl il b apiom s ai o o, & sy
pereptred by conceraed DFD aid eost fiar (b

v Wl P gt o UARE Tand. 174
stheine nnd wiber odpied  docwmenia whoig s bih wine wireiileg Eedlens aad P ARAPA
confirmaakion nderd 1 be provided.

CAMIA eonllnmation with respest 1o depiosition ol nomsler fecs needs 1o be P e,
Complinace s of condifion imposed i cedier sgevovil dated [4.00 2007 needs o be
provided.

TTE i vl fefn s o v e b

VT AT aEaEy)
24 9wl i)

= I T2 PR, 42, T L 0 e, e
wES v afraill, v B woe a7, T g wp o PIRn
PR, woudin wie i |
e oy W
LY
i) Ay

L B W]
W P [#a

2.
3

ety whmte s v R ambe soEw
mm.fm-m%

A, e T AR : 4 [ werdry, uiveds [emm, Soue, weE |
2 ﬁﬁw—.ﬁ?f} /11d0- femiw, warrs, sl || 2022
ufafafi- @ wvens, W oo, We B IH AT W i fr owmn ween gro audhe oy
e/ iiera o9 ardierd &) e d el 8 avemn @e® wmowe a6ty
yafeft- marto BEws, @ome W W B g sve v oo fBoagn e g
‘ aifen we= /ofids T8 Doy 9 e o a8 oy dsem @ R § a0
S wern gt g ] 4
] r'.:m:‘
HER] dEg e ATy e

{‘% il

1

L1 ST Page Do 1538



266 x

]
a0 i 0120 MG T
e 175 Fos-0H 202 7HI6IH
- L ciinalleal D e W ol coum
SRIery warfly Py wrmise @@ wrE, misaErE
N ; I

URiEn 1718 /22—1,  fRwiw, miSr@arg 02 TIaWEY 2022 |

e 4,
il S wwnny,
Tmoun, 29 B digie—flo-aur
TRI—-1 TEmRime, s ze00d
Rr—  Deihl Soharanpur Highway From DelhiUP Border (o EPC Junation (from design Gh 14,750 fo
in Phase undor

Ch 31.200) in the siote of utiar Pradesh on EPG Moda undor Economis Condor
Forest Division Ghaziabad 112 o el o7 yfy @ miah wriln YT SR !pﬂﬁ RO

il ot g A1)

~ Fa T v o) mibraere Yo @ apen(o armewm e i Delhi Ssharonpur Highway From
DelhiUP Barder to EPC Junction {from design Gh. 14.760 fo Ch. 31,200) in the state of ultar Pradesh
on EPC Mode under Econamic Goridar n Phasd under Forest Division Ghaziabad 112 H WEnT 83
womfd o el @9 GUT 4R GNET 8 @re W ¥@e upforestcorporation. in SRRE W HT'TE'-‘-”;

SRIET

fafm=
o W W auEE aR oun s fma T/ num Tl ofm of o v @ s T R S
ﬁhmgﬂwmnﬂmﬂﬁm%mﬁmmﬁmhmmmmmm

sierfirefia woen [fsfan o) :
FHuTio e S0 T w1 A | get Wi %o T Wl A
1 2 3 4 5
1 1,/ 2022—33 Frlrurars 93 Oeihl  Sahamanpur Highway From DeiUP
A Berder to EPC Junclion [from design Ch. 14.750
to Ch. 31.200) In the stals of uttar Pracesh an

EPC Mode uhder Economic Cordor

1 frr= ol & and= ) ol B
e g wndl R T

' i
; e o E wTS aa un @ wiE Ry ol
' fostin oysazeoe  fafka =R




267

Pevelupinnt of Sive b oceess eoniulid in Usias Pyadesh portion of Deihd Sabaranspur (Hghwsy from 1ethin
1

pherer 1o L1 et (el 14 TS0 ba ch 30 AO0) 1n the e L b |
ol I [liasgrs] ol INhastatriali Pariyujuna wiaie of Uhtar Prodesh on I1C mode undee L Camininimnin,

J'ﬂ‘l.l'l.ﬂ’t =l
fSehedinle-A)
Dades for providisg Right of Way

Ihe dates en which the Autharity shall provide Right of Way to the Conuuctor on different streiches
af the Site ore siated below:

| Vroposed Clinlunge Existin I'ru
Eﬁ.\ju ri ;;—-* 11:1.-,;h Hﬂl::;isﬂl Rmf};mh Dute n}igl;:'ﬂdil-j.l”
ik 145750 | 160080 | 1330 52 52
Iz 164080 6= 500 420 g 55
3o esson | 1eesw | 440 15 s |
K 16w | 134300 | 1360 52 52 !
+ %1 1gea00 | 1eedop | 100 {ﬂmi:ﬁmmlj 50 |
ir : |. 184400 | 18850 | 450 tmlfgmmu 10 ':',i ﬂ”ﬁ:‘ ﬂ: f;?hf |
| “pemp: |} iedidoy o 372 fime of Appoimed
% | jesz2 | 20420 | 2608 32 12 ';”g\;ﬁinwt‘
o 214820 | 224000 | 180 3 32 ;;;:‘I‘;“m‘;‘:!“;:[;f; -
101 aaep00 | 220420 | 420 78 78 Date. :
& ya.420 | 234800 | 38D 78 78
i i aesp0 | 23-300 | s00 78 7%
. | 230300 | 304600 _= 7300 £ 32
W] sgweo0 | 30em5 | 1S 32 00 |
15, | sgemis | 31-200 | 435 2 | sbe
| 16 34200 | 31600 | 400 50 50.0 _!
oo 142
edhical Schedule LTS
¥ ).
Tk

25




3

il

feAi 28082024 T O.A. No- 686/20
UEHTm 7 Deputy !nspector General O Forest {Central)
T wfE i, MRS @ TDTEOY03NE0

ﬂ'ﬂilﬁgﬂﬁﬁﬁmﬁﬁﬁ&fﬁlﬁm@ﬁ%ﬁ*
1 Tt = wfE), araE @ s, 9T |

o & W M

wfmirern v, fosrdoyo AT |
st g M, A
gt TR afrerd, a€ )
5§t e T, T e |
. W—WWWWMU
fifte & formes aren @@ 430 aww e A I

24 pr. Girdhari Lal V/S Govt. of Iiﬁ‘f of Delhi
qEr g fea ma Fr # w0 A
& Rl @ T g e e

+000 & 274000 T T 8 AT 7
%ﬂmmm@mﬁmgqﬁﬂﬂﬂ

AT W we@R B U wo-ado/goMo /06, /193 /2021 / VHORI0 / 561 fastien
03422001 W g1 Gz Wiph @ T @ v Ho-afo,/god0/ 06/ 193 /2021/
qwioeo /114 frE 13062022 g Pl sy Pt @ |

o w9t o e o R o g §1 oyEogado @1 v WA

70 #iew @1 Row W@ § THoTaoRpardo @ Wi wral w1 FeE R -

oo & e we G| A Govwo & A awdie | e ga 1 et g 91
el @Y e e vd gl @ wen wem
ae waE | gHl o wew | Wie G | gl %) e

23 /2021-22 15 08/ 2022-23 34 AT Tl ST 506 gal
24 /2021-22 21 09 / 2022~23 05 weie P gl agi
25 / 202122 43 10/ 2022-23 22 ol a=nl 35+11=46 & @
26 /202122 19 1 /202223 LT e fim | 9 w
27 / 2021-22 15 12 / 202223 22 TEW T g 552 gal @
28 /202122 13 13 /2022-23 19 seaie faan |
29 /2021-22 10 14 / 202223 15
30 /2021-22 05 15 /2022-23 o5
31/2021-22 114
32 /2021-22 70

= 445 UNf—247 247

fE— Rel-mwrrp-drogn garifs avirde e o000 # o 78 &y wma A Bt § Red s

A 439 WE g 0| oot ¥ W sidee 4 o Ser e ROW wiem & faed ae i & sl
ro @y 1 atmsdoaE, AW 00 g 20-30 W RIAT EF O e we wam g o e e fam g o fien
o g § wge fafe @ daE avEm g0 @ omm @ st e gaogeonostdy W wign oftdeen &
e 71 ROW & amfa od 0t wl one diam A 3f shm @y

gftarer g,

floandogo
HATHA |

e feard e T A v gl o

..

i

ATNE T B4
AT

B
Qﬁ'qtzfi'{}
;q:_.ha‘iuf

AT |

w8
A7 ol
T EE

CIUUERCE R i)

AT |

A9




269

ﬁmﬁﬂmﬁ‘ﬁj

i Lal V/8 Govt. uFNfT'iT

686/2024 PL Girdhar .

fasfe 20.00.2024 71 O.A. No.- e Eﬁ'{ft‘ﬁl yr

gin:‘?ﬂ::mm 3%‘1[;%% ol wogwogere B AR
T | v e A AE AR suflem W -

1— wiria freem, wrnfire @il i, TEREER] | ,

29— T warira TARETd), [ Wi, e
3- &30y 7 e, TR |

s— & 7 Sfed, YR IRERE |

5— ) s ww wre g Dosirdonp W |
6- £ Ay, TR wie FolIFER Nosmdoyo armyd |

& oFrTd Y
R ERAgR-SwEA mmﬁmaﬁﬂ-&nﬂmﬁmmﬁﬁﬁmmm
SRERA-TS A f0K0 13 30 T wedl W (@rl-17, TEdi-15) B Bzgﬁmfﬁﬁﬁ ::.;[
Ry wwra A 2 oo Rl Al w@ 8 Aiw-gent Saas Ae o ug%uaﬁﬁ
(arfi-21, Trfi-18) T 38 Qe R A o wela el @ B Reg 99 AP WG _w;m'““
o @ RV T W) Y sl @ 8 W fge @t yalgila e T T D, B @
T TG, TOW0 T T AT 296/ 124 (RfvE) R 20032023 BRI 71 G W SSIEAT
T £l
gefar % 71 geil @ wree go R o @ & ) wovwovosiro @ wiert wrdf ot Frier e -

f S SI0TH0 19 31 Slidied e Ud 98 @ Tl

i e St el w1 weAr
02 / 2023-24 a9
03 /202324 32

| AT 71

H10TW0 &5 I AW WIe W g8 o] wear

cctor General Of FForesl (C“ntrnil-‘;"}ﬁi o W wgEd Pierer T N

5

- jeiedd

UG o Gl 73 (WW—‘?F“?E" WERTI- UFFTR So%0 /eRamT 9rex T ae

TR 720 TT GETAR TR T 91, ARA 8 Xomied e gReirer
foarar so-weah & wrdde o amar € SW wew W Qﬂn‘:ﬂnquarr#n‘gt ol i @ wea

w1 waraRa R ran 81 @iFErsE wam im-ru)y

T 0A1 GoNIs S U /Al S 202 S o0 2 663 [EETRE o4 9 il U
T @ Rt et Pt waie &~ 122007 TR1 Nt Y wEE @
e et @1 e (RRR iy
[ weam 3 arem va weenidw gEt 90 Sen Y
L = 4 DI R g&8Y T wre

3408
T AT G 4 G 0 6 o GRS el
e g R < o1 €, RRd wRv wa it zgi,,-ﬁ; + [%?‘r"?} T0) TIgE0R0amEo

ﬂnﬂuﬂﬁ'fm'ﬂi‘lanﬁf&ﬂﬂ?lT@%ﬁmmmnnmﬁmmﬁ?;mmmfm—ﬂ

uvanin 3400 el N 0 29 yer wweT Sy omdy W) aqug%?‘d‘mtsg R Gl O
lth"r. = s

N

s el




270

P T FERAR B

T
A R -T2 'liaﬁqlmfﬁ adrere @ Frafer AW il T

- ) nul
st g nfeRE Nt Al W (oo 1 af) WED ypdy uy a2 gt e

¥ w97 | R D _
ard oMo 10 T 2 WS 39 e @ 74 G pyfur wwl 3 AEEE o | o 41 R T T

H -
v 3 gagan Wl o 20 i A Pl ard yd & afadia 20 9 st 1 St B
:-ufzﬁ‘a fym o) anafea A el :11 afig g1 i geil W qm’Ilel 1f:‘:*1:t[{i-*1'?T p kS NESE
Arflen & < I R&ﬁ i v m afRRiET ST ReiEai

i o ade WA O N s e O

,/ NA -
A 5 ) -

E‘?i} ) (Rye TR M) 8y e
¥e o BB 5F
TR FER WERAY

Fﬁ‘é‘?‘ﬁ? {ﬁrﬁ?/-a-:}
= TEEIG EAIAET i PRI
SETAE g T wrfoa Tl W,

130



- Eioodo
23002024 ™Y uy a4 QIR E T
LN D) B AR F TR e
{1 LIS AR PETT R TFITA BR T
1w @ amela AR md Ay
Mer, dags, M=) T
SRNGR, WRAR SwR wdn e B 3w N wdy ww urew, 99 smpld SRR,
1 I, I

Y wa A S R wd), A R, Aevs o GRT SR
Reife. (Armreg 8 o

[henfdm
[ B wan ey

AN

271

YT Proet Redfe

ity [y

A Rl we iae ) g, R
Wl ) AR v, wde g, aRfbi ﬂﬂﬂﬁjﬂqﬁgf
Tounn ade gifar, sRAR foardoyy weah, A UET.

o wiodlodlo A Ruiestt shovo skt ooe,/2024 AT 1 AT r‘?f;
M IR Ny ggshod) @ widm i 22072024 W AEUEET 1R p
(st &Y fu wilen, g R, GG W AR
O aign Ao, R wrig

' 7 fosis 23.00.2024
aerR & R R
31,08.2024 @1 fraifers

T

woll | Rda g IHTETT AiFET
1
£V s 2 3
(i) | The concermed DFOs ol v wan Pler § Py Regal o e g

b

district will comduct n site
Ivipection mlang with the
representalive ol RTTAL on the
following nspects:

(1) Whether the wee felling was
done aller the due approval of
competent miboity? A
whetlier 11 is 08 per approval
meeoded,

(). v & ez Tl AT T Arom MRl OF Cales O
:'mh Mg waam twn- FP/UPRM5282/2020 — Ry Byer waore

=

Aram gl T REfIRIen G IREW aa i s | e o e w
w3 TR T0 1 @ e e miter gt o)
tiy vl i/ ptuile (Y e T
g | 9N | w i | phwre fea
1 2 3 4
sasd | 3w | aemy 155 0

() e A g - wsi ool T 72g
uErAg nw i, il wha somel wi
gard=ngd o andds o s , ww mE
e Wl bg osoRo Ran o @ wwm tioy-
FIPUTTRoa 1 TIS22016, 3o 3mmek & wans gsifn Bl /7000 / 06
Jas /2007 /ewoflosesy R avzzor o B IR tnf

wiles 8l /g0fo /00 48 22017 2 ysido /e femmw 'osa 2010
NN 10 G

oL
iy uRea ﬁ.m

ENHAL a) w % @

e il W e o YR &) Y G 9y o
WO N W R | WA T 1 3wl mre et it )
e M| e | e o
: L

= 1 3 2 -

4433 - W49 =
T 4 @ A6 A g, (R T )
ﬂé%mf‘;&“ﬁ?ﬂmﬁ‘ﬁm far énm b R wne o e
‘imaﬂwmmﬂimw 2 el W e W s coza N B @

Pyt wh ot W o #1

Pl Ell2 SO "'ﬁ Arofes w1 Wi ® uslia seel dem 72v

() W TR

OV

pr B



272

L I’ﬁ: i :.ﬂ

37 ETE - :
B 309 D Qe @ Pufor Sy 047 do IR wr A €@ S

R 108 441 B argf T wa)- MR T @
m&ﬁ“ﬂfﬁﬁfﬁnﬁmqwmﬁm il 02012015 GIRT

W WRn wRER @ TAW ol / gotho /08 /
:gf"“f oo /27 Raviias 0zos2017 T M ¥vgfa Fria @

L=

P F
T 1N -
l - .-.k. - - :- -F".-.

T Gl T (ool o o WY | e m i W
R W G o | @er W0 1§ T Te wiféy gait @
wenfaa T /piveae g Tl e
Lil
T wia T | prEe i
e T
1 2 3 o &
198 - 104 - |i 0
(b)Whether illicit tree felling is | vt oY g1 o ardy w161 gan o |
done 7
(c). Whether the illicit tree No Illicit Felling of trees

felling is on the forest land or

adjoining/patta land ?

(d).The data of tree felling must | 1. 3/ ST FGm Wea1 FP/UP/M45282/2020 541 91 GRIA 9RT TR
be verified/reviewed with the | ifEa FCA wroma @ Sigoy [a T &, wwma & wmier 4897 gaf
approval accorded under FCA | % T ¥ g o Prv & gRf® g o

and records of Forest 2. 4T WA WWE HEm FRUPRoad/1 775202016 Tet @ S MRT
Corporation WER N AT FCA v & aren faar an €, wwma & e

3e49 oall & e @ gl = Prm @ gk g & ad

3— IHEEA W, S wEee 4 el o i @ ol
wroErT e 729 (7 so7) @ froflo 33 v 34 f wnll Rud wifim A=
% mre qreh Ay @ wiha < 9 oW & i 3y 0ar fo amfim o
it v@ v o omfan 1es ga @ wee @ aeTaRY ¥ weim s i
104 qﬂmmrcamﬁmlemeqm
& e W) giie aa P @ el grn @ mh




